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RL-DS/11.00/1A 

RAJYA SABHA 
Friday, the 16th December, 2022 / Agrahayana 25, 1944 (Saka) 

 
The House met at eleven of the clock, 
MR. DEPUTY CHAIRMAN in the Chair 

- - - 

MR. DEPUTY CHAIRMAN:  Now, Papers to be laid on the Table. 

PAPERS LAID ON TABLE 

ी हलाद िंसह पटेल : महोदय, म िन निलिखत पतर्  की एक-एक ित (अंगेर्ज़ी तथा 
िहन्दी म) सभा पटल पर रखता हँू :- 

(i) (a) Annual Report and Accounts of the National Meat and Poultry 
Processing Board (NMPPB), New Delhi, for the year 2020-21, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Board. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at  (a) above. 

(ii) (a) Annual Report and Accounts of the National Institute of Food 
Technology Entrepreneurship and Management (NIFTEM), 
Kundli, Haryana, for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

 (b) Performance Review of the above Institute, for the year 2021-22. 

SHRI V. MURALEEDHARAN:  Respected Deputy Chairman, Sir, with your 
permission, on behalf of my colleague, Shri Ashwini Kumar Choubey, I lay 
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on the Table, under sub-section (4) of Section 52 of the Legal Metrology 
Act, 2009, a copy each (in English and Hindi) of the following Notifications 
of the Ministry of Consumer Affairs, Food and Public Distribution 
(Department of Consumer Affairs):- 

 (1) G.S.R. 648 (E), dated the 22nd August, 2022 publishing the  
Legal Metrology (Packaged Commodities) (Third Amendment)  
Rules, 2022. 

 (2) G.S.R. 747 (E),  dated  the 30th September, 2022,  publishing  the  
Legal Metrology (Packaged Commodities) Amendment 
(Amendment) Rules, 2022. 

 (3) G.S.R. 763(E), dated the 4th October, 2022, publishing the Legal 
Metrology (General) Amendment Rules, 2022. 
 

ी दानवे रावसाहेब दादाराव : महोदय, म िन निलिखत पतर् सभा पटल पर रखता 
हँू:- 

I.    A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Railways, under Section 199 of the Railways Act, 1989:- 

(1) G.S.R. 218 (E), dated the 23rd March, 2022, publishing the 
Railways (Punitive Charges for Overloading of Wagon) 
(Amendment) Rules, 2022, along with a Delay Statement. 

(2) G.S.R. 731 (E), dated the 27th September, 2022, publishing the 
Railways Red Tariff (Amendment) Rules, 2022. 

(3) G.S.R. 744 (E), dated the 30th September, 2022, publishing the 
Railways Red Tariff (Second Amendment) Rules, 2022. 

II.    A copy each (in English and Hindi) of the following papers, under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013:— 
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(i) (a) Annual Report and Accounts of the Braithwaite & Co. Ltd. 
(BCL), Kolkata, for the year 2021-22, together with the Auditor’s 
Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Performance Review of the above Corporation, for the year  
2021-22. 

(ii) (a) Annual   Report   and   Accounts   of   the   Dedicated Freight 
Corridor Corporation of India Limited (DFCCIL), New Delhi, for 
the year 2021-22, together with   the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor 
General of India thereon.     

 (b) Performance Review of the above Corporation, for the year  
2021-22. 

(iii) (a) Thirty-fifth Annual Report and Accounts of the Indian Railway 
Finance Corporation Limited (IRFC), New Delhi, for the year 2021-
22, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India 
thereon.     

 (b) Performance Review of the above Corporation, for the year  
2021-22. 

(iv) (a) Annual Report and Accounts of the Konkan Railway Corporation 
Ltd. (KRCL), Navi Mumbai, for the year 2021-22, together with 
the Auditor’s Report on the Accounts and comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 
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(v) (a) Annual   Report   and   Accounts   of   the  Mumbai Railway Vikas 
Corporation Limited (MRVC), Mumbai, for  the year 2021-22, 
together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Performance Review of the above Corporation, for the year  
2021-22. 

(vi) (a) 22nd Annual Report and Accounts of the RailTel Corporation of 
India Limited (RAILTEL), New Delhi, for the year 2021-22, 
together with the Auditor’s Report on the Accounts and 
comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Corporation. 

(vii) (a) Annual Report and Accounts of the Rites Limited (RITES), Delhi, 
for the year 2021-22, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor 
General of India thereon.     

 (b) Performance Review of the above Corporation, for the year  
2021-22. 

(viii) (a) Annual Report and Accounts of the Hassan Mangalore Rail 
Development Company Limited (HMRDC), Bengaluru, for the 
year 2021-22, together with the Auditor’s Report on the Accounts 
and comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Corporation. 
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III.    A copy each (in English and Hindi) of the following papers: - 

(i) (a) Annual   Report   and   Accounts   of   the  Madhepura Electric 
Locomotive Private Limited (MELPL), New Delhi, for the year 
2021-22, together with the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India 
thereon.     

 (b) Performance Review of the above Corporation, for the year  
2021-22. 

(ii) (a) Annual   Report   and   Accounts   of   the  Wabtec Locomotive 
Private Limited (WLPL), for the year 2021-22, together with the 
Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Performance Review of the above Corporation, for the year  
2021-22. 

(iii) (a) Annual   Report   and   Accounts   of   the  Indian Railway Welfare 
Organisation (IRWO), New Delhi, for  the year 2021-22, together 
with   the Auditor's Report on the Accounts and the comments of 
the Comptroller and Auditor General of India thereon. 

 (b) Performance Review of the above Organisation, for the year  
2021-22. 

(iv) (a) Annual   Report   and   Accounts   of   the  Rail Land Development 
Authority (RLDA), New Delhi, for  the year 2021-22, together with  
the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Performance Review of the above Authority, for the year 2021-22. 
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साध्वी िनरंजन ज्योित : महोदय, म िन निलिखत पतर् सभा पटल पर रखती हँू:- 
 

I.      A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Consumer Affairs, Food and Public Distribution (Department 
of Food & Public Distribution), under Section 52 of the Warehousing 
(Development and Regulation) Act, 2007:-  

(1) G.S.R. 287 (E), dated the 8th April, 2022, publishing the 
Warehousing (Development and Regulation) Registration of 
Warehouses (Amendment) Rules, 2022, along with Delay 
Statement. 

(2) G.S.R. 788 (E), dated the 25th October, 2022, publishing the 
Warehousing (Development and Regulation) Registration of 
Warehouses (Second Amendment) Rules, 2022. 

 

II.    A copy (in English and Hindi) of the Ministry of Consumer Affairs, 
Food and Public Distribution (Department of Food and Public Distribution) 
Notification No. EP.1(4)/2016, dated the 3rd August, 2022, publishing the 
Food Corporation of India (Staff) Third Amendment) Regulations, 2022, 
under sub-section (5) of Section 45 of the Food Corporations Act, 1964. 
 

III. A copy each (in English and Hindi) of the following Notifications 
of the Ministry of Consumer Affairs, Food and Public Distribution 
(Department of Food & Public Distribution), issued under Section 35 of the 
Warehousing (Development and Regulation) Act, 2007:-  

(1) S.O. 3071 (E), dated the 6th July, 2022, determining that the non-
agricultural commodities, specified therein, shall be stored in a 
registered warehouse and shall comply with the qualitative 
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specifications or standards of the Bureau of Indian Standards,. 

(2) S.O. 3132 (E), dated the 8th July, 2022, determining that the 
agricultural commodities, specified therein, shall be  stored in a 
registered warehouse and shall comply with the qualitative 
specifications or standards of the Bureau of Indian Standards or 
AGMARK or Food Safety and Standards Authority of India. 

(3) S.O. 3133 (E), dated the 8th July, 2022, amending the Principal 
Notification No.  S.O. 196 (E), dated the 31st January, 2011, by 
omitting certain entries in that Notification. 

(4) S.O. 3134 (E), dated the 8th July, 2022, amending the Principal 
Notification No.  S.O. 817 (E), dated the 22nd March, 2013, by 
omitting certain entries in that Notification. 

IV.    A copy each (in English and Hindi) of the following papers, under 
sub-section (2) of Section 35 of the Food Corporation Act, 1964:— 

 (a) Annual Report and Accounts of the Food Corporation of India 
(FCI), New Delhi, for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above Corporation. 

V.   A copy each (in English and Hindi) of the following papers, under 
sub-section (11) of Section 31 of the Warehousing Corporation Act, 1962: 
— 

 (a) Sixty-fifth Annual Report and Accounts of the Central 
Warehousing Corporation (CWC), New Delhi, for the year  
2021-22, together with   the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Corporation. 
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SHRIMATI ANUPRIYA SINGH PATEL:  Sir, I lay on the Table— 

I.      A copy each (in English and Hindi) of the following papers under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013:- 

 (a) Sixty-fourth Annual Report and Accounts of the ECGC Ltd., 
Mumbai,  for the year 2021-22, together with the Auditor’s Report 
on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

II.   A copy each (in English and Hindi) of the following papers,  under 
sub-section (4) of Section 37 and sub-section (3) of Section 39 of the 
Special Economic Zones Act, 2005:— 

 (a) Annual Report  and Accounts of  the Cochin Special Economic 
Zone Authority (CSEZA),  Cochin, Kerala  for the year 2021-22, 
together with the Auditor’s Report on the Accounts. 

 (b) Administrative Report  and Accounts of  the Visakhapatnam 
Special Economic Zone Authority (VSEZA), Visakhapatnam,  for 
the year 2021-22, together with the Auditor’s Report on the 
Accounts. 

 (c) Statement by Government accepting the above Reports. 

SHRI RAJEEV CHANDRASEKHAR:  Sir, I lay on the Table— 

I.       A copy (in English and Hindi) of the Ministry of Electronics and 
Information Technology Notification No. GSR 794(E), dated the 28th 
October, 2022, publishing the Information Technology (Intermediary 
Guidelines and Digital Media Ethics Code) Amendment Rules, 2022, under 
sub-section (3) of Section 87 of the Information Technology Act, 2000. 
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II.    A copy each (in English and Hindi) of the following papers:- 

(i) (a) Annual Report and Accounts of the Society for Applied Microwave 
Electronics Engineering and Research (SAMEER), Mumbai, for 
the year 2020-21, together with the Auditor’s Report on the 
Accounts.     

 (b) Review by Government on the working of the above Society. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

(ii) (a) Annual Report and Accounts of the Software Technology Parks of 
India (STPI), New Delhi, for the  year 2020-21, together with the 
Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Society. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

(iii) (a) Annual Report and Accounts of the Centre for Development of 
Advanced Computing (C-DAC), Pune, Maharashtra for the  year 
2020-21, together with the Auditor's Report on the Accounts.   

 (b) Review by Government on the working of the above Centre. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

(iv) (a) Annual Report and Accounts of the Centre for Materials for 
Electronics Technology (C-MET), Pune, Maharashtra for the  year 
2020-21, together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Centre. 
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 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

(v) (a) Annual Report and Accounts of the  Digital India Corporation 
(Formerly, Media Lab Asia) New Delhi,  for the year 2021-22, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Corporation. 

SUSHRI SHOBHA KARANDLAJE:   Sir, I  lay on the Table — 

I.    A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 
Cooperation and Farmers Welfare), issued under sub-section (1) of 
Section 3 of the Destructive Insects and Pests Act, 1914:-  

(1) S.O. 3456 (E), dated the 27th July, 2022, publishing the Plant 
Quarantine (Regulation of Import into India) (Second Amendment) 
Order, 2022. 

(2) S.O. 3777 (E), dated the 12th August, 2022, publishing the Plant 
Quarantine (Regulation of Import into India) (Third Amendment) 
Order, 2022. 

(3) S.O. 4551 (E), dated the 26th September, 2022, publishing the 
Plant Quarantine (Regulation of Import into India) (Fourth 
Amendment) Order, 2022. 

(4) S.O. 4871 (E), dated the 13th October, 2022, publishing the Plant 
Quarantine (Regulation of Import into India) (Fifth Amendment) 
Order, 2022. 

(5) S.O. 5167 (E), dated the 7th November, 2022, publishing the Plant 
Quarantine (Regulation of Import into India) (Sixth Amendment) 
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Order, 2022. 

(6) S.O. 5401 (E), dated the 21st November, 2022, publishing the Plant 
Quarantine (Regulation of Import into India) (Seventh 
Amendment) Order, 2022. 

II.(1)    A copy each (in English and Hindi) of the following papers, 
under sub-section (1) (b) of Section 394 of the Companies Act, 2013: - 

(i) (a) Fifty-fourth Annual Report and Accounts of the Bihar State Agro 
Industries Development Corporation Limited, Patna, for the year  
2019-20, together with  the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Corporation. 

(ii) (a) Annual Report and Accounts of the Haryana Agro Industries 
Corporation Limited, Panchkula, Haryana for the year  2018-19, 
together with  the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Corporation. 

(iii) (a) Forty-eighth Annual Report and Accounts of the Kerala Agro 
Industries Corporation Limited, Thirvananthapuram, for the year  
2015-16, together with   the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Corporation. 

(iv) (a) Fiftieth Annual Report and Accounts of the Madhya Pradesh Agro 
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Industries Development Corporation Limited, Bhopal, for the year 
2018-19, together with  the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Corporation. 

(v) (a) Forty-sixth Annual Report and Accounts of the Jammu & 
Kashmir State Agro Industries Development Corporation Limited, 
Srinagar, for the year  2015-16, together with  the Auditor's Report 
on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

(vi) (a) Forty-seventh Annual Report and Accounts of the Jammu & 
Kashmir State Agro Industries Development Corporation Limited, 
Srinagar, for the year  2016-17, together with  the Auditor's Report 
on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

(vii) (a) Forty-eighth Annual Report and Accounts of the Jammu & 
Kashmir State Agro Industries Development Corporation Limited, 
Srinagar, for the year  2017-18, together with  the Auditor's Report 
on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation 

(viii) (a) Forty-ninth Annual Report and Accounts of the Jammu & 
Kashmir State Agro Industries Development Corporation Limited, 
Srinagar, for the year  2018-19, together with  the Auditor's Report 
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on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

(ix) (a) Fifty-ninth Annual Report and Accounts of the Odisha Agro 
Industries Corporation Limited, Bhubaneshwar, Odisha for the 
year  2020-21, together with  the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

(x) (a) Forty-fourth Annual Report and Accounts of the Karnataka 
Cashew Development Corporation (KCDC) Limited, Mangaluru, 
for the year  2021-22, together with  the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

(2)    Statements (in English and Hindi) giving reasons for the delay in 
laying the papers mentioned at (1) (i)(a) to (ix) (a) above. 

III.     A copy each (in English and Hindi) of the following papers:— 

 (a) Annual Report of the National Institute of Agricultural Extension 
Management (MANAGE), Hyderabad, Telangana for the year 
2021-22. 

 (b) Annual Accounts of the National Institute of Agricultural Extension 
Management (MANAGE), Hyderabad, Telangana for the year 
2021-22, and the Audit Report thereon. 

 (c) Review by Government on the working of the above Institute. 
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SHRIMATI DARSHANA VIKRAM JARDOSH: Sir, I lay on the Table - 

I.(1)    A copy each (in English and Hindi) of the following papers, 
under sub-section (1) (b) of Section 394 of the Companies Act, 2013:— 

(i) (a) Annual  Report  and  Accounts of the Birds Jute and Exports  
Limited (BJEL), Kolkata, West Bengal, for the year 2020-21, 
together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Company. 

(ii) (a) Forty-first Annual Report and Accounts of the National Jute 
Manufactures Corporation Limited, (NJMC), Kolkata, West 
Bengal for the year 2020-21, together with the Auditor's Report on 
the Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

(2)    Statements (in English and Hindi) giving reasons for the delay in 
laying the papers mentioned at (1) (i)(a) and (ii)(a) above. 

II.    A copy each (in English and Hindi) of the following papers:— 

 (a) Annual Report and Accounts of the  Sardar Vallabhbhai Patel 
International School of Textiles and Management (SVPISTM), 
Coimbatore, Tamil Nadu, for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

 (b) Review by Government on the working  of the  above Institution. 

SHRI SOM PARKASH: Sir, I  lay on the Table— 
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I.      A copy (in English and Hindi) of the Ministry of Commerce and 

Industry (Department for Promotion of Industry and Internal Trade) 
Notification No.  S.O. 4091(E), dated the 1st September, 2022, issued under 
sub-section (1) of Section 6 of the Industries (Development and 
Regulation) Act, 1951, appointing the persons mentioned therein to be the 
members and the Secretary of the Development Council for Pulp, Paper 
and Allied Industries. 
 

II. A copy (in English and Hindi) of the Ministry of Commerce and 
Industry (Department for Promotion of Industry and Internal Trade) 
Notification No. S.O. 5282 (E), dated the 14th November, 2022, issued 
under sub-section (2) of Section 14 of the Explosives Act, 1884, exempting 
the Indian Space Research Organization from the operation of all the 
provisions of the Explosive Rules, 2008 for manufacturing, storage, use and 
transportation of Solid Propellant for Space Rockets falling under UN Class 
1 (Explosives) subject to the condition mentioned therein.  

III.(1)   A copy each (in English and Hindi) of the following papers, 
under Section 155 of the Patents Act, 1970:— 

 (a) Annual Report of  the Office of the Controller General of Patents, 
Designs, Trademarks and Geographical Indications (CGPDTM), 
Mumbai,  for the year 2020-21. 

 (b) Statement by Government accepting the above Report. 

(2)    Statement (in English and Hindi) giving reasons for the delay in 
laying the papers mentioned at (1) (a) above. 

IV.    A copy each (in English and Hindi) of the following papers:- 

(i) (a) Sixty-Third Annual Report and Accounts of the Indian Rubber 
Manufacturers Research Association (IRMRA), Thane,  
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Maharashtra, for the year 2021-22, together with the Auditor’s 
Report on the Account. 

 (b) Statement by Government accepting the above Report. 

(ii) (a) Annual Report and Accounts of the Quality Council of India (QCI), 
New Delhi,  for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 

SHRI DEVUSINH CHAUHAN: Sir, I  lay on the Table— 

 I.    A copy (in English and Hindi) of the Ministry of Communications 
(Department of Telecommunications) Notification No. GSR 635(E), dated 
the 18th August, 2022, publishing the Indian Telegraph Right of Way 
(Amendment) Rules, 2022, under sub-section (5) of Section 7 of the Indian 
Telegraph Act, 1885. 

II.    A copy each (in English and Hindi) of the following papers, under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013: — 

(i) (a) Seventy-second Annual Report and Accounts of the ITI Limited, 
Bengaluru, for the year 2021-22, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Performance Review of the above Company, for the year  
2021-22. 

(ii) (a) Annual  Report  and  Accounts of the Telecommunications 
Consultants India Limited (TCIL), New Delhi, for the year  
2021-22, together with the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India 
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thereon. 

 (b) Review by Government on the working of above Company. 

III.    A copy each (in English and Hindi) of the following papers:— 

 (a) Annual Report and Accounts of the Centre for Development of 
Telematics (C-DOT), New Delhi, for the year 2021-22, together 
with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

 
ी कैलाश चौधरी : महोदय, म िन निलिखत पतर्  की एक-एक ित (अंगेर्ज़ी तथा 

िहन्दी म) सभा पटल पर रखता हँू :- 

(a) Annual Report and Accounts of the National Academy of 
Agricultural Sciences (NAAS), New Delhi,  for the year 2021-22, 
together with   the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Academy. 
 

ी पंकज चौधरी : महोदय, म िव  मंतर्ालय (राज व िवभाग) की िन निलिखत 
अिधसूचनाओं की एक-एक ित (अंगेर्ज़ी तथा िहन्दी म) तथा याख्यात्मक ज्ञापन सभा 
पटल पर रखता हँू:— 

 

(1) Notification No. 42/2022-Central Excise dated 15.12.2022 seeking 
to amend Notification No. 18/2022-Central Excise, dated the 19th 
July, 2022 to reduce the Special Additional Excise Duty on 
production of petroleum Crude and export of Aviation Turbine Fuel, 
under sub-section (2) of Section 38 of the Central Excise Act, 1944. 
 

(2) Notification No. 43/2022-Central Excise dated 15.12.2022 seeking 
to further amend Notification No. 04/2022-Central Excise, dated 
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the 30th June, 2022 to reduce the Special Additional Excise Duty on 
Diesel, under sub-section (2) of Section 38 of the Central Excise 
Act, 1944. 

 

(3) Notification No. 01/2022-Service Tax to the effect that the service 
tax payable under Section 66B of the Finance Act, 1994, on the 
"light-dues" collected by the Directorate General of Lighthouses 
and Lightships under the Lighthouse Act, 1927, in the period 
commencing on and from the 1st day of July, 2012 and ending with 
the 30th day of June, 2017, shall not be required to be paid, under 
Section 38 of Central Excise Act, 1944. 

 
(Ends) 

 
REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING 

COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT 
 
 

ीमती रिमलाबेन बेचारभाई बारा (गुजरात) : महोदय, म िवभाग-संबंिधत सामािजक 
न्याय और अिधकािरता संबंधी संसदीय थायी सिमित के िन निलिखत ितवेदन  की 
एक-एक ित (अंगेर्ज़ी तथा िहन्दी म) सभा पटल पर रखती हँू :- 

(i) Forty-second Report on ‘Review of the functioning of National 
Institutes established for different types of disabilities’ pertaining 
to the Ministry of Social Justice and Empowerment (Department 
of Empowerment of Persons with Disabilities); and 

(ii) Forty-third Report on action taken by the Government on the 
observations/recommendations contained in the Thirty-first 
Report of the Committee (Seventeenth Lok Sabha) on 'Demands 
for Grants (2022-23)' pertaining to the Ministry of Social Justice 
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and Empowerment (Department of Social Justice and 
Empowerment).  

(Ends) 
 

REPORT OF STUDY VISIT OF COMMITTEE ON WELFARE OF 
SCHEDULED CASTES AND SCHEDULED TRIBES 

 

ीमती कान्ता कदर्म (उ र देश) : महोदय, म अनुसूिचत जाितय  और अनुसूिचत 
जनजाितय  के क याण संबंधी सिमित के िदनांक 18 अग त, 2022 से 24 अग त, 
2022 तक मसूरी, हैदराबाद और ऊटी के अध्ययन दौरे के ितवेदन की एक ित 
(अंगेर्ज़ी तथा िहन्दी म) सभा पटल पर रखती हँू।                                            

(समा त) 
STATEMENT OF COMMITTEE ON WELFARE OF SCHEDULED CASTES 

AND SCHEDULED TRIBES 
 

ीमती कान्ता कदर्म (उ र देश) : महोदय, म सूचना और सारण मंतर्ालय से 
संबंिधत ' सार भारती के िवशेष संदभर् सिहत सरकारी सेवाओं, सरकारी के्षतर् के 
उपकर्म  और वाय शासी िनकाय  म िनजीकरण, कायर् के आउटसोसर् और संिवदागत 
रोजगार के आलोक म अनुसूिचत जाितय  और अनुसूिचत जनजाितय  का आरक्षण 
सुिनि चत करने के िलए तौर-तरीके' िवषय पर अनुसूिचत जाितय  और अनुसूिचत 
जनजाितय  के क याण संबंधी सिमित के चौथे ितवेदन (सतर्हवीं लोक सभा) म 
अंतिर्व ट िसफािरश /समुिक्तय  पर सरकार ारा की गई कारर्वाई के संबंध म सिमित 
के बारहव ितवेदन के अध्याय-। (सतर्हवीं लोक सभा) म अंतिर्व ट 
िसफािरश /समुिक्तय  पर सरकार ारा की गई अंितम कारर्वाई की एक ित (अंगेर्ज़ी 
तथा िहन्दी म) सभा पटल पर रखती हँू। 

(समा त) 
 

(1बी/एमज़ैड पर आगे) 



20 
Uncorrected/Not for publication-16.12.2022 

 
DC-MZ/11.05/1B 
 

STATEMENT RE. IMPLEMENTATION OF FORTY-FIRST REPORT OF 
DEPARTMENT-RELATED PARLIAMENTARY STANDING COMMITTEE 
ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD PROCESSING 

 
खा  सं करण उ ोग मंतर्ालय म राज्य मंतर्ी ( ी हलाद िंसह पटेल) : महोदय, म 
खा  सं करण उ ोग मंतर्ालय की अनुदान मांग  (2022-23) के संबंध म िवभाग 
संबंिधत कृिष, पशु पालन और खा  सं करण संबंधी संसदीय थायी सिमित के 
इकतालीसव ितवेदन म अंतिर्व ट िसफािरश /समुिक्तय  के कायार्न्वयन की ि थित के 
संबंध म एक वक्त य सभा पटल पर रखता हंू। 

(समा त) 

 

STATEMENT RE. IMPLEMENTATION OF THREE HUNDRED AND 
FOURTEENTH REPORT OF DEPARTMENT RELATED PARLIAMENTARY 

STANDING COMMITTEE ON INDUSTRY 
 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI V. MURALEEDHARAN): Sir, on behalf of my colleague, 
Shri Krishan Pal, I lay a statement regarding Status of implementation of 
recommendations contained in the Three Hundred and Fourteenth Report of 
the Department-related Parliamentary Standing Committee on Industry on 
action taken by the Government on the recommendations/observations 
contained in its Three Hundred and Seventh Report pertaining to the 
Ministry of Heavy Industries. 

(Ends) 
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STATEMENT RE. IMPLEMENTATION OF ONE HUNDRED AND SIXTY-

EIGHTH REPORT OF DEPARTMENT-RELATED PARLIAMENTARY 
STANDING COMMITTEE ON COMMERCE 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI SOM PARKASH): Sir, I lay a statement regarding Status 
of implementation of recommendations contained in the One Hundred and 
Sixty-eighth Report of the Department-related Parliamentary Standing 
Committee on Commerce on Demands for Grants (2022-23) (Demand No. 
11) pertaining to the Department for Promotion of Industry and Internal 
Trade, Ministry of Commerce and  Industry. 

(Ends) 

STATEMENTS RE. IMPLEMENTATION OF THIRTY SECOND AND 
THIRTY THIRD REPORTS OF DEPARTMENT RELATED 

PARLIAMENTARY STANDING COMMITTEE ON COMMUNICATIONS AND 
INFORMATION TECHNOLOGY 

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS 
(SHRI DEVUSINH CHAUHAN): Sir, I lay the following statements 
regarding:— 

(i) Status of implementation of recommendations/observations 
contained in the Thirty second Report of the Department-related 
Parliamentary Standing Committee on Communications and 
Information Technology on Demands for Grants (2022-23) 
pertaining to the Department of Telecommunications, Ministry of 
Communications. 

(ii) Status of implementation of recommendations/observations 
contained in the Thirty third Report of the Department-related 
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Parliamentary Standing Committee on Communications and 
Information Technology on Demands for Grants (2022-23) 
pertaining to the Department of Posts, Ministry of 
Communications. 

(Ends) 

MR. DEPUTY CHAIRMAN: Statement regarding Government Business; Shri 

V. Muraleedharan. 

ANNOUNCEMENT RE: GOVERNMENT BUSINESS FOR THE WEEK 
COMMENCING 19TH DECEMBER, 2022 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI V. MURALEEDHARAN): With your permission, Sir, I rise to 

announce that Government Business for the week commencing Monday, 

the 19th of December, 2022, will consist of:- 

1. Consideration and return of the following Bills, as passed by Lok 
Sabha:- 

 (i) The Appropriation (No.5) Bill, 2022; and  
 (ii) The Appropriation (No.4) Bill, 2022. 
 
2. Consideration and passing of the Constitution (Scheduled Tribes) 

Order (Second Amendment) Bill, 2022, as passed by Lok Sabha. 
 
3. Consideration and passing of the following Bills, after they are passed 

by Lok Sabha:- 
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(i) The Constitution (Scheduled Tribes) Order (Third Amendment) 

Bill, 2022; 
(ii) The Constitution (Scheduled Tribes) Order (Fourth 

Amendment) Bill, 2022; 
(iii) The Constitution (Scheduled Tribes) Order (Fifth Amendment) 

Bill, 2022. 
(iv) The Anti-Maritime Piracy Bill, 2019; and 
(v) The Multi-State Cooperative Societies (Amendment) Bill, 2022; 
 

4. Consideration and passing of the Repealing and Amending Bill, 2022, 
after it is introduced, considered and passed by Lok Sabha. 

(Ends) 

ी उपसभापित : माननीय एलओपी, क्या आप कुछ कहना चाहते ह? 

िवपक्ष के नेता ( ी मि लकाजुर्न खरगे) : जी सर, इसीिलए मने आपकी परिमशन भी 

ली है। सर, मुझे यहां एक क्लैिरिफकेशन देना ज़रूरी पड़ रहा है और यह सुनने लायक 

भी है। महोदय, म सदन म एक महत्वपूणर् मु े को उठाना चाहता हंू।  

आप जानते ह िक बीते कुछ िदन  से अरुणाचल देश के तवांग सेक्टर म 

चाइनीज़ इन्कशर्न जैसे बहुत ग भीर मु े को सांसद उठा रहे ह। हमारी सेना बहादुरी के 

साथ ि थित का मुकाबला कर रही है।  

यह नेशनल िसक्योिरटी से जुड़ा हुआ बेहद ग भीर मु ा है और इस पर पूरे देश 

और दुिनया की िनगाह लगी ह। लीडर ऑफ द अपोिज़शन होने के नाते इस मु े पर 
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सांसद  की भावनाओं के साथ खड़ा होना और तत्काल कदम उठाने की मांग करना 

मेरी िज़ मेदारी बनती है। 

 इसी कारण 14 िदस बर, 2022 को मने सदन म इस मसले पर ह तके्षप िकया। 

माननीय उपसभापित महोदय, आपने कहा था िक म इस मामले को इसिलए नहीं उठा 

सकता, क्य िक इस बारे म मने कोई नोिटस नहीं िदया है। 

(1C/DN पर जारी) 

DN-DPS/1C/11.10 

ी मि काजुर्न खरगे (कर्मागत) : मीिडया के एक िह से म यह बात इस तरह िरपोटर् 

हुई है िक जैसे मुझे नोिटस न देने के कारण टोका गया है।  इ ेशन हकीकत से दूर है 

और इससे मुझे तकलीफ भी पहंुची है।  म इस सदंभर् म 9 िदसंबर, 2022 को िकए गए 

ऑ ज़वशन का हवाला देता हंू, जो इन ोिसिंडग्स म है और मने उसकी कॉपी बना ली 

है।  सर, उस िदन चेयरमनै साहब ने कहा िक "We have two very distinguished 

people in this House by way of their designation, the Leader of the House, 

the Leader of the Opposition. We have the former Prime Minister. I have 

declared on the floor of this House that these three hon. gentlemen, -- one 

of them is not here, Dr. Manmohan Singh -- if they rise, I will not look at the 

Rules Book. I said so in your presence, and all of you have access to them. 

My ears will be open to most difficult situation coming from this side, this 

side or from them." These are the words by the Chairman.   मने इस व य 
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को माननीय सभापित के एक वायदे के रूप म गर्हण िकया और महसूस िकया िक यह पूरे 

सदन के िलए एक डायरेक्शन है, इसिलए मने इस मामले म ह तके्षप करना चाहा था, लेिकन 

मुझे अनुमित नहीं िमली।  म इस तथ्य से सदन को अवगत कराना चाहता हंू और इस िवषय म 

प टीकरण भी देना चाहता हंू  िक इस सदन म चेयरमनै ने जो कहा, क्या यह सत्य है या 

असत्य है?  क्या मुझे आपने पहले वीकार िकया िक आप, हाउस के लीडर और फॉमर्र ाइम 

िमिन टर कभी भी बात कर सकते ह और अपने वाइंट को रेज़ कर सकते ह?...( यवधान)...    

ी उपसभापित :  माननीय एलओपी, आप मुझे बोलने का मौका दगे?...( यवधान)...    

ी मि काजुर्न खरगे :  मुझे बोलने क्य  नहीं िदया गया?...( यवधान)... यह तो देश से जुड़ा 

हुआ मामला है।...( यवधान)... देश की रक्षा के िलए और सारे सदन के सद य  की भावनाओं 

को देखते हुए म खड़ा हुआ। आपने पहले कहा िक मुझे खड़े होने की इजाज़त 

है।...( यवधान)...     

ी उपसभापित :  आपने अपना पक्ष रखा, लीज़।...( यवधान)... 

ी मि काजुर्न खरगे :  लेिकन ...( यवधान)... *  

ी उपसभापित : माननीय सद यगण, माननीय एलओपी के ित पूरा स मान रखते हुए 

उन्ह ने जो मु े उठाए ह, उनको देखकर म उन पर िर पाडँ करंूगा।  जहा ंतक मुझे मरण है 

िक रूल 267 का नोिटस माननीय एलओपी का था और मने नोिटस पढ़ने                      

की   इजाज़त  भी  दी।   माननीय  एलओपी  ने  लगभग  पूरा  नोिटस  पढ़ा, ...( यवधान)... जो  

                                         
 Expunged as ordered by the Chair. 
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नोिटस बहस के िलए वीकृत नहीं था।  िनयमत: आप इसका ध्यान रख।  लीज़, 

लीज़, ...( यवधान)... मने यह कहा िक म िरकॉड्सर् चेक करके पुन: आपको बताऊंगा।  

आपके ित पूरा स मान रखते हुए माननीय चेयरमनै ने आप जैसे विर ठ लोग , 

माननीय एक्स ाइम िमिन टर और लीडर ऑफ िद हाउस के िलए जो भी भावना य  

की है, उसका पूरा स मान करते हुए म हमेशा मौका देता हंू, लेिकन मेरी आपसे यह 

गुज़ािरश है िक जो नोिटस वीकृत नहीं था, उस पर भी मने आपको बोलने की 

इजाज़त दी।  आपको भी िरकॉडर् रखना चािहए।  दूसरी, चीज़ यह ...( यवधान)... 

लीज़, लीज़.. ...( यवधान).... आप मुझे भी बोलने नहीं दे रहे ह, तो म आपको क्या 

बताऊं।  दूसरी चीज़ यह है िक वह नोिटस िजस िदन था, माननीय रक्षा मंतर्ी ने उस पर 

बयान िदया और उनके बयान के बाद प टीकरण के सबंंध म चचार् भी हुई।  मने यह 

प ट िकया िक प टीकरण पर इस सदन की पहले की क्या ि थित रही है,  िकन मु  

पर सदन ने अपनी क्या राय रखी है, उसके बारे म मने आपको क्वोट करके बताया िक 

ऐसे मु  पर पहले कब बहस नहीं हुई है।  यह देश का अत्यंत संवेदनशील मु ा है और 

मने ि थित प ट की।  इसिलए आपके ित पूरा आदर रखते हुए आपने जो मु े उठाए 

ह, म डेट वाइज़ उनको और प ट करंूगा। आप जब भी खड़े हुए ह, तो आपके ित 

पूरा स मान रखते हुए चेयर ने मौका िदया ।...( यवधान)...     

(1D/PRB पर जारी) 
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KGG-PRB/1D/11.15 

MR. DEPUTY CHAIRMAN:  Hon. Members, I have received eight notices 

...(Interruptions)... कोई और बात िरकॉडर् पर नहीं जा रही है।  ...( यवधान)... आप 

आगे ोिसिंडग्स चलने द।  Hon. Members, I have received eight notices under 

Rule 267 from Shri Randeep Singh Surjewala, Shrimati Jebi Mather, Shri 

Syed Nasir Hussain, Shri Raghav Chadha, ...(Interruptions)...  

SHRI RAGHAV CHADHA: Sir, I have a point of order.  

MR. DEPUTY CHAIRMAN: No point of order, I am reading it now.  

  Shri Pramod Tiwari, Dr. L. Hanumanthaiah, Shrimati Ranjeet Ranjan   

and Shri Kumar Ketkar on subjects related to concern over the current 

situation on LAC, misuse of Government agencies against political 

opponents and rising unemployment.    

Yesterday only, I had given my ruling on this subject.  If you want I can 

reiterate it.  Hon. Chairman on 8th December, 2022, while considering the 

notices received under Rule 267 observed that the notice submitted under 

the said Rule has to refer to relevant rule that is required to be suspended.  

As per practice, the ruling which is given last by the Chairman is final and 

binding.  I will read what the ruling is and this is Mr. Chairman’s ruling:  

“Hon. Members, notices have been received under Rule 267. I have carefully 
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gone through the Rule. I have gone through all the notices. I would invite 

attention of this House to the Rule as such:   The Rule is carefully worded.  

The Rule  requires certain things to be indicated and duly spelt out.   The 

Rule does say, ‘It can be raised with the consent of the Chairman', and that 

part is complied with for the reason it has been put to me.   And, it says, 

‘any rule may be suspended.’   In not a single notice, there is a reflection as 

to which rule is sought to be suspended.  Now, this House has to emanate a 

signal to everyone and other theatres.  We must engage, at least, in  

minimum compliance.   I must get assistance as to which rule the Member 

wants to be suspended.  Number two, the premise on which the rule is 

required to be suspended by the Member.   Further, hon. Members, a rule 

which you have generated, the proviso says, 'Provided further that this Rule 

shall not apply.'   This is a mandate to me from you where specific provision 

already exists for suspension of a rule under a particular chapter of the rules.   

I would, therefore, call upon you  that while inviting my attention to act in a 

particular manner as you deem expedient under Rule 267, please engage 

into full compliance with respect to the first part and also give exhaustively, 

according to your own perception, that there is no other rule where the issue 
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can be raised by seeking separate suspension.” I am coming on Raghav 

Chadhaji’s notice.  

Except the notice of Shri Raghav Chadha, all the other notices 

received today under Rule 267, none of the other notices have referred 

about the rules which are required to be suspended. Further, even if this 

technical requirement of mentioning the relevant rule is fulfilled, the consent 

of hon. Chairman is required for raising the issue in the House.   Even Rule 

29 which has been mentioned by Shri Raghav Chadha requires the 

permission of hon. Chairman for suspension.   Further, these notices are 

under the consideration of hon. Chairman.  Therefore, I would request hon. 

Members to kindly cooperate and allow the House to proceed with the listed 

Business. ...(Interruptions)...  

 Now, Zero Hour mentions. Shri Mohammed Nadimul Haque. 

...(Interruptions)... 

SHRI MOHAMMED NADIMUL HAQUE: Sir, I would like to draw the 

attention regarding unethical practices of digital lending Apps. 

...(Interruptions)...  They are inflicting financial hub, the economically 

weaker powers of the country. ...(Interruptions)... Complaints have been 
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received against banks and NBFCs relating to digital lending applications. 

As per an answer given in Lok Sabha ...(Interruptions)... 

ी उपसभापित :  लीज़, वैल म न आएं।  आप लोग वापस अपनी सीट्स पर जाएं। 

...( यवधान)... वैल म आने वाल  के नाम नोट कर।  ...( यवधान)... 

DR. AMEE YAJNIK: Sir, there is so much chaos and the House is not in 

order. I want to raise a very important issue. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Please speak. ...(Interruptions)... माननीय 

सद यगण, वैल म न आएं।  आप लोग अपनी सीट्स पर जाएं। ...( यवधान)...  

(1E/GS पर जारी) 

GS-SSS/1E/11.20 

ी उपसभापित (कर्मागत) :  डा. अमी यािज्ञक, आप बोिलए। ...( यवधान)... आप 

बोिलए, केवल आपकी बात ही िरकॉडर् पर जायेगी। ...( यवधान)... 

DR. AMEE YAJNIK:   Sir, I want to raise a very important issue.  

...(Interruptions)...  My issue is this. There is no implementation of plastic 

waste management.  ...(Interruptions)...  I want to speak... .... 

...(Interruptions)...  Sir, kindly put the House in order.  This is not the way.  

The whole world is watching.  ...(Interruptions)...   

MR. DEPUTY CHAIRMAN:   Shri Mithlesh Kumar. ...(Interruptions)...  

Please speak. ी िमथलेश कुमार। ...( यवधान)... 
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  MATTERS RAISED WITH PERMISSION OF CHAIR 

Demand for Connecting Shahjahanpur at NH-24 with Agra Expressway 

ी िमथलेश कुमार (उ र देश) : उपसभापित महोदय, आपने मुझे शून्य काल म 

बोलने का अवसर िदया, इसके िलए म आपका बहुत आभारी हंू।  ...( यवधान)... म 

सदन के माध्यम से सरकार को अवगत कराना चाहता हंू िक शाहजहांपुर एनएच-24 से 

जलालाबाद, फरुर्खाबाद, िछबरामऊ होते हुए सौिरख तक का रा ता आगरा एक्स ेस 

वे फोर लेन से जुड़ जाने पर शाहजहांपुर और आगरा के बीच की दूरी कम रह जायेगी, 

िजससे इस के्षतर् को यावसाियक गित िमल जायेगी।  ...( यवधान)... आम जनता के 

िलए आगरा एक्स ेस वे से एनएच-24 के जुड़ जाने से शाहजहांपुर तक आने-जाने के 

िलए मुख मागर् बन जायेगा। शाहजहांपुर तथा आगरा, उ र देश के यावसाियक 

शहर तथा पयर्टक केन्दर् होने के नाते इन दोन  शहर  के बीच रा ता सुगम होना अित 

आव यक है। ...( यवधान)... तथा इस बीच म फरुर्खाबाद म पिवतर् मां गंगा का घिटया 

घाट थान भी है, जो िक आ था का तीक है ...( यवधान)... िजसम ालु हर 

अमाव या तथा हर पूिर्णमा को नान करने के िलए आते ह, िजनकी संख्या हजार  म 

होती है। ...( यवधान)... उनको खराब मागर् का सामना करना पड़ता है। 

...( यवधान)... 

 अत: म सदन के माध्यम से माननीय सड़क पिरवहन मंतर्ी जी से आगर्ह करना 

चाहंूगा िक माननीय धान मंतर्ी ी नरेन्दर् मोदी जी के यावसाियक तथा सां कृितक 

महत्व के कायर्कर्म  को बढ़ावा देने हेतु दोन  नगर  को जोड़ने से जनिहत म 
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शाहजहांपुर एनएच-24 से जलालाबाद फरुर्खाबाद, िछबरामऊ होते हुए सौिरख तक 

का रा ता आगरा-लखनऊ एक्स ेस वे तक फोर लेन बनवाने हेतु ाक्कलन मंगवाकर  

उसको वीकृित दान कर बनवाने की कृपा कर, िजससे इस पूरे के्षतर् के यावसाियक 

तथा कृिष कायर् के साथ-साथ आम जनता को आने-जाने म सुिवधा िमल सकेगी। म 

आपका बहुत-बहुत धन्यवाद करता हंू।  

(समा त) 

SHRI P. WILSON (Tamil Nadu):   Sir, I associate myself with the concern 

expressed by the hon. Member. 

(Ends) 

ी उपसभापित : धन्यवाद। ी मोह मद नदीमुल हक जी। ...( यवधान)... 

Issue of Frauds by Digital Lending Apps Charging Higher Rate of Interest 

SHRI MOHAMMED NADIMUL HAQUE (West Bengal):   Sir, I would like to 

draw your attention regarding unethical practices of digital lending apps 

inflicting financial harm on the economically weaker borrowers of our 

country.  There is a huge number of complaints received against banks and 

NBFCs relating to digital lending apps.  As per the answer given in the Lok 

Saba, during the period April 1, 2021 and November 30, 2022, 12,903 

complaints have been received against the digital lending apps and against 

recovery agents under the Integrated Ombudsman Scheme.  Digital lending 
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apps charge far higher rates of interest than traditional banks.  

...(Interruptions)...  These are becoming extortionate, and their processing 

fee is as high as 1.1 per cent to 5.3 per cent, and they are charging interest 

from 14.5 per cent to 38.5 per cent per annum which is very much higher 

than traditional banks. ...(Interruptions)...   The RBI has tweaked the 

guidelines and recently, on 1st December, 2022, they have given fresh 

guidelines aiming to smoothen the lending process, but there are many 

things which are still unclear. ...(Interruptions)...   The stakeholders are still 

awaiting clarity on many aspects, especially, the First Loss Default 

Guarantee System (FLDG) and there are many illegal lending apps which 

are not under the ambit of RBI.  Out of 1,100 apps, as many as 600 apps are 

illegal and I have to share with the House that most of these apps are 

Chinese apps.  ...(Interruptions)...   

SHRI MALLIKARJUN KHARGE : Sir, Sir ...(Interruptions)...   

ी रणदीप िंसह सुरजेवाला :  सर, लीडर ऑफ द अपोिजशन बोलने के िलए खड़े ह। 

...( यवधान)... 

ी मोद ितवारी : सर, एलओपी की बात सुन लीिजए। ...( यवधान)... सर, एलओपी 

को सुन लीिजए। ...( यवधान)... 
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SHRI MOHAMMED NADIMUL HAQUE:   They offer small loans without 

much paper work and then they bully the customers who are unable to 

repay the loans on time.   

(Contd. by NBR/1F) 

NBR-LP/1F/11.25 

SHRI MOHAMMED NADIMUL HAQUE (Contd.): Things came to such an 

extent that in November, 2020, one person, Shri Sai Alwin, on a small loan of 

Rs. 3,000, committed suicide because most of these Apps require users to 

grant them access to their texts, images, contacts as well as camera.  

Interruptions)... Then, these Apps copy contact list and photos and use 

them to harass the victims. ...(Interruptions)... Hence, Sir, I appeal to the 

hon. Finance Minister to take stringent action against these Apps and direct 

the RBI to issue proper guidelines, so that such Apps can be controlled. 

Thank you. ...(Interruptions)... 

(Ends) 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I associate myself with 

the submission made by the hon. Member. 

SHRI BINOY VISWAM (Kerala): Sir, I also associate myself with the 

submission made by the hon. Member. 
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SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, I also 

associate myself with the submission made by the hon. Member. 

SHRIMATI MAUSAM NOOR (West Bengal): Sir, I also associate myself with 

the submission made by the hon. Member. 

MS. DOLA SEN (West Bengal): Sir, I also associate myself with the 

submission made by the hon. Member. 

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

submission made by the hon. Member. 

SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the 

submission made by the hon. Member. 

SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the 

submission made by the hon. Member. 
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DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the 

submission made by the hon. Member. 

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself 

with the submission made by the hon. Member. 

(Ends) 

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): Sir, 

the issue that the hon. Member has raised about Chinese Apps and how 

common people are being harassed and cheated by some of these Apps 

and, therefore, some action has to be taken up seriously… 

...(Interruptions)... I would like to, through you, inform the august House 

that in the last 6-7 months I have had personal meetings with the 

representatives of the RBI and also with my Secretaries in the Ministry.  

Action from the RBI’s side and our side, including the Ministry of Corporate 

Affairs, has been initiated in this.  Sir, a lot of such Apps which are badly 

misusing have also been brought to the attention of MeitY. So, there is a 

coordinated effort to contain such Apps and also to take action against 

those who are misusing such Apps...(Interruptions)... 
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ी रणदीप िंसह सुरजेवाला : उपसभापित जी, आपके पास चाइनीज़ ऐ स के बारे म 

सुनने का समय है, लेिकन चीन ने जो िकया है,..( यवधान).. उसके बारे म सुनने का 

समय नहीं है। ..( यवधान).. ऐ स के बारे म सुनने का समय है।..( यवधान).. 

ीमती िनमर्ला सीतारमण : कांगेर्स पाटीर् इससे क्या सािबत कर रही है िक कॉमन मैन 

की ॉ लम उनकी ॉ लम नहीं है! This is a common man’s problem on which 

we have taken action. ...(Interruptions)... Hon. Prime Minister, Shri Modi, is 

concerned about the small borrowers who are getting cheated by Apps.  

...(Interruptions)... Sir, the Congress Party has clearly betrayed and they 

have lack of concern for common man.  ...(Interruptions)... So, here, we 

have taken concerted efforts. ...(Interruptions)... Sir, RBI, MeitY, MCA and 

the Ministry of Finance are working to ensure that common man is not 

cheated by any Apps. Thank you. ...(Interruptions)...  

(Ends) 

ी सैयद नािसर हुसैन :  माननीय उपसभापित जी..( यवधान).. 

ी मोद ितवारी : सर, यह क्या है? ..( यवधान).. 

ी उपसभापित : मोद जी, आप पहले बैिठए।..( यवधान).. लीज़ एक िमनट। 

..( यवधान).. 

िवपक्ष के नेता ( ी मि लकाजुर्न खरगे) : उपसभापित जी, हम बोलने के िलए खड़े ह। 

..( यवधान).. 
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ी सैयद नािसर हुसैन : आप हम अपनी बात कहने का मौका नहीं देते ह। 

..( यवधान).. 

ी राघव च ा : सर, आप हमारी तरफ देखते भी नहीं ह। ..( यवधान).. 

ी रणदीप िंसह सुरजेवाला : चीन जो कर रहा है, उसके िलए समय नहीं है। 

..( यवधान).. 

 ी सैयद नािसर हुसैन : उपसभापित जी, माननीय एलओपी खड़े ह। ..( यवधान)..वे 

कुछ कहना चाहते ह। ..( यवधान).. 

ी उपसभापित : मने अभी माननीय एलओपी को बोलने की अनुमित दी 

थी।..( यवधान).. मने उनको बोलने की अनुमित दी थी। ..( यवधान).. 

ी सैयद नािसर हुसैन : उपसभापित जी, आप हमारी तरफ देखते भी नहीं ह। 

..( यवधान).. 

ी उपसभापित : माननीय ी सैयद नािसर हुसैन जी ..( यवधान).. राघव जी, लीज़ 

बैठ जाइए। ..( यवधान)..रणदीप िंसह सुरजेवाला जी, लीज़ सुिनए। ..( यवधान). 

आप एक िमनट बैिठए।..( यवधान)..म चेयर से खड़ा होकर आपसे आगर्ह कर रहा हंू।  

SHRI RAGHAV CHADHA: Sir, I am on a point of order. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Raghavji, please take your seat.  

ी राघव च ा : सर, आप हमारी तरफ देखते भी नहीं ह। ..( यवधान).. 

ी उपसभापित : राघव जी, म आपकी ही की तरफ देख रहा हंू और बता रहा हंू। लीज़ 

एक बार सीट पर बैठ जाइए। ..( यवधान)..माननीय सद यगण, मने सुबह आते ही 
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माननीय एलओपी को िव तार से बोलने का मौका िदया था।..( यवधान)..पुन: रूल 267 

के अंतगर्त िजतने नोिटस आए थे, इन्क्लूिंडग माननीय राघव च ा जी, आपका भी, वह 

ि थित मने प ट की थी। हाउस िल टेड िबज़नेस के अनुसार चलता है, अगर िल टेड 

िबज़नेस की िकसी चीज़ म कोई बदलाव होता है तो चेयरमैन के कंसेन्ट से होता है और 

मने वह प ट िकया है िक रूल 267 की क्या ि थित है। अगर आप म से कोई सद य 

िकसी वक्त कुछ कहना चाहे, तो उसके िलए एक िस टम बनाइए। आप जो रू स 

बनाते ह, म उसके तहत फंक्शन करता हंू। आपने जो रू स बनाए ह, जो डेली का 

िबज़नेस है, म उसके तहत चलंूगा। अगर ज़ीरो ऑवर चल रहा है और हर आदमी खड़ा 

हो जाए, तो म इजाज़त नहीं दे सकता हंू।..( यवधान)..माननीय एलओपी कुछ कह रहे 

ह।..( यवधान).. 

एक माननीय सद य : इसी रूल के तहत बात कर रहे ह। ..( यवधान).. 

ी मि लकाजुर्न खरगे : उपसभापित जी, हमारे सद य, जो इधर के मे बसर् ह, जब 

कोई भी सवाल उठाते ह या चचार् की िडमांड करते ह, तो  आप हम मौका ही नहीं देते 

ह। आप बार-बार पूछते ह कौन-से रू स म?  

(MKG/।H  पर जारी) 

 

 

                                         
Expunged as ordered by the Chair.  
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MKG-SKC/11.30/1G 

ी मि लकाजुर्न खरगे (कर्मागत) : म बताता हंू, Rule 266 - 'residuary powers' 

says, “All matters not specifically provided for in these rules and all 

questions relating to the detailed working of these rules shall be regulated in 

such manner as the Chairman may from time to time direct”.  It means that 

you can direct.  You can suspend the rules.  You can allow us.  This is a very 

important matter. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN:  Please take your seat now. ...(Interruptions)... 

SHRI MALLIKARJUN KHARGE:  Sir, the Chinese incursion is an important 

matter.  How they are ... ...(Interruptions)... 

 MR. DEPUTY CHAIRMAN :  Please refrain from allegations against the 

Chair. ...(Interruptions)... No, please. ...(Interruptions)... Hon. LoP, 

please... ...(Interruptions)...  

SHRI RAGHAV CHADHA:  Sir, I have a point of order. ...(Interruptions)... 

ी उपसभापित : माननीय सद यगण, “All matters not specifically provided for in 

these rules and all questions relating to the detailed working of these rules 

shall be regulated in such manner as the Chairman may from time to time 

direct”.  ...(Interruptions)...माननीय एल.ओ.पी., लीज़। माननीय एल.ओ.पी. को 

मने सुबह बोलने का मौका िदया, पुन: माननीय एल.ओ.पी. रूल क्वोट करने के िलए 
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खड़े हुए तो मने उन्ह बोलने का मौका िदया। माननीय सद यगण, अब आप मुझे यह 

बताय, िजस रूल का इन्ह ने उ लेख िकया, उस रूल म कहा जा रहा है िक 

...( यवधान)... 

SHRI RAGHAV CHADHA:  Sir, I am also raising a point of order. 

...(Interruptions)... 

ी उपसभापित : चेयरमैन की जो डायरेक्शन है, मने उसी के तहत आपको रूल 267 

म प ट िकया िक नोिटस नहीं है।...( यवधान)... रू स के तहत आज का जो िबज़नेस 

है, म उसी के तहत जाऊंगा। कोई यिक्त अगर िबज़नेस को चज करना चाहे तो उसकी 

एक िकर्या है।...( यवधान)... म अपेक्षा करता हंू िक आप उस िकर्या का पालन 

कर।...( यवधान)... उस िकर्या के तहत, उन रू स के तहत आप नोिटसेज़ द और 

उन पर बहस की मांग कर।...( यवधान)... ी बाबू राम िनषाद जी।  

Demand for Removing Silt in Mainstream of Ganga, Yamuna  
and Ghagra Rivers in Uttar Pradesh 

ी बाबू राम िनषाद (उ र देश) : माननीय उपसभापित जी, आपने मुझे बोलने का 

अवसर िदया, इसिलए म एक महत्वपूणर् िवषय पर उ र देश सिहत पूरे देश और 

सदन का ध्यान आकृ ट कराना चाहता हंू।...( यवधान)... 

ी उपसभापित : माननीय ी बाबू राम िनषाद जी की बात के अलावा और कोई बात 

िरकॉडर् पर नहीं जाएगी।...( यवधान)... 
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ी बाबू राम िनषाद : महोदय, कालांतर म घटता हुआ भगूभर् जल तर, दूिषत, 

िसमटती और िवषैली होती निदयां, िसकुड़ते ग्लेिशयर रा टर्ीय िंचतन के िवषय ह। 

...( यवधान)... आज तक देश की िकसी भी नदी म डीिसिं टग का काम नहीं िकया 

गया है।...( यवधान)... पहले देश की निदयां अिवरल बहती थीं और बहती हुई निदय  

म खुद को साफ रखने और गहराई बनाए रखने की क्षमता होती थी। समय बदला और 

निदयां भौितक समृि  का िशकार हुईं।...( यवधान)... 

ी उपसभापित : माननीय सद यगण, कृपया ज़ीरो ऑवर चलने द। माननीय ी बाबू 

राम िनषाद की बात के अलावा कोई और बात िरकॉडर् पर नहीं जा रही है। 

...( यवधान)... 

ी बाबू राम िनषाद : पहाड़  म बड़ी मातर्ा म हाइडर्ो पावर लांट बनाए गये तो मैदानी 

भाग  म िंसचाई पिरयोजनाओं के नाम पर बांध बना िदये गये, िजससे निदय  का 

अिवरल बहाव रुक गया।...( यवधान)... निदयां रुकीं तो मानो पूरी पािरि थितकी ही 

रुक गई और निदय  म िस ट जमा होने लगी।...( यवधान)... िस ट जमा हो जाने का 

सबसे बड़ा उदाहरण गंगा नदी पर बना फरक्का बैराज है, िजसके कारण पहले िस ट 

के ढेर बने और िफर वे पवर्ताकार पहाड़ के रूप म पिरविर्तत हो गए, िजससे गंगा नदी 

का पानी फैल कर उ र देश, िबहार और पि चमी बंगाल की भिूम को िनगलता जा 

रहा है ...( यवधान)...और वतर्मान म राजमहल से लेकर मालदा तक का बड़ा के्षतर् 

आज िव व के सबसे बड़े कटान के्षतर् म सि मिलत हो गया है।...( यवधान)... िबजनौर, 

मुज फरनगर, मेरठ, बुलंदशहर, हापुड़, बदायंू, फरुर्खाबाद, कानपुर, फतेहपुर, 
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रायबरेली, तापगढ़, कौशांबी, यागराज से लेकर गाजीपुर, बिलया तक सैकड़  गांव 

आज कटान के दंश को झेल रहे ह। ...( यवधान)... 

ी उपसभापित : लीज़ बैठ जाइये, ज़ीरो ऑवर चलने दीिजए।...( यवधान)... 

ी बाबू राम िनषाद : इसी तरह घाघरा नदी म भी अनेक  गांव व शहर कटान के कारण 

उजड़ते जा रहे ह।...( यवधान)... सच्चाई तो यह है िक मनु य जहां-जहां भी अपनी 

भोगवादी जीवनशैली का ह तके्षप करता रहा है, वहां-वहां िवष बीज का वमन होता जा 

रहा है।...( यवधान)... हम आप त्यक्षदशीर् ह िक कृित समय-समय पर भकू प, 

भू खलन, घटते भगूभर् जल तर, ओज़ोन परत क्षरण, सूखा, बाढ़ इत्यािद के रूप म 

मनु य की कूर्रता का िशकार हुई है।...( यवधान)... समगर् रा टर् बंूद-बंूद जल संकट से 

जूझ रहा है। एक तरफ निदय  से िस ट की सफाई न होने के कारण अिधकांश निदयां 

लु त ाय होती जा रही ह...( यवधान)... तो दूसरी तरफ िस ट जमा होने की वजह से 

निदय  के माध्यम से िजस पानी को भगूभर् के जल तर को बनाए रखना चािहए था, वह 

नहीं हो पा रहा है, िजससे पीने के पानी व िंसचाई की भयंकर सम या खड़ी हो गई 

है।...( यवधान)... निदय  म जल की सवर् उपल धता बनी रहे, इसके िलए कुछ मुख 

बात  को हम ध्यान म रखकर जल व निदय  को बचा सकते ह।...( यवधान)... 

(एकेजी/1एच पर जारी) 
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ी बाबू राम िनषाद (कर्मागत) : जैसे हम समय-समय पर देश- देश की निदय  से रेत 

(िस ट) को हटाते रह, िजससे निदयाँ अपने मुख्य वरूप म बनी रह। ...( यवधान)... 

...(समय की घंटी)...  

(समा त) 

ी उपसभापित : आपका समय समा त हो गया है।  ...( यवधान)...  

DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the issue 

raised by the hon. Member. ...(Interruptions)... 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. ...(Interruptions)... 

SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the 

Special Mention made by the hon. Member. ...(Interruptions)... 

(Ends) 

ी उपसभापित : ीमती महुआ माजी। ...( यवधान)...  

Concern over Financial Difficulties Being Faced by Heavy Engineering 
Corporation Ltd., Ranchi, Jharkhand 

 

ीमती महुआ माजी (झारखंड) : माननीय उपसभापित महोदय, आज कई िदन  के 

यास के बाद मुझे यह अवसर िदया गया, इसके िलए बहुत-बहुत धन्यवाद। 
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...( यवधान)... म हेवी इंजीिनयिंरग कॉरपोरेशन िलिमटेड, राँची, िजसकी थापना 

1958 म हुई थी, जो झारखंड का एक बहुत ही महत्वपूणर् ित ठान है, उसके बारे म 

कहना चाहती हँू िक आज उसकी ि थित बहुत ही बुरी हो गई है। ...( यवधान)... वह 

बहुत ही जजर्र ि थित म है। ...( यवधान)... वहाँ के जो ए लॉइज़ ह, जो ठेकेदार ह, 

जो िमक ह, उनको िपछले 12 महीने से सैलेरी नहीं िमली है। ...( यवधान)... उनके 

पिरवार भखुमरी की कगार पर खड़े ह। ...( यवधान)... वह इतना िति ठत ित ठान 

है, ...( यवधान)...  

ी उपसभापित : आप अपने माननीय सद य  को बैठाइए, म आपको मौका देता हँू। 

...( यवधान)...  

ीमती महुआ माजी : उसने मदर इंड टर्ी के रूप म अपनी पहचान बनाई है। 

...( यवधान)... एचईसी ने मदर इंड टर्ी के रूप म अपनी पहचान बनाई है। 

...( यवधान)...  

(समा त) 

PROF. MANOJ KUMAR JHA (Bihar): Sir, I associate myself with the Special 

Mention made by the hon. Member. 

MS. DOLA SEN (West Bengal): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 
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DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself 

with the Special Mention made by the hon. Member.  

(Ends) 

ी उपसभापित : माननीय सद यगण, सदन की कायर्वाही 12 बजे तक थिगत की 

जाती है।  

--------- 

The House then adjourned at thirty-six minutes past eleven of the clock. 

 

(12.00 P.M. to 1.00 P.M. - Question Hour) 
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The House reassembled after lunch at thirty minutes past two of the clock, 
MR. CHAIRMAN in the Chair. 

--- 
DR. AMEE YAJNIK: Sir, we missed you. 

�ी रणदीप िंसह सुरजेवाला : सर, हम सबने आपको बड़ा िमस िकया।  ...(व्यवधान)... 

आप इधर ध्यान ही नहीं दे रहे हैं।  हम सबने आपको बड़ा िमस िकया। ...(व्यवधान)... 

�ी सभापित : मैंने सबसे पहले इधर ही ध्यान िदया।  

DR. JOHN BRITTAS: Sir, we terribly missed you.  We are so glad that you 

have come.   

MR. CHAIRMAN: Private Members' Resolution. 

DR. AMAR PATNAIK: Sir, I have a point of order.  This is Rule 165, page 

No.50.  This is about Private Members' Resolution.  Rule 165, Repetition of 

resolution, says, "When a resolution has been moved no resolution or 

amendment raising substantially the same question shall be moved within 

one year from the date of the moving of the earlier resolution."  In this 

regard, the Resolution listed at No.1 today was raised in May, 2022 by hon. 

Member, Shri Rakesh Sinha.  On that Resolution, hon. Minister has also 

given the reply as to the stand of the Government.  I do not really know how 

it is getting listed here, whereas there is another important resolution to 
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discuss about the reservation of women in various Assemblies and the 

Parliament.  It is listed at No.5 now.  It was initiated by our Chief Minister, 

hon. Naveen Patnaik.  But I don't get a chance to discuss this Resolution 

anymore because of these repetitions.   

MR. CHAIRMAN: Hon. Member, your point is well taken. 

PROF. MANOJ KUMAR JHA: Sir, in fact, the reference being made by the 

hon. Member is to a Private Member's Bill.  That was a Bill.  This is a 

Resolution.  So, there is a difference between a Bill and a Resolution, going 

by the records of the House.   

DR. JOHN BRITTAS: The Bill was moved by Shri Rakesh Sinha. 

MR. CHAIRMAN: I will examine all aspects.  Points have been noted.   

PRIVATE MEMBERS' BUSINESS  

MR. CHAIRMAN: Shri Harnath Singh Yadav, to move a Resolution urging 

the Government, inter alia, to formulate a stringent policy and laws to 

overcome the crisis arisen due to the rise in population. Not present. 

Private Member's Resolution No.2, Shri Biplab Kumar Deb, to move a 

Resolution urging the Government, inter alia, to set up Agarwood Board of 

India and support it; promote scientific efforts for increasing production and 

productivity of Agarwood; provide adequate welfare measures for Agarwood 
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cultivators; support research and development and provide incentives to 

young entrepreneurs for holistic development of Agarwood sector.    

RESOLUTION RE. SETTING UP AGARWOOD BOARD OF INDIA  

�ी िबप्लब कुमार देब (ि�पुरा) : महोदय, मैं िनम्निलिखत संकल्प उप�स्थत करता हँू :- 

 "इस तथ्य को ध्यान में रखते हुए िक :- 

(i)  अगरवुड (ए�क्वलेिरया मालासेनिसस) की सतत खेती और संवधर्न तथा 
इसके उत्पादों से देश के िकसानों का, िवशेष �प से हमारे देश के उ�र 
पूव� के्ष� में, महत्वपूणर् आ�थक सश�क्तकरण हो सकता है; 

(ii)  अकेले ि�पुरा राज्य में अगरवुड की क्षमता का इष्टतम दोहन करने से 20 
अरब �पये का उ�ोग बनाकर और राज्य की राजधानी अगरतला को देश 
में अगरवुड की राजधानी बनाकर 'आ�थक �ांित' लाने की क्षमता 
िवकिसत होती है; तथा 

(iii)  �बंधन और िवकास के िलए कम इनपुट, साइट िविशष्टता की कमी और 
अंतर-फसल अनुकूलन जैसे अनुकूल कारक अगरवुड को, िवशेष �प से 
ि�पुरा जैसे राज्यों में, पसंदीदा नकदी फसल बना सकते हैं जहा ंअगरवुड 
भिूम के िलए काफी अनुकूल है, 

            यह सभा सरकार से आ�ह करती है िक वह - 

(क) अगरतला, ि�पुरा में अपने मुख्यालय के साथ अगरवुड के्ष� के सम�        
िवकास के िलए कें �ीय वािणज्य और उ�ोग मं�ालय के अधीन भारतीय 
अगरवुड बोडर् की स्थापना करे; 

(ख) मु�ों की पहचान करने, �ि�याओं को सरल बनाने और अगरवुड के्ष� के 
सम� िवकास के िलए सहयोग से काम करने के िलए संघ और राज्य 
सरकारों के िविभ� मं�ालयों को �ोत्सािहत करने के िलए बोडर् को 
सशक्त बनाए; 
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(ग) इस के्ष� के संवधर्न के िलए हस्तके्षप की योजना बनाने के िलए बोडर् को 

अपेिक्षत समथर्न की उपलब्धता सुिन�श्चत करे, उत्पादकों के िलए 
अगरवुड उगाना और कटाई करना आसान बनाने के िलए नीितया ं
िनध�िरत करे और अगरवुड के औ�ोिगक उपयोग को �ोत्सािहत करे; 

(घ) वन्य जीवों और वनस्पितयों के लुप्त�ाय �जाितयों के अंतर�ष्�ीय व्यापार 
संबंधी कन्वेंशन (सीआईटीईएस) और भारत सरकार की िनय�त-आयात 
नीित की शत� को परूा करने के अध्यधीन उत्पादन और उत्पादकता 
बढ़ाने, अगरवुड की गुणव�ा में सुधार के िलए वजै्ञािनक �यासों को बढ़ावा 
दे; 

(ङ) अगरवुड की खेती करने वालों,  अगरवुड आधािरत उत्पादों के उत्पादन में 
लगे स्वयं सहायता समूहों (एसएचजी) और एमएसएमई इकाइयों के 
�िमकों के िलए पय�प्त कल्याणकारी उपायों का उपबंध करे; 

(च)  देश में अगरवुड के्ष� की क्षमता को अिधकतम करने के िलए अनुसंधान    
और िवकास कायर् को सहायता �दान करे; और 

(छ) भारत को िवश्व की िनय�त महाश�क्त बनाने के िलए युवा उ�िमयों को 
अगरवुड और उसके उत्पादों से संबिंधत नवाचार के िलए �ोत्साहन �दान 
करे।" 

सभापित महोदय, मेरे �ारा जो रेज़ोल्यूशन लाया गया है, वह अगरवुड के ऊपर 

है।  हो सकता है िक इसके बारे में इस हाउस के बहुत कम लोगों को जानकारी हो।  

यह भारत की इकोनॉमी को सशक्त करने में बहुत मददगार हो सकता है।  मैं इस 

सदन में इस िवषय को िवस्तार से रखना चाहता हँू।  

(�ी उपसभापित पीठासीन हुए) 

(1वाई/वीएनके पर जारी) 
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�ी िबप्लब कुमार देब (�मागत) : महोदय, अगरवुड के जो पौधे हैं, ये बहुत महँगे पौधे 

हैं और ये ि�पुरा, असम और कण�टक के एक भाग में बड़े पैमाने पर पाए जाते हैं। 

इसकी गुणव�ा और कम�शयल वैल्यू बहुत ही ज्यादा है। अगरवुड के पौधे सात से आठ 

साल में मैच्योर हो जाते हैं। उसके बाद उसको इंजेक्ट करने के दो-तीन साल के बाद 

इसमें फंगस आती है, िचप्स आते हैं और इससे जो तेल िनकलता है, उसकी माक� ट में 

िमिनमम वैल्यू 20 लाख �पए से 30 लाख �पए �ित लीटर है। चँूिक इसका तेल सोने से 

भी महंगा है, इसिलए इसको सोने का तेल माना जाता है। इसमें कृि�म �प से इजेंक्ट 

करने के बाद इससे जो तेल िनकलता है, वह 20 लाख �पए से 30 लाख �पए �ित 

लीटर होता है। अगर इसको कृि�म �प से नहीं िनकाला जाता है, िसफर्  इजेंक्ट करके 

छोड़ िदया जाता है, तो उससे जो तेल िनकलता है, वह प्योर होता है और वह कम से 

कम 75 लाख �पए �ित लीटर िबकता है। ि�पुरा में बड़ी मा�ा में अगरवुड के पेड़ हैं। 

वहाँ पर इसके एक करोड़, पच्चीस लाख के आस-पास मैच्योर पौधे हैं। हमारी सरकार 

आने के बाद हम लोगों ने इसके ऊपर 'अगर िमशन' बनाया। इसके ऊपर फॉरेस्ट 

िवभाग के बहुत सारे एक्ट्स लगे हुए थे। हम लोगों ने इनको हटाया। ि�पुरा जैसे छोटे 

राज्य में टैक्स रेवने्यू कलेक्शन की ज्यादा जगह नहीं होती है। वहाँ पर बड़ी इडंस्�ीज़ 

नहीं हैं। वहाँ चाय और रबड़ के उ�ोग हैं। यह एक ऐसा सेक्टर है, िजससे अगले दो 

साल में असम, िवशेष करके ि�पुरा और कण�टक का एक भाग, दो से ढाई हजार 

करोड़ �पए की इकोनॉमी भारत सरकार को दे सकता है। अब यह सवाल उठ सकता 
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है िक जब यह इतनी बड़ी इकोनॉमी बन सकता है, तो यह होता क्यों नहीं है? इसका 

कारण यह है िक पहले जब पुरानी सरकार थी, तब इसके एक्सपोटर् पर पाबंदी थी। 

इसको थाईलैंड, लाओस से लाया जा सकता है, यहाँ पर उस तेल से इ� बना सकते हैं, 

िचप्स बना सकते हैं और इसको बना कर इसको िमडल ईस्ट, गल्फ कं�ीज़ में बेच 

सकते हैं। यह परफ्यूम में लगता है, इसिलए यह ि�पुरा, असम से अवैध तरीके से मुम्बई 

तक पहँुचता है और वहाँ से �ोसेस होकर यह गल्फ कं�ीज़, दुबई आिद में चला जाता 

है। चँूिक इसके िलए अवैध तरीके से पैसा जाता है,  इसिलए इससे भारत सरकार को 

सीधे तौर पर कोई लाभ नहीं िमलता है। इसके अंदर कम से कम पाँच हजार करोड़ 

�पए की इकोनॉमी बनने की ताकत है।  

महोदय, मैंने ि�पुरा सरकार में रहते हुए माननीय �धान मं�ी जी का ध्यान इस 

ओर आक�षत िकया था। इस सदन के लीडर, कॉमसर् िमिनस्टर �ी पीयूष गोयल जी 

और भपेून्� यादव जी, जो फॉरेस्ट िमिनस्टर हैं, इन दोनों के माध्यम से पहली बार 25 

हजार मीि�क टन अगरवुड एक्सपोटर् करने की पहली परिमशन दी गई है। मैंने 21 

िदसम्बर को प� िलखा था और भारत सरकार ने 3 जनवरी को यह परिमशन दी।   

(1ज़ैड/आरके-जीएसपी पर जारी)            

RK-GSP/2.40/1Z 

�ी िबप्लब कुमार देब (�मागत) : महोदय, अब दस महीने हो चुके हैं, नोिटिफकेशन 

भी आ चुका है, लेिकन हम एक �ाम अगरवुड भी एक्सपोटर् नहीं कर पाए हैं। इसके 

कारण क्या हैं? सदन को समझ में आ रहा है िक इसमें अवधै तरीके की बहुत बड़ी 
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इकोनॉमी �कावट डालती है, तभी तो यह दस महीने में भी नहीं हो रहा है। इस 

अगरवुड को बेचने के िलए, एक्सपोटर् करने के िलए जो िसस्टम बनाकर रखा हुआ है, 

वह इतनी किठन प�ित बनाकर रखी है िक करना ही मु�श्कल है। मैं आपके माध्यम से 

भारत सरकार से यह िनवेदन करना चाहता हँू िक वह कोई स्पेशल किमटी बनाए। 

भारत सरकार के चाहने के बावजूद, जब 3 जनवरी, 2022 को मं�ी जी ने लेटर भेज 

िदया है, नोिटिफकेशन भी आ चुका है, तो उसके बाद भी यह काम क्यों नहीं हो रहा है? 

इसकी �ोसेिंसग में इतनी किठनाई क्यों? हमने ि�पुरा सरकार की तरफ से लाओस 

और थाईलैंड में एक टीम भेजी थी। लाओस में 'अगर' के बहुत पौधे होते हैं और उनकी 

पूरी �ोसेिंसग होती है, इनकी मूल इनकम वही है। उन्होंने इसे एक्सपोटर् करने के िलए 

जो तरीका अपनाया है, जो िसस्टम बनाया है, उसी िसस्टम को भारत सरकार भी 

फॉलो करे, तो हमारे देश की इकोनॉमी में बड़ी मा�ा में लाभ होगा।  

महोदय, मैं आपको यह भी बताना चाहता हँू िक अगरवुड से िसफर्  तेल िनकाला 

जाता है, यह यहीं खत्म नहीं है, ब�ल्क जो इसके प�े हैं, उन्हें भी बॉइल िकया जाता है। 

इस पानी में इम्यूिनटी पावर होती है, मेिडिसनल वैल्यू होती है, इसिलए इसकी एक 

बॉटल 200 �पये में िबकती है, मतलब इसका पानी भी 400 �पये लीटर िबकता है। जो 

इसकी मेिडिसनल वैल्यू है, उसकी वजह से यह लाओस वगैरह से अमेिरकन कं�ीज़ में 

भी िलया जाता है और उसे मेिडिसन में यूज़ िकया जाता है। इसे चाइना, जापान और 

कोिरया की मेिडिसनल फैक्�ीज़ में भी बड़ी मा�ा में यूज़ िकया जाता है। चाहे 'अगर' की 

लकड़ी हो, चाहे उसका तेल हो, चाहे उसकी िचप्स हो, इनके साथ-साथ, जो उसकी 
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�ट है, वह भी िबकती है, क्योंिक उसकी �ट को सुखाने के बाद गल्फ कं�ीज़ के लोग 

उसे अपने �ाइंग �म में रखते हैं। उससे जो हल्की-हल्की खुशब ूआती है, उनके यहाँ 

उसे रॉयल माना जाता है। उसका कोई रेट भी नहीं होता है। इंिडयन करेंसी में उसकी 

ऑक्शन िमिनमम पाँच लाख से शु� होता है और यह पाँच करोड़ भी हो सकता है, 

मतलब इसकी कोई सीमा नहीं है। इस तरह से देखें, तो चाहे अगरवुड की लकड़ी हो, 

चाहे प�ा हो, चाहे �ट हो, जैसे गाय की हर चीज़ काम आती है, वैसे ही 'अगर' ऐसा 

पौधा है, िजसका सब कुछ िबक सकता है, सब कुछ काम में आ सकता है, िंकतु इसके 

िलए कोई सही िसस्टम नहीं बना हुआ है। अभी ि�परुा सरकार ने 'अगर िमशन' बनाया 

था, मैंने आपके सामने भी �स्तुत िकया था। 'अगर िमशन' बनाने के बावजूद भी, भारत 

सरकार के चाहने के बावजूद भी, इसमें दस महीने से समस्या खड़ी करके रखी गई  है। 

मैं आपके सामने यह भी रखना चाहता हँू िक हमारे देश में जो अलग-अलग बोडर् बने हुए 

हैं, जैसे चाय का बोडर् है, उसका 30,000 करोड़ का टनर्ओवर है, कॉफी बोडर् है, उसका 

5,000 करोड़ का टनर्ओवर है, रबर बोडर् है, उसका 12,000 करोड़ का टनर्ओवर है, 

स्पाइस बोडर् है, उसका 21,500 करोड़ का टनर्ओवर है और जो 'अगर' है, वह अगले दो 

से ढाई साल में दो से तीन हजार करोड़ की इकोनॉमी हो सकती है। मैं आपके माध्यम से 

यह भी चाहता हँू िक जब चाय बोडर् हो सकता है, रबर बोडर् हो सकता है, स्पाइस बोडर् 

हो सकता है, तो 'अगर' का भी बोडर् बनाएं। यह जो �ॉब्लम आ रही है, इससे उसका भी 

बहुत जल्द समाधान हो सकता है और बहुत बड़ी इकोनॉमी बन सकती है।  

(2ए/डीएस पर जारी)  
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DS-SK/2.45/2A 

�ी िबप्लब कुमार देब (�मागत) : महोदय, मैं आपके माध्यम से इस सदन में यह बात 

भी रखना चाहता हँू िक अगरब�ी में भी बड़ी मा�ा में अगर को यूज़ िकया जाता है, तो 

अगरब�ी के िलए भी यह एक रॉ मैटीिरयल हो सकता है।  माननीय �धान मं�ी महोदय 

ने हमारे कुटीर िशल्प को बढ़ावा देने के िलए चाइना से अगरब�ी की जो �स्टक आती 

थी, उसके ऊपर ज्यादा �टूी लगाई, िजसके कारण हमारे जनजातीय भाई लोग, जो 

बैम्ब ूके माध्यम से अपनी जीिवका-पालन करते हैं, उनके िलए एक रास्ता खुला।  एक 

समय ि�परुा में अगरब�ी के िलए चाइना से जो 29,000 मीि�क टन बैम्बू �स्टक आती 

थी, वह अब लगभग बन्द हो गयी।  आज असम, ि�पुरा और िमज़ोरम, िजस-िजस राज्य 

में बैम्ब ूबड़ी मा�ा में है, वहाँ दोबारा अगरब�ी �स्टक बननी शु� हुई और वहाँ इसकी 

फैक्टरी चालू हुई।  इस �कार, उसमें भी बड़ी मा�ा में अगर को यूज़ िकया जा सकता है 

और हम अगरब�ी का एक बड़ा बाज़ार एस्टै�ब्लश कर सकते हैं। 

 महोदय, मैं आपके माध्यम से इस सदन में यह बात भी रखना चाहता हँू िक इस 

अगरवुड की जो मेिडिसनल वैल्यू है, इसकी जो इम्युिनटी पावर है, वह मानव जीवन में 

बहुत बड़ा महत्व रखती है।  साथ ही साथ, रबड़ प्लाटेंशन से भी ज्यादा लाभदायक  

अगर की प्लाटेंशन है।  ि�परुा सरकार ने अभी बड़ी मा�ा में अगर की प्लांटेशन शु� 

की है।  मैं आपके माध्यम से भारत सरकार से िनवेदन क�ँगा िक जहाँ-जहाँ भी अगर 

प्लांटेशन का क्लाइमेट है, वहाँ फॉरेस्ट िडपाटर्मेंट के माध्यम से िववेचना कराकर अगर 

के पौधे लगाए जाएँ, उसका बाज़ार बनाया जाए, तािक उसमें भारत के नौजवानों को भी 
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रोज़गार िमले।  माननीय �धान मं�ी जी भी चाहते हैं िक अपने देश में ही रोज़गार बढ़े 

और वह रोज़गार बहुत जल्दी पैदा हो।  मैं बताना चाहता हँू िक यह एक �ाइमरी सेक्टर 

है।  जब हम इंड�स्�यल सेक्टर में जाते हैं तो उसमें चार साल, पाँच साल, छ: साल और 

10 साल लगते हैं, िकन्तु यह एक ऐसा �ाइमरी सेक्टर है, जो आपको अगले छ: महीने 

के अंदर ही रोज़गार दे देगा।   स्वाभािवक तौर पर हमारे नौजवानों को उस चीज़ की 

िदशा में जाना चािहए, जो चीज़ हमारे पास है, जो जल्दी रोज़गार दे सकती है और 

अगर ऐसा ही एक सेक्टर है।  मेरा अनुरोध है िक इसके िलए एक बोडर् बना िदया जाए।  

इसके साथ ही, इसके एक्सपोटर् करने की िनयमावली में िशिथलता लाई जाए, उसका 

सहजीकरण िकया जाए, तािक इस सेक्टर में भारत के नौजवानों को बड़ी मा�ा में 

रोज़गार िमलने का रास्ता खुले।  इसका लम्बे समय से जो अवैध तरीके से व्यापार िकया 

जा रहा है, उसके ऊपर रोक लगाए जाने की एक सटीक व्यवस्था की जाए।  भारत 

सरकार को इसके माध्यम से रेवेन्यू  िमले, इस ��ष्ट से मैंने इस िवषय को आपके सामने 

रखा है। 

 महोदय, मैं आशा करता हँू िक इस सदन में जो भी माननीय सदस्य हैं, वे सब 

लोग इसके ऊपर अपनी राय रखेंगे।  इसको सही ढंग से और कैसे िकया जा सकता है, 

इसकी और भी �परेखा इस हाउस के माननीय सदस्यों के माध्यम से हमें िमलेगी, यह 

आशा करते हुए मैं अपना िवषय समाप्त करता हँू, धन्यवाद। 

(समाप्त) 

The question was proposed. 
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MR. DEPUTY CHAIRMAN:  Now, Shri Rakesh Sinha; not present.  Shri 

Pabitra Margherita.   

SHRI PABITRA MARGHERITA (Assam):  Thank you, Sir.  I support the 

Resolution moved by hon. Member Shri Biplab Kumar Deb for sustainable 

cultivation and promotion of Agarwood, the scientific name of which is 

Aquilaria Malaccensis.   

{THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair} 

 I do agree with the hon. Member that it will lead to a significant 

economic empowerment of the farmers, especially in the North-Eastern 

region of India.   

(Contd. by YSR/2B) 

YSR-MZ/2.50/2B 

SHRI PABITRA MARGHERITA (Contd.):  Hon. Members do know it that 

agarwood is a very valuable tree like sandalwood tree.  It can be 

cultivated in tropical humid climatic conditions.  When insects attack a 

matured agar tree, it gets infected with fungus and from the fungus-

infected wood, chips and later oil can be produced.  I am told that the 

cost of per kilo litre agar oil costs from Rs.10 lakh to Rs.40 lakh.  
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Depending upon the source of origin and quality of oil, it costs from Rs.10 

lakh to Rs.40 lakh per litre.  At the same time, the chips which are 

produced from agarwood cost around one lakh rupees per kilogram.  I 

am just told that this is its present market price per kilogram.  I am lucky 

enough that, as Shri Biplab Kumar Deb has said, it is mainly produced in 

Assam.  I very proudly say this about Assam, Tripura, Nagaland and other 

States of the North-Eastern Region, including Sikkim.  Karnataka is also 

there.  Let me say a few words about agar tree.  ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  He is a new 

Member. 

SHRI PABITRA MARGHERITA:  Agar oil, agarwood chips, and perfume 

made out of it are in high demand in Middle East countries.  These are in 

high demand in ASEAN countries also.  Traditionally, the people in the 

Middle East like it.  That is why these products are in high demand.  

Keeping this in mind, my appeal to the Government is that there should 

be an apex body to monitor, govern and empower the agar cultivators 

and its cultivation.   There should be R&D in this area.  We need to 

explore new area with proper soil testing where its cultivation is feasible.  
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There should be grants-in-aid and subsidy to farmers.  We need to 

encourage Self-Help Groups and cooperative societies.  It needs 

insurance.  We need to patronise agar-based industries.  It needs market 

linkage.  We have seen it in our local area that some brokers exploit 

cultivators.  There should be proper market linkages and single-window 

clearance where all the documents and official work can be completed.   

 Lastly, I would like to thank my State Government led by Dr. 

Himanta Biswa Sarma.  Recently, this Government has taken a path-

breaking decision to empower and encourage commercial cultivation of 

agar and other associate woods.  About Assam, I am very proud to say 

this.  A huge population of more than one crore agar trees on non-forest 

land has been grown there. This is done by private individuals.  There are 

about 1,000 agarwood-based industries in Assam.  It is almost like a 

capital of agarwood industry.  Two particular decisions have been taken 

by the Assam Cabinet.  It cleared two game-changing rules, namely the 

Assam Trees Outside Forest (Sustainable Management) Rules, 2022 and 

Assam Wood Based Industries (Promotion and Development) Rules, 

2022.  This initiative of our State Government has encouraged commercial 
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cultivation of agarwood.  This is an encouragement which has been 

initiated by the State Government under the guidance and cooperation of 

the Central Government led by the Ministry of Environment, Forest and 

Climate Change under the leadership of Shri Bhupender Yadav.  

...(Interruptions)...  I am told CITES has limited the maximum quantum of 

supply of agar oil.  Maybe it is a statement that I have read which says 

that maximum 75,000 kilo litre is permitted by CITES to export from India. 

(Contd. by VKK/2C)  

VKK-DN/2C/2.55 

SHRI PABITRA MARGHERITA (Contd.): So, that particular maximum 

limit should not be there.  At last, again, appreciating the moves by our 

Central Government and the Government of Assam, I would say, with 

these initiatives, it is expected that Agarwood tree population will reach 

five crore in 2026 in Assam.  Presently, the population of Agarwood tree is 

approximately one crore and by 2026, it will reach five crore.  The 

production of Agarwood will reach two lakh kilograms and the production 

of Agarwood oil will reach one lakh litres.  So, it is expected that there 

may be trade to the tune of Rs.7,500 crore to Rs.10,000 crore.  As said by 
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Shri Biplab Kumar Deb, Tea Board and Coffee Board are doing very 

good business; they are providing service to the stakeholders. There 

should be one other board which will cater services to Agarwood 

cultivators because only in Assam the potentiality of Agarwood 

cultivation is more than Rs.10,000 crore. Target set by the State 

Government is Rs.10,000 crore by 2026.   So, for this, I think the 

Central Government should extend support -- it has already extended -

- in a very systematic manner, making an apex body to cater to all the 

things which we have mentioned and my friend, Shri Biplab Kumar 

Deb, has mentioned.  So, we appeal once again that it may be made.  

It may be in Tripura or Assam or Nagaland or any State where 

Agarwood has been commercially cultivated by people for a few 

decades.  So, this is our appeal and I do support the Resolution moved 

by my respected colleague, Shri Biplab Kumar Deb.  Thank you.  

(Ends) 

�ी अजय �ताप िंसह (मध्य �देश) : उपसभाध्यक्ष महोदय, हमारे साथी �ी 

िबलप्ब देब जी ने सदन में जो संकल्प �स्तुत िकया है, िजस िवषय को उन्होंने 
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सदन में उठाया है, वह िवषय आंचिलक है।  जो पूव��र राज्य हैं, उन पवू��र 

राज्यों का यह उत्पाद है और उससे जुड़ी हुई बातें उन्होंने अपने संकल्प में �स्तुत 

की हैं।  �मुख �प से उनकी एक मांग है िक ि�पुरा राज्य की राजधानी अगरतला 

है, उस अगरतला को अगरवुड के उत्पादन व्यापार की ��ष्ट से अगरवुड 

राजधानी घोिषत िकया जाए और अगरवुड के िलए एक बोडर् स्थािपत िकया जाए, 

जो वािणज्य मं�ालय के अंतगर्त हो।  िफर उन्होंने इस बोडर् के कामों के संदभर् में 

चच� की है िक बोडर् क्या-क्या काम करे, िजससे िक अगरवुड के व्यापार में लगे 

हुए सभी पक्षों को लाभ हो।  उन्होंने अगरवुड की िवशेषता के संदभर् में चच� करते 

हुए कहा है िक यह उत्पाद िकतना महत्वपूणर् है।  इस उत्पाद के माध्यम से इस 

देश में लगभग पांच हज़ार करोड़ �पये का व्यापार होता है, इसिलए यह बहुत ही 

महत्वपूणर् उत्पाद है।  संयोग से इसके िविनमय के िलए, इसके उत्पादन के िलए 

जो िनयम �ि�या की जिटलता है, उस जिटलता के कारण यह उत्पाद भारत की 

अथर्व्यवस्था में अपेिक्षत योगदान नहीं कर पा रहा है।   

(2D/PRB पर जारी) 
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PRB-BHS/2D/3.00 

ी अजय ताप िंसह (कर्मागत) :  इसका बहुत बड़ा िह सा मु बई के रा ते सेन्टर्ल 

एिशया के देश  म अवैध रूप से जाता है, इसकी कालाबाजारी होती है, इसकी चोरी 

होती है।  इसके कारण इस उत्पाद से जुड़े हुए जो िविभ  टेकहो डसर् ह, उनको तो 

लाभ नहीं िमलता, लेिकन जो कालाबाजारी करने वाले लोग ह, जो मिंग्लग करने वाले 

लोग ह, वे इसकी आय का एक बहुत बड़ा िह सा हजम कर जाते ह।  उन्ह ने िनयम 

िकर्या के सरलीकरण की बात की है।  अगर िनयम िकर्या का सरलीकरण हो जाता 

है, उसकी जिटलता समा त हो जाती है, तो सच्चे और सही अथ  म इसका लाभ 

ितर्पुरावािसय  को िमलेगा और ितर्पुरा और असम, िजसकी चचार् अभी मेरे पूवर् वक्ता ने 

की है, इन सभी ांत  म अगरवुड के उत्पाद से जुड़े हुए जो कृषक और िमक ह, 

उनको उसका लाभ िमलेगा।  एक बहुत अच्छी बात इस संक प के वतर्क महोदय ने 

कही है िक वयं सहायता समूह को इस उत्पाद के साथ जोड़ा जाए और हमारे धान 

मंतर्ी जी की भी यह इच्छा है।  हम लोग जब बजट पर चचार् करते ह, तो अकसर इस 

बात का उदाहरण िदया जाता है िक हमारे वयं सहायता समूह  का जो आिर्थक 

दशर्न है, वह पूरे देश म बहुत उ म है।  बड़े-बड़े लोग िजनके बड़े-बड़े नाम ह, देश के 

बक  से बहुत बड़ी-बड़ी रािशयां लेकर चले गए, हजम कर गए, लेिकन हमारी ये गरीब 

मिहलाएं, जो गांव  म काम करती ह, मेहनत करती ह, वे अपना थोड़ा सा समय 

िनकालकर वयं सहायता समूह  के िलए भी काम करती ह।  जब वयं सहायता समूह 

का कॉन्से ट आया था, तब यह मान्यता थी िक वयं सहायता समूह के माध्यम से हमारी 



64 
Uncorrected/Not for publication-16.12.2022 

 
गरीब बहन  को अपनी छोटी-मोटी आव यकताओं के िलए कुछ अितिरक्त काम करके 

नकद रािश उपल ध हो जाए, लेिकन हमारी वयं सहायता समूह की बहन  ने इतना 

अच्छा काम िकया िक आज भारत की इकोनॉमी म भी उनका एक अच्छा खासा 

योगदान हो गया है और हर राज्य म उनकी सफलता की कहािनयां हम लोग दोहराते 

और गाते ह।  ऐसी ही वयं सहायता समूह की बहन इस अगरवुड के उत्पाद से भी जुड़ी 

हुई ह और अगरवुड के उत्पाद से जुड़कर उनकी भी आिर्थक उ ित हो रही है।  अब 

इस काम को अच्छे तरीके से करने के िलए उनको मदद की आव यकता है।  इसके 

िलए उनको आिर्थक मदद की भी आव यकता है और जो उत्पाद वे तैयार कर, उसके 

िवपणन के िलए भी उनको मदद की आव यकता है।  उनको इसकी माकिंटग और 

पैकेिंजग के िलए भी मदद की आव यकता है।  अगर यह िस टम सरकार ने ठीक 

तरीके से बना िलया, तो इस अगरवुड के यापार से बड़े-बड़े मग्लसर् को जो लाभ िमल 

रहा है, इस लाभ का अंश सीधे उन वयं सहायता समूह की बहन  को ा त होगा और 

तेजी से उनकी आिर्थक उ ित होगी और आिर्थक समृि  आएगी।  इसम वतर्क 

महोदय ने यह भी मांग की है वयं सहायता समूह की बहन, जो इस कायर् म लगी हुई 

ह, उनके िलए क याणकारी उपबंध िकए जाएं।  वैसे तो भारत सरकार की जो िविभ  

योजनाएं ह, उन योजनाओं के माध्यम से मेरा िव वास है िक इन बहन  को मदद 

िमलती होगी, लेिकन उसके बाद भी अगर कहीं ऐसी यव था है, कहीं ऐसी सम या है 

िक बहन उन लाभ  से वंिचत ह, तो उनके बारे म िनि चत रूप से अलग से िवचार 

करना चािहए।                                                                              (2E/GS पर जारी)  
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GS-RL/2E/3.05 

ी अजय ताप िंसह (कर्मागत) :  म अपने मध्य देश की बात करता हंू। मध्य देश म 

जो हमारे कमर्कार मंडल के लोग ह, जो मजदूर घर िनमार्ण म काम करते ह, उनके 

िलए मध्य देश सरकार ने यव था की है, एक कमर्कार मंडल बनाया है, उस कमर्कार 

मंडल के अंतगर्त उन सारे मजदूर  का पंजीयन होता है। पंजीयन होने के प चा  अगर 

उस मजदूर के घर म उसकी िबिटया की शादी होनी है, तो सरकार उसकी मदद 

करती है, उस मजदूर के घर म अगर िकसी को बीमारी हो जाती है, तो उसके इलाज 

के िलए सरकार मदद करती है। उस मजदूर के घर के बच्चे अगर पढ़ने के िलए कूल 

जाते ह, तो सरकार मदद करती है, अगर उस मजदूर की एिक्सडट म मृत्यु हो जाती 

है, तो सरकार चार लाख रुपये उसके पिरवार को देती है, अगर वाभािवक रूप से 

मृत्यु हो गई, तो सरकार उसके पिरवार को दो लाख रुपये की सहायता देती है। ऐसी 

योजना अन्य ांत  म भी होगी।  इसी तरीके की योजना अगर ितर्पुरा राज्य म नहीं है, तो 

हमारे इन वयं सहायता समूह की बहन  के िलए भी ावधान िकया जा सकता है। 

इससे न केवल उनके पिरवार का क याण हो सकेगा, बि क उनके िलए रोजी-रोटी की 

यव था हो सकेगी, उनके वा थ्य की िंचता की जा सकेगी, उनके िलए आवास की 

िंचता की जा सकेगी, उनके िलए िबजली की िंचता की जा सकेगी। यह बात माननीय 

सद य ने अपने संक प म कही है, तो इसको वीकार करने म कोई हािन नहीं है।  

उन्ह ने अगरवुड उ ोग के एक पहलू की चचार् की है िक अगरब ी म भी इसका उपयोग 

होता है। हम देखते ह िक अगरब ी का जो अिधकांश उत्पादन होता है, उसकी कोई 
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बहुत बड़ी इंड टर्ी नहीं है, उसके िलए कोई बहुत बड़ी फैक्टर्ी या ज्यादा संसाधन  की 

आव यकता नहीं है। एक तरह से यह एक कुटीर उ ोग है। हमारे मध्य देश म जैसे 

बीड़ी का उ ोग है, तेन्दु प ा का उ ोग है िक घर-घर म जो लोग ह, वे अपना सब 

काम करने के बाद जो थोड़ा-बहुत समय बचता है, उसम बीड़ी बनाने का काम िकया 

करते ह। इसी तरीके से यह जो अगरब ी का उ ोग है, यह भी कुटीर उ ोग है।  इस 

कुटीर उ ोग के माध्यम से ितर्पुरा की एक बहुत बड़ी आबादी, जो गरीब है, िजनके 

पास शायद काम का अभाव है या काम है, तो भी वे अितिरक्त समय लगाकर इस कुटीर 

उ ोग से जुड़कर अपनी अितिरक्त आय को अिर्जत कर सकते ह। इस कुटीर उ ोग 

का समथर्न करने के िलए, इस कुटीर उ ोग को बढ़ावा देने के िलए सरकार को आगे 

आना चािहए और सरकार की बहुत सारी योजनाएं ह। जब हम एमएसएमई की 

योजनाओं की चचार् करते ह, कुटीर उ ोग  की चचार् करते ह, तो बहुत सारे सरकार के 

ावधान ह। कुटीर उ ोग के ोत्साहन के िलए, कुटीर उ ोग को आगे बढ़ाने के िलए 

भी इसम चचार् की गई है। इसिलए यह भी बहुत वागत योग्य कदम है। हमारे िब लब 

कुमार देब जी ने बताया है िक यह एक िनयार्त का भी उ ोग बन सकता है।  

 महोदय, अभी कुछ िदन  पहले हम लोग  के बीच म चचार् हुई थी िक भारत का 

िनयार्त तेजी से बढ़ रहा है और भारत का जो िनयार्त बढ़ रहा है, उस िनयार्त म सबसे 

महत्वपूणर् िह सा एमएसएमई का और कुटीर उ ोग  का है। अगर हम अगरवुड के इस 

यापार को िवशेष रूप से कुछ सहयोग दान करते ह, इसकी िंचता करते ह, तो उस 

िनयार्त म अगरवुड के यापार का, अगरवुड के माध्यम से जो कुटीर इंड टर्ी खड़ी होगी, 
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उसका भी योगदान होगा और उसके माध्यम से िवदेशी मुदर्ा का भी अजर्न होगा, जो 

हमारी अथर् यव था म िवशेष रूप से सहयोग करेगी।  

 अगरवुड के उत्पाद म जो िकसान लगे हुए ह, मेरा अनुभव है िक जो वन उत्पाद 

होता है, उसम एक बड़ी सम या होती है।  उसम एक सम या यह होती है िक िकसान 

पेड़ क्य  नहीं लगाता है? हम पेड़ लगाना चाहते ह, लेिकन िनयम, िकर्या इतनी 

जिटल है िक हमने पेड़ लगाया, हमने उसका पालन-पोषण िकया, पेड़ बड़ा हो गया, 

लेिकन जब पेड़ को काटने का न बर आता है, उसका फल भोगने का न बर आता है, 

उसकी लकड़ी का उपयोग करने का समय आता है, तो जंगल िवभाग डंडा लेकर खड़ा 

हो जाता है।  उस समय पचास तरीके की िरि टर्क्शन्स आती ह, पचास तरह की 

अनुमित लेने की जरूरत पड़ती है। कहीं पिरवहन की अनुमित के िलए हम फॉरे ट 

ऑिफसर के पीछे-पीछे दौड़ना पड़ता है, तो इस तरह की िनयम, कानून  की जो 

जिटलता है, इसके कारण िकसान हतोत्सािहत होता है। इसिलए मेरा आगर्ह है िक वन 

िवभाग के िविभ  िनयम-कानून  की जो जिटलताएं ह, इनका सरलीकरण िकया जाए।  

आप इनका न केवल सरलीकरण किरए, बि क आिर्थक रूप से भी इनकी मदद किरए।  

(एलपी/2एफ पर जारी) 

LP-DC/3.10/2F 

ी अजय ताप िंसह (कर्मागत) : िकसान  की जो अिधक से अिधक बंजर भिूम है, 

नाक़ािबल भ ूिम है, जो का त के क़ािबल नहीं है, यिद उस सारी भिूम पर इस तरीके के 

उत्पाद लगाएंगे, तो िकसान  को भी लाभ िमलेगा और एक अच्छी-खासी इंड टर्ी भी गर्ो 
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होगी। िजस तरीके से हमारे माननीय ऊजार् मंतर्ी जी ने िकसान  के िलए 'कुसुम योजना' 

के तहत यव था की है िक िकसान  की जो बंजर भिूम है, वह बंजर भिूम खाली पड़ी 

रहती है, उस पर कुछ नहीं करते, इसिलए आप उसम सौर ऊजार् की लेट थािपत 

कीिजए। इसके माध्यम से आपको न केवल िबजली िमलेगी, बि क िबजली के साथ-

साथ आपको कुछ अितिरक्त आमदनी भी होगी। यिद आप अपनी आव यकता से 

अिधक िबजली पैदा कर रहे ह, तो सरकार आपसे वह िबजली खरीद रही है। मने ऐसे 

कई उदाहरण देखे ह िक आज लोग  के पास सर लस िबजली है। वे उससे अपनी घरेलू 

आव यकताओं की पूिर्त कर रहे ह, अपनी कृिष की आव यकताओं की पूिर्त कर रहे ह, 

उसके बाद वह िबजली सरकार को बेच रहे ह और इसके माध्यम से उन्ह आमदनी भी 

हो रही है। ठीक इसी तरीके से यिद हम अगरवुड के उत्पादन म भी योग कर सकते ह 

िक जो बंजर भिूम है, नाक़ािबल का त भिूम है, जो खेत  की मढ़ ह, वहाँ पर यिद इस 

अगरवुड का उत्पादन कर, तो उस उत्पादन के माध्यम से िकसान  की आमदनी भी 

बढ़ेगी और हमारा जो उ ोग है, उस उ ोग की जो याि त है, वह याि त भी बढ़ेगी, 

उसका आकार भी बढ़ेगा।  

 महोदय, म एक बात और कहना चाहता हंू िक अभी हम जो िकसान स मान िनिध 

देते ह, उस िकसान स मान िनिध म जो कृिष उत्पादक ह, उनके िलए यह याख्या की 

गई है िक हम कौन-कौन सी फसल  के िलए िकसान स मान िनिध दगे। जब हम 

िकसान स मान िनिध देते ह, तो जो गेहँू का उत्पादक है, हम उसको िकसान स मान 

िनिध देते ह, जो धान का उत्पादक है, हम उसको भी देते ह, जो दलहन उगाते ह, 
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उनको भी देते ह, जो ितलहन उगाते ह, हम उनको भी यह देते ह, लेिकन जो ऐसी 

वनोपज पैदा करते ह, जो पेड़ लगाते ह, फल लगाते ह, उनको नहीं देते ह।  महोदय, म 

तो यहाँ तक भी कहता हंू िक जो पशु पालन से जुड़े हुए लोग ह, जो डेयरी उ ोग से 

जुड़े हुए लोग ह, जो मत् य पालन उ ोग से जुड़े हुए लोग ह,  वे सारे के सारे लोग अभी 

भी िकसान स मान िनिध से बाहर ह। महोदय, आप मत् य पालन को यह िनिध मत 

दीिजए, पशु पालन को िनिध मत दीिजए - वह भी चलेगा।..( यवधान).. 

उपसभाध्यक्ष ( ी भुबने वर कािलता) : हम अगरवुड के बारे म िड कशन कर रहे ह।  

ी अजय ताप िंसह : जो वनोपज के उत्पाद से जुड़े हुए ह, जो पेड़  के उत्पाद से जुड़े 

हुए ह, जो बाग़वानी कर रहे ह, हम उन सभी लोग  को  िकसान स मान िनिध के दायरे 

म लाना चािहए। िकसान स मान िनिध के दायरे म आने के कारण..( यवधान).. 

SHRI VAIKO: Mr. Vice-Chairman, Sir. ...(Interruptions)...   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): One minute.  

SHRI VAIKO: Sir, I want to appeal and make a request to the Members of 

the Treasury Benches to give an opportunity for Members like me who 

speak very, very rarely.  This is a request, humble request; that is all.    

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): All right. 

...(Interruptions)... 

SHRI VAIKO: Sir, they have agreed. ...(Interruptions)... 
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Request noted.  

Let him finish.  ...(Interruptions)... Mr. Vaiko, let him finish.  Your request is 

noted.  

ी अजय ताप िंसह : िकसान स मान िनिध के दायरे म आने से भी इस यापार को, 

इस उ ोग को बल िमलेगा और वहाँ के लोग  को एक ोत्साहन भी िमलेगा। इस यापार 

को करने के िलए जो आव यक रॉ मैटीिरयल है, उसकी चुरता भी यहाँ पर थािपत 

होगी।  

 महोदय, हमारे इस संक प के वतर्क ने एक िवषय और उठाया है िक बोडर् काम 

क्या करेगा? महोदय, उस बोडर् के काम करने के िलए उन्ह ने जो मुख रूप से बात 

कही है, वह यह है िक िक बोडर् के मागर्दशर्न म, बोडर् के तत्वावधान म अगरवुड को 

लेकर अनुसंधान भी िकए जाएं, तो बेहतर होगा। महोदय, ये अनुसंधान बहुत आव यक 

ह और ये आव यक इसिलए ह, क्य िक जैसे-जैसे दुिनया आगे बढ़ रही है, वैसे-वैसे हर 

िवषय पर अनुसंधान हो रहा है एवं बेहतर से बेहतर करने के िलए भी अनुसंधान  का 

उपयोग होता है। यिद उन्ह ने अगरवुड के िलए भी अनुसंधान की मांग की है, इसके 

ोिवज़न करने की बात कही है और उस ोिवज़न को करने के िलए अनुसंधान कदर् 

थािपत करने की मांग की है तो यह कोई अनुिचत बात नहीं है, बि क उिचत बात है। म 

भी इस बात का समथर्क हंू िक यिद हम अगरवुड के उ ोग को ोत्सािहत करना है, 

आगे बढ़ाना है, तो हम इसके अनुसंधान पर िनि चत रूप से बल देना चािहए और 

अनुसंधान कदर् थािपत करना चािहए।                                       (MKG/2G पर आगे) 
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DPS-MKG/2G/3.15 

उपसभाध्यक्ष ( ी भुबने वर कािलता) : अजय ताप जी, अगर आपकी बात हो गयी है 

तो अन्य पीकसर् भी ह।…( यवधान)... 

[THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH) in the Chair.] 

ी अजय ताप िंसह : माननीय उपसभाध्यक्ष महोदय, िकसी भी यापार के िलए, िकसी 

भी इंड टर्ी के िलए दो-तीन बात बड़ी महत्वपूणर् होती ह। वहां सड़क की जरूरत होती 

है, िबजली की जरूरत होती है और पानी की जरूरत होती है। इस यापार को अगर हम 

आगे बढ़ाना है तो इसके िलए जो िंसचाई की यव था है, इस िंसचाई की यव था के 

िलए भी हम बल देना चािहए। िंसचाई की यव था के साथ-साथ िंसचाई की यव था 

को ठीक तरह से संधािरत करने के िलए जो आव यक ऊजार् की यव था है, िबजली 

की यव था है, उसके िलए भी हम बल देना चािहए। इस उत्पाद को हम ठीक तरह से 

मंडी तक ला सक, मंडी म उन्ह उसका ठीक तरीके से मू य ा त हो सके। जैसा िक 

हमारे असम के साथी ने बताया िक यह िकतना महंगा उत्पाद है। यह 10 लाख रुपये से 

लेकर 40 लाख रुपये लीटर है तो आप समझ सकते ह - सब की धारणा यह है िक सोना 

और हीरा सबसे महंगा होता है, लेिकन यह सोने और हीरे से भी ज्यादा महंगा है- 

इसिलए इस उत्पाद को केवल मंडी लाने तक ही नहीं, इसके िवपणन की, इसकी 

सुरक्षा के सारे पहलुओं पर भी ध्यान देने के िलए इस संक प म अपेक्षा यक्त की गई है 

और म समझता हंू िक यह संक प िब कुल सामियक है, मौज़ू है और वहां के लोग  के 

िहत म है। 
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महोदय, म इस संक प के समथर्न म हंू और म इस संक प का पूरा-पूरा समथर्न 

करता हंू। बहुत-बहुत धन्यवाद।  

(समा त) 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Thank you.  Now, the 

next speaker is Shri Sandosh Kumar P. 

SHRI SANDOSH KUMAR P:  Sir, I don’t want to take part in this discussion, 

I just want to point out one thing. The mover of this Resolution was the Chief 

Minister of Tripura, a young man and an eminent politician.  He could have 

submitted a memorandum to the Ministry concerned and this should have 

been easily made available.  So, instead of doing that, I think… 

…(Interruptions)…  

SHRI G.V.L. NARASIMHA RAO:  As a Member, it is his right. 

…(Interruptions)… 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Please, let him 

express his opinion. …(Interruptions)… We will take a call. …(Interruptions)… 

SHRI SANDOSH KUMAR P: No, no.  The point is… …(Interruptions)…  It is 

my right to speak now.  …(Interruptions)… 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Please, let him 

express his opinion.  …(Interruptions)…   
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SHRI SANDOSH KUMAR P:  No, no.  I am just trying to make an appeal.   

The point is that he could have submitted a memorandum and that way, this 

was very easily made available.  …(Interruptions)…  No, whatever you say, I 

am not going to stop.  …(Interruptions)… I am coming to the point, please.  

The point is that the… …(Interruptions)… 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Shri Sandosh Kumar, 

if you don’t want to speak on this Bill, please… 

SHRI SANDOSH KUMAR P:  Sir, don’t take it that way.  I just want to point 

out one thing.  …(Interruptions)… 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Listen to him.  Then, I 

will take a call.   

SHRI SANDOSH KUMAR P:  In fact, nobody is opposing these kind of 

boards.  We have created a wonderful Spice Board once upon a time.  And, 

what is the fate of this Spice Board of India?  The farmers in Kerala are 

suffering like anything and this Government is insensitive towards the 

problems of farmers in Kerala and everyone.  So, these people are… 

…(Interruptions)…  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  He is expressing his 

opinion. …(Interruptions)… Let him come to the subject. …(Interruptions)… 
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 SHRI SANDOSH KUMAR P:  Let me complete by saying this that they 

don’t want to take up that issue, one of the most serious burning issues the 

country is facing with, that is, the federal structure of the country.  So, this is 

just a delayed tactics.  I request you not to allow these things. 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Okay.  That is your 

opinion.  Please be seated.  Thank you.  Now, I request Mr. Rakesh Sinha to 

speak. 

SHRI VAIKO:  Sir, again I am making a small request to my friends from the 

Treasury Benches to allow me to put my Resolution.  This is a very, very rare 

opportunity I get.  Therefore, this is just a humble request.  If you want, you 

can accommodate me.   

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Vaikoji, you have 

already made your request.  Let us check with the Members.  Then we will 

go for that.  Now, I request Shri Rakesh Sinha to go ahead.   

(Followed by KGG/2H) 

KGG-AKG/2H/3.20 

ी राकेश िसन्हा (नाम िनदिशत) : उपसभाध्यक्ष महोदय, म माननीय सद य, िब लब 

देब जी का अिभनंदन करना चाहता हँू िक उन्ह ने एक ऐसे बुिनयादी मु े पर सदन का 

और रा टर् का ध्यान आकृ ट िकया है, जो अब तक उपेिक्षत था।  हमारे जैसे अनेक लोग, 
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जो रा टर्ीय चेतना से जुड़े हुए ह, ऐसे िवषय से अनिभज्ञ थे।  साधारणतया िडवाइिसव 

इ यू पर बहस करने की हमारी आदत हो गई है, िजसका िन कषर् इस रा टर् के िलए 

कुछ नहीं िनकलता है, लेिकन जब रचनात्मक मु े को उठाया जाता है, िजसम हमारे 

भारत के सुदूर के्षतर् म कृिष उत्पाद, िकसान और सामान्य लोग  का िहत होता है, तो 

हम उससे कतराना चाहते ह, यह दुभार्ग्य की ि थित है।  अच्छा होता िक आज िवपक्ष 

इस मु े पर गंभीरता से बहस करता।  पूरा देश आज इस मु े को जानना चाहता है, 

सुनना चाहता है।   

उपसभाध्यक्ष महोदय, अगरवुड का क्या महत्व है, इस महत्व को हमारे 

माक्सर्वादी साथी ने, जब ितर्पुरा म उनकी सरकार थी, समझ िलया होता, तो आज 

िब लब देब जी को यह िवषय राज्य सभा म नहीं लाना पड़ता।  अभी मेरे एक िमतर् ने 

कहा िक वे मुख्य मंतर्ी थे और इसका मेमोरडम अब पूवर् मुख्य मंतर्ी के रूप म, सद य के 

रूप म दे सकते थे।  म उनको बताना चाहता हँू िक जब वे वहाँ मुख्य मंतर्ी थे, तो उन्ह ने 

2021 म अगरवुड पॉिलसी लाने का काम िकया था, िजसके िलए म ितर्पुरा की उस 

सरकार का और अपने पूवर् मुख्य मंतर्ी का अिभनंदन करना चाहता हँू।  वाइको साहब, 

इस अगरवुड पॉिलसी को लाने के पीछे सरकार ने 100 करोड़ रुपए िनगर्त िकए थे, 

एलॉट िकए थे।  ये 100 करोड़ रुपए शहर म रहने वाले लोग , महानगर  के लोग  के 

िलए नहीं, बि क उन टर्ाइब स के िलए िनगर्त हुए थे, जो सिदय  से, हजार  साल से 

अगरवुड से जुड़े हुए थे।  इससे पहले िक म िवषय पर आऊँ, म अगरवुड का एक महत्व 

बताना चाहता हँू।  भारत के सबसे ाचीनतम गंर्थ, वेद म इसका उ लेख िमलता है।  
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नॉथर्-ई ट की एक खािसयत है।  चाहे आप मेघालय चले जाएँ या नागालड चले जाएँ या 

ितर्पुरा चले जाएँ, वृक्ष  के साथ उनका संबंध िसफर्  भौितक नहीं है, बि क उनका 

आध्याित्मक और सां कृितक संबंध है।  वहाँ के टर्ाइब स अगरवुड को इसी सां कृितक-

आध्याित्मक दायरे म देखते ह।  हम िजतना भी भौितकता से जुड़े रहे ह , लेिकन म उस 

टर्ाइबल सिटमट की बात करना चाहता हँू, िजसने सैकड़  साल के औपिनवेिशक 

शासन के बावजूद इसी िवकेन्दर्ीकृत सां कृितक-आध्याित्मक अवधारणा के कारण 

औपिनवेिशक आकर्मण का सामना िकया और अपनी सं कृित को बचा कर रखा।  

अगरवुड उसका एक माण है।  इस सां कृितक-आध्याित्मक चेतना से जुड़े हुए इस 

वृक्ष का एक आिर्थक महत्व है।  महोदय, जब म इस सां कृितक और आध्याित्मक चेतना 

की बात करता हँू, तो जो लोग मेघालय गए ह गे, वे जानते ह गे िक मेघालय के फॉरे ट 

म सैकेर्ड फॉरे ट की अवधारणा है। 

(2जे/एससीएच पर जारी)  

SSS-SCH/2J/3.25 

ी राकेश िसन्हा (कर्मागत) : जयंितया िह स, गारो िह स या खासी िह स, जहां-जहां 

भी यह सैकेर्ड फॉरे ट है, सबसे ज्यादा वह वहीं पर सुरिक्षत और संविर्धत है। लेिकन 

आज िकस तरह से इन वृक्ष  को काटा जा रहा है!  माननीय धान मंतर्ी, ी नरेन्दर् मोदी 

जी ने अंतररा टर्ीय मंच पर पूरी दुिनया को यह बताया िक भारत पयार्वरण के के्षतर् म जो 

भी कायर् कर रहा है, वह अपनी पर परा, अपनी सां कृितक अवधारणा से कर रहा है। 

आज िब लब देब जी जो संक प लाए ह, म उसके आिर्थक पक्ष को बताना चाहता 
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हंू।...( यवधान)...  अगरवुड 5 लाख रुपये िकलो िबकता है। इस वृक्ष की एक और 

खािसयत है, िजसको हम सभी को जानना चािहए। ...( यवधान)... इसको यंग्य और 

उलाहना देकर, ह के म लेने की आव यकता नहीं है। हम सदन म बैठ कर यिद 

अगरवुड का मखौल उड़ा रहे ह, इस िवषय का मखौल उड़ा रहे ह, तो हम नॉथर्-ई ट 

के लोग  का मखौल उड़ा रहे ह। हम यह बताना चाहते ह िक िहन्दु तान िसफर्  नई 

िद ली, चे ई, कोलकाता और ितरुवनंतपुरम का नहीं है, िहन्दु तान खासी िह स का 

भी है और िहन्दु तान ितर्पुरा के उन टर्ाइब स का भी है। लोग माक्सर्वाद का नाम लेते ह 

और टर्ाइब स के मु े पर इस तरह की बात करते ह! ितर्पुरा को उन्ह ने िकस ि थित म 

लाकर खड़ा कर िदया था! म जो बात कहना चाहता हंू...( यवधान)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):   No crosstalk please.   

ी राकेश िसन्हा : म अगरवुड के बारे म एक बात बताना चाहता हंू िक उसम एक बहुत 

बड़ी खािसयत है। जो सामान्य वृक्ष होते ह, उनम हम नॉन-इन्फेक्टेड वृक्ष को चाहते ह, 

हम ऐसे लांट्स चाहते ह, िजनम इन्फेक्शन नहीं हो, लेिकन अगरवुड जब तक नॉन-

इन्फेक्टेड रहता है, तब तक वह ह के पीले रंग का होता है और कम महत्व का होता है। 

लेिकन जब इस वृक्ष म इन्फेक्शन होता है, तो जैसे-जैसे वह इन्फेक्शन बढ़ता है, वैसे-

वैसे अगरवुड म लैक कलर आना शुरू हो जाता है और उसका वेट बढ़ने लगता है। 

ऐसी इन्फेक्टेड अगरवुड ही व थ अथर् यव था के िलए अपना ोडक्ट हम देती है। 

दुिनया म यह ऐसा पहला वृक्ष है, जो इन्फेक्टेड होने के बाद अपने आिर्थक तत्व म पूरी 

तरह से उभर कर आता है, तब इसकी वुड 5 लाख रुपये िकलो िबकती है। 
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...( यवधान)...  म जानता हंू िक सरकािरया कमीशन से लेकर पंुछी कमीशन तक हम 

इस पर बहस करते रहे ह और बहस करते रहगे, लेिकन जीवन से जुड़े हुए जो 

बुिनयादी मु े ह...( यवधान)...  िहन्दु तान का एक भी टर्ाइबल अगर उपेिक्षत या वंिचत 

है और उसकी मांग  को नहीं सुना जा रहा है, तो कम से कम इस तरह हा य की बात 

करने वाले लोग, िसफर्  नारेबाज़ी ही न कर, आप उनके जीवन मू य  से जुड़, उनके 

आिर्थक पक्ष से जुड़, उनकी बात  पर बहस कर, तभी इस सदन की मह ा है, तभी इस 

सदन का गौरव है। ...( यवधान)... ह की और राजनीितक बात  पर बहस करना 

आसान होता है। 

उपसभाध्यक्ष महोदय, म अगरवुड पर आना चाहता हंू,  ितर्पुरा सरकार ने 2025 

तक अगरवुड के ोडक्शन को ठीक दोगुना करने का ताव रखा था। हम इस 

अगरवुड के एक्सपोटर् से 2,000 करोड़ रुपये का यापार करने वाले ह। ...( यवधान)...  

मुझे स ता है िक आपकी पाटीर् के ी अिभषेक मनु  िंसघवी जी मेरी बात को बड़े ध्यान 

से सुन रहे ह और इस बात के महत्व को समझ रहे ह। इसम एक बहुत बड़ा आिर्थक पक्ष 

इन्वॉ वड है। आप इसको महत्व नहीं दे रहे ह। ...( यवधान)...  

उपसभाध्यक्ष महोदय, म बड़ी ग भीरता से यह बात कहना चाहता हंू िक अगर 

एक भी टर्ाइबल, जो इस अिभयान से जुड़ा हुआ है, आज इस सदन की बहस को देख 

रहा होगा, तो उसके मन पर क्या बीत रही होगी? वह सोच रहा होगा िक यह सदन 

उनको री ेज़ट करता है या िसफर्  महानगर  म रहने वाले लोग  को री ेज़ट करता है? 

आज सदन को इस पर िनणर्य करना पड़ेगा, इन बात  को आप ह के म मत लीिजए, 
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इस पर बहस कीिजए। अगर आप बहस नहीं कर सकते, तो जो लोग बोल रहे ह, कम 

से कम उनको ध्यान से सुिनए।  म भी िवषय से डायवटर् होकर उन सब बात  को बोल 

सकता हंू, िजन बात  की ओर आप इशारा कर रहे ह।  

उपसभाध्यक्ष महोदय, म अगरवुड की बात कर रहा था, असम के बाद ितर्पुरा ने 

इस पर कदम उठाया। पूरी दुिनया म ाकृितक संसाधन  से उत्प  होने वाले िजतने भी 

नेचुरल ोडक्ट्स ह, िजनसे पर यूम बनती है, अगरबि यां बनती ह, उनम से अगरवुड 

दुिनया का सबसे महंगा ोडक्ट है।   

(2K/BKS-NBR पर जारी) 

BKS-NBR/3.30/2K 

ी राकेश िसन्हा (कर्मागत) : आप इस िंहदु तान की हालत देिखये, 2014 से पूवर् जो 

चीज हमारे पास उपल ध थीं, जो सां कृितक, आध्याित्मक और आिर्थक तीन  के्षतर्  से 

जुड़ी हुई थीं, वे हमारी नजर  के सामने नहीं थीं। ितर्पुरा म यिद माक्सर्वादी सरकार थी, 

तो अगरवुड पेपर पॉिलसी 2011-12 म भी आ सकती थी।...( यवधान)... हम 2021  म 

यह पॉिलसी लाये और इस पॉिलसी को सुनने की क्षमता आप म नहीं है, आप आम 

आदमी की बात सुनना नहीं चाहते ह, आप नारेबाजी म इस सदन का समय िबताना 

चाहते ह, िजसे देश वीकार नहीं कर सकता है।  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Please address the 

Chair, Rakeshji. ...(Interruptions)... Please address the Chair. 
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ी राकेश िसन्हा : महोदय, 75 हजार िकलोगर्ाम िच स और लगभग 1,500 िकलोगर्ाम 

अगर ऑयल, जो ितर्पुरा म पैदा हो रहा है, यिद यह डबल हो जाता है ...( यवधान)... 

DR. JOHN BRITTAS: Sir, time allotted to the BJP is over. 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Under which rule? 

DR. JOHN BRITTAS: Do you want rule for that? 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Under which rule? 

DR. JOHN BRITTAS: Do you want rule for that?  Do you want rule for that? 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Please, any point of 

order should be under some rule.  Now, he is speaking on a Private 

Member’s Resolution. ...(Interruptions)... It is allowed.  It is allowed.  You 

please be seated.   Your chance will come next. Then, you can speak. 

...(Interruptions)... Please continue, Mr. Sinha. ...(Interruptions)... No, no.  

What is this? ...(Interruptions)... Brittasji, please, be silent.  Mr. Sinhaji, 

please conclude. ...(Interruptions)...   

ी राकेश िसन्हा : मुझे यह मालूम नहीं है, लेिकन मुझे ऐसा लगता है िक इस सदन के 

सभी सद य नॉथर्-ई ट के टर्ाइबल एिरयाज़ म गये ह गे। राज्य सभा म आने के बाद म 

कम से कम 30 से 40 बार वहां के टर्ाइबल एिरयाज़ म गया हंू। म अपने िमतर्  को एक 

छोटी सी बात बता देना चाहता हंू िक टर्ाइब स की ि थित िपछले 70 साल  म क्या रही 

है और आप उन पर सवाल खड़ा कर रहे ह। मने कांगथांग गांव को गोद िलया, और 
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उसके बाद मामांग नामक दूसरे गांव को गोद िलया। कांगथांग से मामांग जाने के िलए 

45 िमनट का रा ता था, मुझे थानीय शासन ने कहा िक आप वहां नहीं जा सकते ह, 

चंूिक कोई दूसरा िवक प नहीं है, वहां पैदल जाना पड़ेगा। पहाड़ी रा ता है, संकटपूणर् 

रा ता है, लेिकन हम मामांग गये, वहां के लोग  से िमले, वहां के कूल  को देखा, वहां 

के टर्ाइब स से बात की। इसिलए नॉथर्-ई ट के टर्ाइब स के बारे म आिधकािरक रूप से 

और िनि चत रूप से बोलने का मेरा नैितक अिधकार है।  

 महोदय, मने मेघालय के पांच गांव  को गोद िलया है और मेघालय के उन गांव  

को देखा है, ितर्पुरा जाकर वहां के टर्ाइब स को देखा है, मिणपुर जाकर वहां के 

टर्ाइब स को देखा है, इसिलए आज जो म बोल रहा हंू, म अपने मन से, दय से इस 

ताव के बारे म बोल रहा हंू, इस बात पर आपको नैितक रूप से अिधकार नहीं है। म 

अपने िमतर्  से कहना चाहता हंू, कांगेर्स के शासन काल म नॉथर्-ई ट जाना, लाँगे ट 

टर्ैवल करने के िलए जो एलटीसी िमलता था, यह उसका िवषय था, जबिक यह हमारे 

िलए एलटीसी का िवषय नहीं है, हमारे िलए यह एक इमो नल िवषय है, हमारे िलए 

मुख्य धारा का िवषय है।  

 महोदय, जो ी िब लब कुमार देब जी ने ताव रखा है, म समझता हंू िक  

इसके िलए बोडर् का िनमार्ण होना चािहए। आिखर इस ताव के पीछे तकर्  क्या है? 

िजस उत्पाद को हम थानीयता के दायरे म देखते ह, उत्पादक  को हम थानीय रूप 

से देखते ह, उसम अिखल भारतीयता लाई जाए। इस ोडक्ट का सार भारत की 

िजस-िजस जलवायु, िजस-िजस क्लाइमेट म हो सकता है, इस ोडक्ट को वहां रखा 
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जाए। देश के एक्सपोटर् को बढ़ाने के िलए आप सोिचये, यिद हम दो हजार िकलोगर्ाम 

अगरवुड का एक टेट से एक्सपोटर् करते ह, यिद हम एक लाख िकलोगर्ाम एक्सपोटर् 

करते ह, तो हमारी आय िकतनी बढ़ेगी। िजस कार से चावल और गेहंू से हम अपनी 

आय पैदा करते ह, उसी तरह से अगरवुड से जो आय पैदा होगी, यह उन िकसान  के 

पास जाएगी, िजन्ह आपने 70 साल  से वॉइसलैस बनाकर रखा है। उनके पास न सड़क 

है, न पैदावार के साधन ह और न घर है। इसिलए टर्ाइबल एिरयाज़ के बारे म जब िवषय 

आता है, तो म कहना चाहता हंू िक वे वंिचत लोग ह, उन्ह वंिचत बनाकर रखा गया है। 

धान मंतर्ी, ी नरेन्दर् मोदी जी की ाथिमकता का िवषय नॉथर्-ई ट है, ाथिमकता का 

िवषय नॉथर्-ई ट का लाइविलहुड है, ाथिमकता का िवषय नॉथर्-ई ट का ऑगिनक 

फूड है। 

 महोदय, म अगरवुड के माध्यम से एक महत्वपूणर्  बात और बताना चाहता हंू - 

बीटल नट, िजसे  सुपारी बोलते ह, खासी म उसको कॉय बोलते ह, गारो म उसे क्वाई 

बोलते ह असम और नागालड म इसे तमूल बोलते ह। ...( यवधान)... 

 (2L/PSV पर आगे) 

USY-PSV/2L/3.35 

DR. JOHN BRITTAS:  Sir, I have a point of order. ...(Interruptions)... It is 

under Rule 161.  It says, "No speech on a resolution, except with the 

permission of the Chairman, shall exceed fifteen minutes in duration". 

Fifteen minutes हो गये ह। He has to sit down. ...(Interruptions)... It is Rule 
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161.  ...(Interruptions)...  मने बता िदया। ...( यवधान)... No; no.  He is the 

Chairman now.  ...(Interruptions)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Mr. John Brittas, Rule 

161 says, "No speech on a resolution, except with the permission of the 

Chairman, shall exceed fifteen minutes in duration".  ...(Interruptions)...  It 

very clearly says, 'Except with the permission of the Chairman'.  Since the 

Chairman has permitted him, he is speaking.  That’s all. ...(Interruptions)...  

There are five more speakers from your party.  So, please conclude.  

...(Interruptions)... 

ी राकेश िसन्हा : उपसभाध्यक्ष महोदय, मेरी सबसे अिधक िमतर्ता वामपंथी सािथय  

से है।  ...( यवधान)... लेिकन म समझ नहीं पा रहा हँू िक यह एक अवसर था, जब 

अगरवुड के माध्यम से ...( यवधान)... अगरवुड के माध्यम से वे ितर्पुरा म, जहाँ उन्ह ने 

ल बे समय तक शासन िकया है ...( यवधान)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):   Silence, please.  

ी राकेश िसन्हा : वे वहाँ के टर्ाइब स के बारे म, वहाँ के टर्ाइब स के ोडक्ट्स के बारे 

म, उनकी ऑगिनक खेती के बारे म, उनकी जीिवका के बारे म बोल सकते थे।  आज 

मुझे समझ म आ रहा है िक ितर्पुरा की जनता ने इन्ह क्य  उखाड़ कर फका है।  

 उपसभाध्यक्ष महोदय, म िजस सुपारी की बात कर रहा था - इसिलए मने कहा 

िक अगरवुड हो या बीटल नट हो, मेघालय के खासी िह स म सुपारी पैदा होती है।  उस 
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सुपारी के प े से जो भोज का प ल या खाने का बतर्न बनता है, वह पहला ऐसा बतर्न 

है, जो रीयूज़ेबल है, िजसका आप बार-बार उपयोग कर सकते ह।  वा थ्य की दृि ट से 

उसका उपयोग करना बहुत लािज़म है।  म एक छोटी सी बात बताना चाहता हँू िक वह 

सुपारी का प ा खासी िह स म पैदा होता है और असम के रूट से गारो िह स पहँुचता 

है।  वह प ल बन कर िद ली म िबकता है।  िद ली म जो प ल 15 रुपये से लेकर 25 

रुपये तक का िबकता है, एक टर्ाइबल को उस प ल की कीमत एक रुपये भी नहीं 

िमलती।  इसिलए जब ऐसे ोडक्ट्स की बात की जाती है, जो ोडक्ट्स उन हािशए के 

लोग  के ह, जो ल बे समय से वनवासी की तरह पहाड़  पर और फॉरे ट एिरयाज़ म रहे 

ह, वहाँ पर उन्ह ने अपनी जीिवका चलायी है, लेिकन जब आधुिनकता के दौर म कृिष 

का िवकास हो रहा है, तो हम क्या चाहते ह िक कोई टर्ाइबल क युिनटी िजस हालत म 

आज से 70 साल पहले रह रही हो, 100 साल पहले रह रही हो, आज भी उसी हालत म 

उसको रखा जाए?  इसिलए म यह कहना चाहता हँू िक एक बोडर् का िनमार्ण रा टर्ीय 

तर पर होना चािहए और उस बोडर् को तीन-चार महत्वपूणर् कायर् स पे जाने चािहए िक 

वह पूरे देश म उन के्षतर्  को िचिन्हत करे, िजन के्षतर्  म इसके उत्पादन को बढ़ाया जा 

सकता है।  िजस कार से कभी केरल और कोलकाता म नािरयल का उत्पादन होता 

था, उसका अन्य के्षतर्  म उत्पादन होने लगा, उसी तरह से टर्ाइबल बे ट के इस उत्पाद 

को, अगरवुड के उत्पादन को देश के उन सभी िह स  म लाया जाए, चाहे वह वाइको 

साहब का के्षतर् हो या मनोज झा जी का के्षतर् हो या जॉन ि टास जी का के्षतर् हो।   वहाँ 

अगरवुड पहँुचे।  इससे आपको भी अच्छे पर यू स िमलगे, अच्छी अगरबि याँ िमलगी, 
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आपके राज्य के िकसान  की आय बढ़ेगी।  इस बोडर् के सामने दूसरा ...( यवधान)... 

इस बोडर् के सामने दूसरा महत्वपूणर् ...( यवधान)...  

उपसभाध्यक्ष महोदय, मुझे सबसे ज्यादा आ चयर् यह होता है िक क्य  बुिनयादी 

बात  को िवपक्ष पसन्द नहीं करता है, यह म आज तक समझ नहीं पाया। 

...( यवधान)... सदन से बाहर िनकलते ही ये हािशए की बात करते ह, जन सापेक्ष की 

बात करते ह, लेिकन सदन म आते ही इनको िसफर्  सा दाियकता पर बहस चािहए, 

संघवाद पर बहस चािहए, िजस पर कोई िन कषर् नहीं िनकले, लेिकन तू-तू, म-म हो।  

यह एक ऐसा मु ा है, िजस पर िबना तू-तू, म-म िकये हुए हम िकसान  के िलए, 

टर्ाइब स के िलए, नॉथर्-ई ट के िलए, हािशए के लोग  के िलए, बॉडर्र पर रहने वाले 

वनवािसय  के िलए एक ठोस िवक प दे सकते ह।   

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):   Thank you, Mr. 

Rakesh Sinha.  ...(Interruptions)...  Thank you. ...(Interruptions)...   

ी राकेश िसन्हा : आप महसूस कीिजए िक ितर्पुरा और असम के टर्ाइबल को, मिणपुर 

के टर्ाइबल को आज क्या महसूस हो रहा होगा िक इस सदन म उनके मु े को आज वहाँ 

के एक सद य ने उठाया और पूरा सदन उस पर बहस कर रहा है!  म अपनी बात 

...( यवधान)... म इस बोडर् के बारे म ...( यवधान)... 

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL):   It is a two-hour 

debate.  ...(Interruptions)...   
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THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):   He has already 

spoken for nineteen minutes. ...(Interruptions)...   

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL):   It is exact two-

hour debate.  ...(Interruptions)...  

(Followed By 2m – PK) 

PK-VNK/2M/3.40 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH) (CONTD.):  No, no.  

There are another four speakers from your party.   So, I am asking as to how 

much time you require further.    It would be better if you tell me and then 

conclude.  

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI V. MURALEEDHARAN): Sir, in this House, on Private 

Members’ Bills and Resolutions, irrespective of the party, every Member has 

been allowed to express his or her views, whatever time they have taken.   

That has been the practice in the previous Resolutions and Bills. 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): No, no. 

SHRI V. MURALEEDHARAN: So, why should we be selective on a 

particular Bill?   
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THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): See, the Chair has 

given sufficient time to Rakeshji.   We have given him sufficient time.   There 

is no issue in that.  ..(Interruptions)..  No, no.   One by one.  

SHRI SYED NASIR HUSSAIN: Mr. Vice-Chairman, Sir, the rule has already 

been quoted.    So, when the rule is quoted, I think, the Chair should go by 

the rules.   

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): It is according to the 

rule.  I have already read it.  Nothing to worry about that.   Yes,  tell me the 

rule.  

PROF. MANOJ KUMAR JHA: Sir, it is Rule 259. …(Interruptions)..   

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Hon. Members, 

please be seated.  

PROF. MANOJ KUMAR JHA: Hon. Vice-Chairman, Sir, there has been a 

precedence in this House.  On the discussion of Private Members’ 

Resolution as well as Private Members’ Bill, the BJP also have stuck to the 

time allotted to them.    Today, wholeheartedly, we supported the 

Resolution of Biplabji, because we have another important resolution by our 

                                         
 Expunged as ordered by the Chair. 
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senior colleague Vaikoji,  which is about fundamental issues of Centre-State 

relationship.   

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Mr. Vice-

Chairman, Sir…(Interruptions).. 

PROF. MANOJ KUMAR JHA: Sir, I have not finished.  ..(Interruptions)..  Mr. 

Vice-Chairman, Sir, I have not finished. …(Interruptions).. 

SHRI PIYUSH GOYAL: Sir, he has disrupted a Member of Parliament.  

…(Interruptions)..   

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Manojji. 

…(Interruptions).. 

SHRI PIYUSH GOYAL: He is just disrupting the proceedings of the House. 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Manojji, one minute. 

…(Interruptions).. Let the Leader of the House express his opinion.  We  will 

answer to him. …(Interruptions)..  No, no. Let him express his opinion.  One 

minute.   

PROF. MANOJ KUMAR JHA:  Let me finish.  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Tell me. 

PROF. MANOJ KUMAR JHA: Respected Leader of the House,  I will go by 

your wisdom.  But when I invoked the Rule 259, it was in the context of 
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preserving order, which was lost.  My only concern is, Mr. Vaiko’s 

Resolution talks about fundamental issues of Centre State relationship.  

..(Interruptions).. 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): I am for that.  

…(Interruptions)..   The Leader of the House is speaking.   Please be seated.  

Let us hear him. Then, we will take a call.  

SHRI PIYUSH GOYAL: Hon. Vice-Chairman, Sir,  I think it is a very, very 

unfortunate incident that certain Members of Parliament are resorting to the 

Rules Book  with absolutely unconnected issues, which are not connected 

with the debate at all.  If at all our esteemed colleague is so much concerned 

about Rule 259,  and requesting  the Chairman to preserve order and 

enforce decisions, I would urge him, for the last so many Sessions that he 

has been a Member of this House,  why he did not remember this Rule when 

he was disturbing the proceedings of this House.    

PROF. MANOJ KUMAR JHA:  We do. 

SHRI PIYUSH GOYAL: Why do you not remember this Rule when the 

Opposition is every day disrupting the proceedings of the House? 

…(Interruptions)..  



90 
Uncorrected/Not for publication-16.12.2022 

 
PROF. MANOJ KUMAR JHA:   No, Sir.  We do not misquote the Rule.  

..(Interruptions).. 

SHRI PIYUSH GOYAL: Well, Sir.  the  hon. Member  is not going to allow 

me to speak. …(Interruptions)..   I sat down when you wanted to speak. 

..(Interruptions)… 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Manoj ji,  let him 

finish. 

SHRI PIYUSH GOYAL: It says, “The Chairman shall preserve order and 

shall have all powers necessary for the purpose of enforcing his decisions.”  

I would like to know what relevance this Rule has to the subject under 

discussion. 

PROF. MANOJ KUMAR JHA: Because the House was not in order. 

SHRI PIYUSH GOYAL: Sir, I am talking to you; I am not talking to him.  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Manoj ji,  one minute.  

You can sit down.  

SHRI PIYUSH GOYAL: No. I want to further say something.    Mr. Vice-

Chairman, you see from the comments that he is making.  He is not at all 

concerned that a senior Member, who  has been the Chief Minister of 

Tripura has pain and angst about a certain subject, which he is trying to 
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promote for the tribals of Tripura.  Their concern is more that the issue of 

Mr. Biplab, the hon. Member of Parliament, may be glossed over, just  

because some other issue, that they think is more important, should be 

brought up on the floor of the House first. I do not think this is how Private 

Members’ Resolutions or Bills  historically have been taken up in the House.  

(Contd. by PB/2N) 

PB-RK/2N/3.45 

SHRI PIYUSH GOYAL (CONTD.): We have always kept a friendly 

atmosphere.  We have always allowed everybody to participate. I have had 

occasions when on an hon. Member, Shri Tiruchi Siva's particular Bill, the 

debate went on for hours and hours, for days, in fact.  And we still pursued 

it.  Everybody got a chance to speak, and then this House actually passed 

that Bill, the Private Member Bill also.  So, I think, it is very important that the 

Chair should rule that 'you cannot misuse the rules and cannot quote 

irrelevant rules for a subject where the intention is only to close this debate 

and not allow Mr. Biplab ....  ...(Interruptions)...   

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  No, no, you have 

expressed your opinion. ...(Interruptions)... I will take a call on that. I will do 

that. ...(Interruptions)...  Manojji, one minute. ...(Interruptions)... Please be 
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seated.  Let me complete. He has quoted a rule which you have also read. I 

have taken notice of it. This is number one.  Number two, every Member in 

this House has the liberty to express his opinion without fear or favour.  

Without any fear, they can express their opinion.  That is their liberty, and it 

is their right.  There is no doubt about it. So, the Chair now has allowed Shri 

Biplab Deb's Resolution to be discussed in sufficient time.  We have not 

curtailed it.  Whatever is requested by Mr. Vaiko that 'I have rarely got a 

Resolution to have discussion in this House. So, let me get an opportunity',  

that is only a request.  He is not forcing any anybody to stop your 

'Resolution discussion' and come back. He has not done that.  The other 

Members are only supplementing him that a chance should be a given to a 

senior Member since he has not got this kind of Resolution earlier and now 

he has got it. It is only a request again.  So, let us not go by that kind of a 

request.  So, I wanted to tell all the Members, let us complete this 

Resolution, and then go to the other Resolution.  So, you please conclude 

Rakesh Sinhaji.  You have taken almost 21 minutes.  Now it is time to 

conclude, and I want to tell you, you have four more Members; and it is 

almost 4 o'clock. ...(Interruptions)... Please. Please. ...(Interruptions)...  

ी राकेश िसन्हा :  उपसभाध्यक्ष महोदय, ...( यवधान)... 
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SHRI VAIKO: Sir, ...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Piyushji, Vaikoji is 

addressing you.  

SHRI VAIKO: It is a very rare opportunity for small parties like us to get 

opportunity like this. Therefore, I made a request, sincere request, so that I 

can put my Resolution in the House and participate.  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Vaikoji, your request 

has been taken seriously.  The Chairman will look into that, and it will be 

taken up.  Please don't worry. So, please conclude, Rakeshji.  You have 

almost taken 21 minutes. ...(Interruptions)... Please, please.  

ी राकेश िसन्हा : उपसभाध्यक्ष महोदय, म सदन के सामने इस बात को रेखांिकत 

करना चाहता हँू िक िजस संघीय यव था की हम बात कर रहे ह, उस संघीय यव था 

के दायरे म ितर्पुरा, मेघालय, नागालड और िमज़ोरम का टर्ाइबल आता है या नहीं? म 

यह जानना चाहता हँू िक हम िब लब देब जी के िजस िरज़ॉ यूशन पर बहस कर रहे ह, 

क्या उस िरज़ॉ यूशन पर गंभीरता से िवचार करके नॉथर्-ई ट के टर्ाइब स के तमाम 

ोडक्ट्स की चचार् नहीं होनी चािहए? जब मने बीटल नट्स की बात कही, आप इसे 

गंभीरता से नहीं ले रहे ह। वैसे टर्ाइब स, िजनके यहाँ सड़क नहीं है, िजसके पास 

संसाधन नहीं ह, उनका सशिक्तकरण नहीं होना चािहए? सर, बीटल नट्स के प े 

िद ली म 25 रुपये म िबकते ह और उन टर्ाइबल को एक रुपया भी नहीं िमलता है। आप 
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खासी िह स जाइए, आप गारो िह स जाइए, आपको उस िरमोट एिरया म कई 

िकलोमीटर पैदल चलना पड़ेगा और 20-20 िकलोमीटर पैदल चलने के बाद आपको 

िदखाई पड़ेगा िक गारो, खासी और जयंितया िह स के टर्ाइब स िकस हाल म रहते ह। 

िजस बोडर् की इन्ह ने संक पना दी है, उसम मने पहला िंबदु रखा था, अब म दो और 

िंबदु रखना चाहता हँू। उन के्षतर्  को िचिन् त करने के बाद, चयिनत करने के बाद वह 

बोडर् इस बात को िनधार्िरत करे िक उनके ोडक्शन को हम िकस कार से एक्सपोटर् से 

जोड़ सकते ह। सदन को यह बात जानकर स ता होगी िक कोिरया, जापान, 

ओईसीडी कंटर्ीज़, िजनम नीदरलड है, नॉव है, ए टोिनया है, इन देश  के ारा 

अगरवुड की िडमांड हो रही है। 

(2ओ/डीएस पर जारी) 

DS-SKC/2O/3.50 

ी राकेश िसन्हा (कर्मागत) : उस माँग की पूिर्त करने म भारत सक्षम नहीं है, क्य िक 

हमने वह सक्षमता पैदा नहीं की है, जबिक कृित ने हम संसाधन िदया।    

उपसभाध्यक्ष महोदय, जब राज्य नहीं थे, जब सरकार नहीं थीं, तब भी िवकास 

होता था।  जब अिग्न का आिव कार हुआ, तब राज्य और सरकार नहीं थीं।  राज्य और 

सरकार का काम होता है िक कृित के संसाधन  का यवि थत तथा वैज्ञािनक तरीके 

से जनभागीदारी के ारा िवकास िकया जाए और उस िवकास के ारा िकसान  का 

सशिक्तकरण िकया जाए।  जब िकसान  के सशिक्तकरण की बात आती है तो म 

िकसान  की तरफदारी करने वाल  से यह पूछना चाहता हँू िक क्या ितर्पुरा के िकसान 
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िकसान नहीं ह?  क्या मेघालय के िकसान िकसान नहीं ह?  उस ोडक्ट को यापार म 

लाने के िलए, उसके िनयार्त को बढ़ाने के िलए इस बोडर् को एक अहम िज मेदारी दी 

जाए। ...( यवधान)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  He is concluding. 

ी राकेश िसन्हा : महोदय, म इस सदन के माफर् त तीसरा िबन्दु यह रखना चाहता हँू 

िक अगरवुड का ोडक्शन अभी मुख्यत: असम और ितर्पुरा तक सीिमत है, लेिकन आज 

अगरवुड के लगभग 50,000 वृक्ष ितर्पुरा म ह।  ितर्पुरा ने 2,000 हेक्टेयर लड 2021 की 

नीित के तहत अगरवुड के ोडक्शन के िलए अलॉट की थी।  आज यिद ितर्पुरा का 

ठीक से सवक्षण िकया जाए और ितर्पुरा सरकार की अगरवुड पॉिलसी, 2021 को 

िडकोिडफाई िकया जाए तो ितर्पुरा म लगभग 4,000 हेक्टेयर लड अगरवुड के 

ोडक्शन के िलए एिडशनल दी जा सकती है।  यही ि थित असम म है।  अगरवुड का 

ोडक्शन िसफर्  ितर्पुरा और असम ही नहीं, बि क मेघालय के जयंितया िह स म भी 

संभव है। 

 उपसभाध्यक्ष महोदय, मने अभी सैकरेड फॉरे ट की बात कही थी।  आप जब 

मेघालय की पहािड़य  से गुजरगे तो उन फॉरे ट्स को देखगे, िजनकी आध्याित्मक-

सां कृितक कारण  से रक्षा की जा रही है।  म जब चेरापँूजी से सोहरा गया, -- सोहरा 

कहाँ है, यह शायद कुछ लोग  को पता भी नहीं होगा -- म जब वहाँ वषर् 2019 म गया 

था, तो वहाँ वृक्ष थे और जब 2020-21 म गया तो देखा िक कोिवड के दौरान उन वृक्ष  

को काट िदया गया।  एक पहाड़ पर वृक्ष  को िवकिसत होने के िलए 20 साल का समय 
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लगता है।  आज यिद जयंितया, गारो और खासी िह स म फॉरे ट बचा हुआ है, तो वह 

यही सां कृितक-आध्याित्मक कारण से बचा हुआ है।  इसी अगरवुड को ितर्पुरा के 

टर्ाइब स ने, असम के लोग  ने सां कृितक-आध्याित्मक कारण से बचाया था, जबिक 

उन्ह पता भी नहीं था िक कोिरया, जापान और ओईसीडी की कंटर्ीज़ म आगे इसकी 

िडमांड होगी, इसकी कीमत पाँच लाख रुपये ित िकलोगर्ाम होगी।  उनके मि त क म 

इसका आिर्थक पक्ष नहीं था, वे तो बस अपनी जीिवका चला रहे थे।  म इस सदन को 

बताना चाहता हँू िक रा टर्ीय अगरवुड बोडर् के ारा... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Rakesh Sinhaji, 

please conclude.  There are four more speakers. 

SHRI RAKESH SINHA:  Sir, I would be concluding now. रा टर्ीय अगरवुड बोडर् 

म उन लोग  को शािमल िकया जाए, जो भले ही औपचािरक िशक्षा से युक्त नहीं ह, 

लेिकन वे अगरवुड के ोडक्शन म पीढ़ी-दर-पीढ़ी रहे ह।  धान मंतर्ी नरेन्दर् मोदी जी ने 

जो भारत के आिर्थक और सामािजक िवकास म एक नई पर परा और वृि  को 

थािपत करने की कोिशश की है, उसके तहत यिद आपम औपचािरक िशक्षा नहीं भी है 

और यिद आपम िवशेषज्ञता है तो आपकी सेवा का उपयोग रा टर्ीय रूप म िलया जा 

सकता है।  उपसभाध्यक्ष महोदय, म इस सदन के माफर् त सरकार से आगर्ह करना 

चाहता हँू िक वे टर्ाइब स, जो अगरवुड के ोडक्शन से जुड़े हुए ह, िजनका सिटमट 

इससे जुड़ा हुआ है, उन टर्ाइबल िवशेषज्ञ  को इस अगरवुड  बोडर् म रखा जाए।  

...( यवधान)...  
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उपसभाध्यक्ष महोदय, अब म दो छोटे िबन्दुओं को बताकर अपनी बात समा त 

करता हँू। 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Thank you very 

much.  Let me call the next speaker. 

ी राकेश िसन्हा : सर, म दो छोटी बात  को बताकर अपनी बात समा त करता हँू। 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  You have already 

spoken for 27 minutes.                                                     (Followed by 2P/MZ) 

HK-MZ/2P/3.55 

ी राकेश िसन्हा (कर्मागत) : सर, हमारी क्लास 55 िमनट की होती है।  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Please take your seat. 

...(Interruptions)...  

ी राकेश िसन्हा : उपसभाध्यक्ष महोदय, मुझे यह बात समझ म नहीं आ रही है िक जो 

लोग सेिमनार म और सड़क पर जनपक्षधरता की बात करते ह, जब सदन म 

जनपक्षधरता की बात होती है तो वे क्य  उसे... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): You require one hour 

actually.  You are a professor.  ...(Interruptions)...  But, in Parliament, we 

cannot give one hour to all professors.  That is the problem. 

...(Interruptions)...  

SHRI RAKESH SINHA: Let me conclude. ...(Interruptions)...  
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THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Prof. Manoj Jha is 

there.  He also needs one hour. ...(Interruptions)... But that is not possible. 

So, I request you to please conclude.  I will call the next speaker.   

SHRI RAKESH SINHA: I am concluding in one minute. ...(Interruptions)... 

सर, आधा समय तो टोकाटोकी म चला गया है। महोदय, मने कन्कलूड नहीं िकया है। 

म एक िमनट म कन्कलूड करता हंू, अदरवाइज़ इितहास म ऐसे ही पीच जाएगी। म 

अंत मे कन्क्  लूड करना चाहता हंू िक माननीय िब लब देब जी की इस संक पना को 

...( यवधान)...  

ो. मनोज कुमार झा : हम सब समथर्न करते ह। 

ी राकेश िसन्हा : आप िसफर्  समथर्न ही मत कीिजए। ...( यवधान)... नारेबाज़ी से देश 

नहीं चलता है।  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Thank you, Rakeshji.  

ी राकेश िसन्हा : महोदय, देश बुिनयादी मु  पर बुिनयादी तरीके से चलता है। आम 

लोग  के ...( यवधान)... 70 साल से देश म िवपक्ष ने ...( यवधान)...  

 THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): The next speaker is 

Dr. John Brittas. ...(Interruptions)... Rakeshji, I have already called the next 

speaker. ...(Interruptions)...  

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): He has not yet 

completed.  It is a Private Member's Resolution. ...(Interruptions)...  
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THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): The Leader of the 

House, I have given more than the required time to the hon. Member. 

...(Interruptions)...  

SHRI PIYUSH GOYAL: Sir, in Private Member's Resolution 

...(Interruptions)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): In Private Member's 

Bill and Resolution, the time limit is two hours. ...(Interruptions)... We have 

to give time to others also. ...(Interruptions)... There are another four 

Members from your Party. ...(Interruptions)..  

THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRI PRALHAD JOSHI): 

We can discuss it next week. ...(Interruptions)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): That can be done. 

...(Interruptions)... But there are another four Members from your Party. 

...(Interruptions)... Please sit down. ...(Interruptions)... Rakeshji, please sit 

down. ...(Interruptions)...  

SHRI PRALHAD JOSHI: Let him conclude it. ...(Interruptions)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): It is on the Chair. 

...(Interruptions)... Please sit down. ...(Interruptions)...  
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SHRI PIYUSH GOYAL: Sir, he should be given more time. 

...(Interruptions)... Let him, at least, complete his subject. 

...(Interruptions)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): I understand the 

subject and I also understand what Rakesh Sinhaji has spoken as well as 

what you have understood. ...(Interruptions)... He has spoken about all the 

subjects regarding the Resolution which is being discussed. 

...(Interruptions)... So, I request him to conclude it.  I have called the next 

speaker. ...(Interruptions)... Please be seated. ...(Interruptions)... That is 

not correct. ...(Interruptions)...  

SHRI PRALHAD JOSHI: Let him conclude it. ...(Interruptions)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): He has concluded. 

...(Interruptions)...  

SHRI PIYUSH GOYAL: He has not concluded. ...(Interruptions)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): He has concluded. 

...(Interruptions)... I told him to conclude and he has concluded. 

...(Interruptions)...  

SHRI PIYUSH GOYAL: He has a right to conclude his subject. 

...(Interruptions)...  
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THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): All of you, please, sit 

down. ...(Interruptions)... Please sit down. ...(Interruptions)... लीज़, बैठ 

जाइए।   

ी हर ार दुबे : सर, ये लोग ...( यवधान)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): You please sit down. 

...(Interruptions)... First, you sit down, then I will allow you. 

...(Interruptions)...  

ी हर ार दुबे : सर, म आपसे कह रहा हंू। ...( यवधान)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Please sit down. 

...(Interruptions)... I have asked Sinhaji to conclude. ...(Interruptions)... 

Listen to me. ...(Interruptions).. Please, sit down. ...(Interruptions)...  

ी हर ार दुबे : सर, म आपसे कह रहा हंू। ...( यवधान)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): You cannot shout like 

this. ...(Interruptions)... Please sit down. ...(Interruptions)...  I am telling 

you, please sit down. ...(Interruptions)...  

 

(Contd. by KSK/2Q) 
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KSK/DN/4.00/2Q 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH) (CONTD.):  You can't do 

this.  I have requested the Member.  He has said that he can conclude within 

one minute.  Let him conclude.  I will allow him to conclude, and, afterwards, 

Dr. John Brittas will speak.  And, others should not shout like this.  This is not 

correct.  Yes, Shri Rakesh Sinha. 

�ी राकेश िसन्हा : उपसभाध्यक्ष महोदय, मैं आपकी संवेदनशीलता को जानता 

हंू।...(व्यवधान)... आप स्वयं गरीबों और �ाइबल्स के पक्षधर रहे हैं और ऐसे अवसर पर जब 

�ाइबल की बात चल रही है, तो ∗...(व्यवधान)...   

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Please conclude.  

�ी राकेश िसन्हा :  सर, मैं कन्क्लूड कर रहा हंू।  

[उपसभाध्यक्ष (�ी भबुने�र कािलता) पीठासीन हुए] 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please continue.  

�ी राकेश िसन्हा : सर, िबप्लब देब जी ने अपनी संकल्पना में चार महत्वपूणर् िंबदुओं को 

रेखािंकत िकया है।  पहला िंबदु अगरवुड के �ोडक्शन में एक राष्�ीय नीित के िनम�ण का 

है।  आपको शायद पता नहीं होगा िक िमिथला के लोग पान बहुत खाते हैं।  पान के प�े का 

�ोडक्शन नॉथर्-ईस्ट में होता है। मैं सच कह रहा हंू िक यिद उसको व्यव�स्थत                           

कर  िदया  जाए, तो  उन  �ाइबल्स  को  बाहर  से  िकसी  अनुदान  की  आवश्यकता  नहीं  

 
∗ Expunged as ordered by the Chair. 
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पड़ेगी।  सवर्हारा की बात करने वाले लोग, कम से कम उन लोगों के बारे में जब बात 

होती है, तो ऐसा व्यवधान पैदा न करें, जैसे वे कुछ हैं ही नहीं।  ऐसा तो ि�िटश राज में 

भी नहीं होता था।  वहा ंपर भी उनकी खैर ली जाती थी, आप तो उससे नीचे जा रहे हैं।  

जब भी गरीबों की बात होती है, आप गरीबों की बात में हस्तके्षप करते हैं, इटंरप्ट करते 

हैं, बहस नहीं चाहते हैं।  िबप्लब देब जी ने अन्य तीन बातें कही हैं।  दूसरी बात यह है 

िक भारत सरकार राष्�ीय स्तर पर अनुदान देकर उसकी कृिष व्यवस्था को आगे 

बढ़ाए, यह �स्ताव सीधा स्थानीयता से न जुड़कर अिखल भारतीयता से जुड़ जाए और 

तीसरा महत्वपूणर् पक्ष उन्होंने जो रखा है, वह यह है िक जो िकसान उसका उत्पादन 

कर रहे हैं, उन िकसानों को ...(व्यवधान)...  

DR. JOHN BRITTAS:  Sir, I have a point of order. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  It is a Private 

Member's Resolution.  ...(Interruptions)... Dr. Brittas, you are the next 

speaker.  So, you can speak.  When his time is over, you can speak.  You 

can raise your point at that time.  Now, Shri Rakesh Sinha, please continue. 

...(Interruptions)... You will have your time. ...(Interruptions)... 

PROF. MANOJ KUMAR JHA:   Sir, this is the strategy. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Dr. Brittas, you 

will have your time.  Rakeshji, please continue. ...(Interruptions)...  
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�ी हर�ार दुबे : ये लोग बोलने नहीं दे रहे हैं।  हर बार प्वाइटं ऑफ ऑडर्र उठा रहे 

हैं।...(व्यवधान)...   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Dr. Brittas, you 

are the next speaker.  So, you will have your time.  Whatever you want to 

say, you can say at that time. ...(Interruptions)...  Now, let him continue.  

Let him finish. ...(Interruptions)...   

�ी राकेश िसन्हा : सर, मुझे यह समझ नहीं आ रहा है िक इनके िलए भारत का तात्पयर् 

क्या है?...(व्यवधान)...   

DR. JOHN BRITTAS:  Mr. Vice-Chairman, Sir,...(Interruptions)...  Sir, I 

have a point of order.  ...(Interruptions)... 

PROF. MANOJ KUMAR JHA:  Sir, I have a point of order. 

...(Interruptions)...  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Prof. Jha, you 

know it very well.  In your own Bill, how much time did you take? 

...(Interruptions)... You know about the Private Members' Business.  You 

know how much the Members can speak.  ...(Interruptions)... This House 

has the precedent of a speaker speaking for one-and-a-half hours on a 

Private Member's Bill.  ...(Interruptions)... You yourself are an example.  

...(Interruptions)...  So, let him continue and let him finish.  Don't disturb 
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the speaker.  If you disturb him so much, how will he be able to finish? 

...(Interruptions)...  So, be kind and allow him to speak.  

�ी राकेश िसन्हा : मैं जब भी कन्क्लूड करने लगता हंू, तो इन्टरप्शन शु� हो जाती है। 

...(व्यवधान)...   

DR. JOHN BRITTAS:  Sir, this is my right.  You have to allow the point of 

order.  ...(Interruptions)... 

�ी राकेश िसन्हा : मेरे कन्क्लूज़न पर ही प्वाइटं ऑफ ऑडर्र क्यों होता है,  यह मैं 

समझ नहीं पा रहा हंू।...(व्यवधान)...   

�ी सैयद नािसर हुसैन : सर, इनके पास केवल एक िमनट का समय था।...(व्यवधान)...   

DR. JOHN BRITTAS: Sir, please allow my point of order. 

...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Your point of 

order has been heard by the Vice-Chairman earlier and he has given his 

ruling.  No more ruling now.  You will have your say.  I will give you time.  

You can speak then, not now.  Don't disturb him.  This is not the way. 

...(Interruptions)... 

(Followed by 2R - GSP)  

 

 



106 
Uncorrected/Not for publication - 16.12.2022 

 
GSP-PRB/4.05/2R 

DR. JOHN BRITTAS: Sir, this is my right.  ...(Interruptions)...  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I will give you 

time later. ...(Interruptions)... Let the hon. Member finish his speech.  

...(Interruptions)...  Mr. Rakesh Sinha, please continue.   

�ी राकेश िसन्हा :  उपसभाध्यक्ष महोदय, मैं िजस बात को गंभीरता से कहना चाहता 

हंू, इस पर जो मेरे िम� बार-बार आपि� व्यक्त कर रहे हैं, उन्होंने लंब ेसमय तक 

ि�पुरा में शासन िकया है।  वे अपने सािथयों से, अपने कॉमरेड्स से पूछ सकते हैं िक 

अगरवुड के महत्व पर, उसके राष्�ीय पिर�े�य में िबप्लब देब जी जो �स्ताव लाए हैं, 

उसका �भाव वहां के स्थानीय लोगों पर कैसा पड़ रहा है।  मैं कोई समय काटने के िलए 

नहीं बोल रहा हंू।  िवपक्ष इस पर गंभीरता से िवचार करे।  क्या भारत का तात्पयर् 

महानगर होगा, भारत का तात्पयर् उच्च मध्यम वगर् होगा? भारत के तात्पयर् में वह 

�ाइबल भी आता है, िजसके बदन पर पूरे कपड़े नहीं हैं, िजसके पास घर नहीं है, जो 

िकसानों के दज� में नहीं पहंुच पाया है।  आज �धान मं�ी जी की योजनाएं वहा ंपहंुच 

रही हैं, िजससे सुदूर के्ष�ों में �ाइबल्स के िलए घर बन रहे हैं।  यिद आप यह मागं 

करते, यह सूची लेकर आते िक मिणपुर के क्वाथा और मेघालय के कोंगथोंग में उन 

�ाइबल्स की क्या हालत है, उस क्वाथा गांव में जाकर देिखए, उस कोंगथोंग गावं में 

जाकर देिखए ...(व्यवधान)... 
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Member, 

please address the Chair.  ...(Interruptions)... 

�ी राकेश िसन्हा :  महोदय, अगरवुड बोडर् में एक्सपोटर् को बढ़ाने के िलए वािणज्य 

मं�ालय, कृिष मं�ालय और उ�ोग मं�ालय, तीनों की सहायता ली जाए। 

...(व्यवधान)... 

�ी सैयद नािसर हुसैन :   सर, यह बात ये पहले भी बोल चुके हैं।  एक ही बात तीन-

तीन बार बोल रहे हैं। ...(व्यवधान)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please do not 

make running commentary.  ...(Interruptions)... Please do not make running 

commentary.  ...(Interruptions)...  

�ी सैयद नािसर हुसैन :   सर, ये एक ही बात को िरपीट कर रहे हैं। ...(व्यवधान)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): If you disturb him 

like this, then, what will he do?  ...(Interruptions)...  What will he do if you 

disturb him so much? 

SHRI SYED NASIR HUSSAIN: Sir, he said that he will conclude in one 

minute.  ...(Interruptions)... One extra minute was given, and, now...  

...(Interruptions)...  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He has the right 

to speak. ...(Interruptions)...  
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SHRI SYED NASIR HUSSAIN: Sir, the Chair also has a right.  

...(Interruptions)... 

�ी राकेश िसन्हा :   यह तो एक ऐसी ही बात है िक जो सू�म मु�े होते हैं और सू�म 

समाज से जुड़े होते हैं। उन सू�म मु�ों पर ...(व्यवधान)... 

SHRI VAIKO: Sir, we seek justice for smaller parties.  ...(Interruptions)... I 

think, you should consider this.  ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Vaiko, I know 

that you have to raise an important issue but this issue is equally important. 

...(Interruptions)... Please let him speak. 

�ी राकेश िसन्हा :  उपसभाध्यक्ष महोदय, आप स्वयं िजस �ांत से आते हैं, यिद उस 

�ांत में 2015-16 से पहले अगरवुड के �ोडक्शन को बढ़ाया होता, तो क्या असम का 

जीडीपी नहीं बढ़ता? क्या असम, ि�परुा और मेघालय का जीडीपी बढ़ाने की िंचता आप 

सबको नहीं है?  जो राज्य 85 मेम्बर ऑफ पा�लयामेंट भेजेंगे, क्या उन्हीं की बात होगी?  

िजन राज्यों से एक मेम्बर ऑफ पा�लयामेंट आते हैं, क्या उनकी बात नहीं होगी?  क्या 

नागालैंड की बात नहीं होगी?   हमारी पाट� ने नागालैंड से राज्य सभा में एक सदस्य 

को अप्वाइंट िकया है, क्या यह आपके िलए खुशी की बात नहीं है?  राष्�ीय एकता का 

�श्न जातीय नहीं है।  राष्�ीय एकता का �श्न और राष्� के आ�थक िवकास का �श्न 

कोई एक समूह िवशेष का �श्न नहीं है।  �धान मं�ी नरेन्� मोदी जी ने जो कदम उठाए 

हैं, िजनसे हािशए के लोग आज मुख्य धारा से जुड़ रहे हैं, उन्हें भारतीय होने का, भारत 
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में रहने का और भारत के गणतं� का एहसास हो रहा है।  आज अगर ल�मीकु�ी को 

प��ी िमल रहा है, आज अगर �ाइबल बले्ट की तुलसी गौड़ा को प��ी िमल रहा है, 

आज अगर मेघालय की ि�िनटी साइओ को प��ी िमल रहा है, तो आज हम �ाइबल 

बेल्ट में सासं्कृितक �प से, आ�थक �प से, सामािजक �प से पहंुच रहे हैं।  क्या यह 

आपको ददर् पैदा कर रहा है? ...(व्यवधान)...  उनके ददर् में सहभागी बिनए।  आप िजस 

संघवाद की बात कर रहे हैं, उस संघवाद पर संिवधान सभा से लेकर अब तक हज़ारों 

बार बहस हो चुकी है।  तब तो आपको ददर् नहीं होता है, लेिकन �ाइबल्स के बारे में 

अगर डेढ़ घंटे बहस हो जाए, तो िवपक्ष को ददर् होता है।  ...(व्यवधान)...  हमने तो एक 

िचराग मांगा है और आप आिशयाना ही जलाने लगे!  मैं तो िसफर्  इतना कर रहा हंू िक 

�ाइबल बेल्ट की �स्थित को जानने और समझने के िलए उन्होंने एक िवषय िदया है,  

...(व्यवधान)... उन्होंने यह नहीं कहा है िक आप अगरवुड तक सीिमत रिहए।   

                                                                                                (2S/GS पर जारी) 

GS-SK/2S/4.10 

�ी राकेश िसन्हा (�मागत) :  जब हम िकसी मु�े को उठाते हैं, तो उसे व्यापकता के 

दायरे में देखना चािहए। उसके बड़े फलक पर हमें बहस करनी चािहए और हमारा बड़ा 

फलक उ�र-पूवर् के राज्य हैं। उ�र-पूवर् के राज्यों में इन्�ास्�क्चर की बात हो, तो बहुत 

अच्छा है, उ�र-पूवर् के राज्यों में यिद हेिलकॉप्टर और हवाई जहाज पहंुचने की बात 

हो, तो बहुत अच्छा है, लेिकन उ�र-पवूर् के राज्यों की बुिनयाद में जो �ायबल्स हैं, यिद 

उनकी बात हो, तो ये बेकार की बातें हैं, सदन का समय जा रहा है, यह मुझे कम से 
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कम डा. जॉन ि�टास जैसे अपने िम� से अपेक्षा नहीं थी, जो िक हमेशा माक्सर्वादी होने 

के कारण गरीबों की बात करते हैं। उनसे ज्यादा गरीब कौन हो सकता है?  

...(व्यवधान)... 

 उपसभाध्यक्ष महोदय, मैं इस सदन से यह जानना चाहता हंू  ...(व्यवधान)... मैं 

सदन के माफर् त ए�ीकल्चर की स्टैंिंडग कमेटी से भी िरक्वसे्ट क�ंगा िक वह ऐसी 

जगहों पर जाये, वहां के िकसानों से िमले, उनकी हकीकत को और यथाथर् को जाने। 

िबना देश के यथाथर् को जाने, आप देश के िवकास की बात नहीं कर सकते हैं 

...(व्यवधान)... और यथाथर् को जानने के िलए गूगल और पसु्तकों में नहीं, भारत की 

या�ा करनी पड़ेगी, भारत की या�ा का मतलब पयर्टन नहीं, भारत की या�ा का 

मतलब सुपारी पैदा करने वाले िकसानों, पान पैदा करने वाले िकसानों, अगरवुड पैदा 

करने वाले िकसानों से जाकर िमलना, उनके साथ वात�लाप करना, उनकी किठनाइयों 

को जानना है। सू�म बातों में ही स्थूल बातें होती हैं। ...(व्यवधान)... जब तक सू�म बातों 

की ओर सदन अपना ध्यान आकृष्ट नहीं करेगा, जब तक इन बातों पर गंभीरता से 

िवचार नहीं होगा -- मैं तो चाहता हंू िक ऐसे ही मु�ों पर सदन में बहस की जाए। 

 उपसभाध्यक्ष महोदय, हम राज्य सभा के सदस्य से अपेक्षा होती है िक हम उन 

बातों पर बहस करें, िजन बातों पर साधारणतया जन �ितिनिध बहस नहीं करते हैं। 

हमेशा अपेक्षा की जाती है िक हम उन के्ष�ों में जायें, जो के्ष� उपेिक्षत रहे हैं। असम और 

ि�पुरा के िवकास के साथ-साथ मेरा एक अनुमान है, जो मैंने सीिमत अध्ययन से 

लगाया है, यिद �ायबल बेल्ट के 100 ऐसे उत्पादकों की सूची बनाकर, इनको 
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व्यव�स्थत ढंग से िवकिसत िकया जाये, तो नॉथर्-ईस्ट की जीडीपी में चार से पांच 

�ितशत का उछाल आ सकता है। इसिलए मैं सदन से आ�ह करता हंू िक सदन  

िबप्लब देब जी के इस �स्ताव को सहमित ही न दे, ब�ल्क भावनात्मक �प से इससे 

अपने आपको जोड़े। ...(व्यवधान)...  आप नॉथर्-ईस्ट में जाकर उन िकसानों से भी 

िमलें। मैं आपको बता देना चाहता हंू िक यह मेरा ददर् इसिलए है, क्योंिक मैं नॉथर्-ईस्ट 

की बेल्ट में 30 बार िकसानों के बीच में गया हंू ।...(व्यवधान)... 

�ो. मनोज कुमार झा : आपको इतना िकसानों के िलए ददर् है, तो ...(व्यवधान)... 

�ी राकेश िसन्हा :  जो लोग नॉथर्-ईस्ट में िसफर्  शहरों को देखने के िलए गये, िशलाँग 

और गुवाहाटी को देखने गये, मैं उनसे कहता हंू िक िशलाँग और गुवाहाटी से दूर पैदल 

या�ा कीिजए। ...(व्यवधान)... आप पैदल या�ा कीिजए, िवलािसता के जीवन से 

िनकलकर उन �ायबल्स से, जो हजारों साल से कष्ट में रह रहे हैं, उनसे अपने आपको 

जोिड़ये। देिखए, कैसे िहन्दुस्तान बदलता है। अब नरेन्� मोदी जी का िहन्दुस्तान बदल 

रहा है, िजसमें �ायबल की वही मह�ा है, जो शहरों में रहने वाले लोगों की है। हम िबना 

समाजवाद का नाम िलये, िबना समाजवाद शब्द का �योग िकये हुये, समाज के हर 

हािशए के व्य�क्त को अपने िवकास के केन्� में रख रहे हैं। इसे दुिनया देख रही है। 

...(व्यवधान)... उपसभाध्यक्ष महोदय, इसिलए मैं इस �स्ताव का समथर्न करते हुए 

अपनी वाणी को िवराम देता हंू, धन्यवाद।      (समाप्त) 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you, 

Rakesh Sinha ji.  The next speaker is Dr. John Brittas. 
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SHRI VAIKO:  Sir, there is no democracy in this House.  ...(Interruptions)...  They 

have got the majority.  ...(Interruptions)...  During Private Members' Business, 

small parties like us are accommodated.  This is the only chance, that is, on 

Private Members' days, when the small parties get a chance.  So, the Chairman 

has to protect us.  They may laugh; they may ridicule but ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Yes, Dr. John Brittas.  

...(Interruptions)... 

PROF. MANOJ KUMAR JHA:  Sir, I have a point of order.  ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your colleague is 

speaking.  

PROF. MANOJ KUMAR JHA:  This is important for the Chair.  ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  He has the passage.  

Now he will be speaking.  ...(Interruptions)...  No; you cannot interrupt.  

...(Interruptions)... 

PROF. MANOJ KUMAR JHA:  Give me just one minute.  ...(Interruptions)...  Sir, it 

is a very important point of order.  ...(Interruptions)...  Please allow me.   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):    Your point has 

already been made.  ...(Interruptions)... 

PROF. MANOJ KUMAR JHA:  No, Sir.   
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  And the previous 

Vice-Chairman has already given a ruling.  ...(Interruptions)...  He has already 

given a ruling.  ...(Interruptions)... 

PROF. MANOJ KUMAR JHA:  Sir, you have not heard me.  Hear me out, Sir, just 

for 30 seconds.    

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Okay.  ...(Interruptions)...   

PROF. MANOJ KUMAR JHA:  Sir, I am quoting...(Interruptions)... एक 

िमनट..(व्यवधान)..मैं हाथ जोड़कर �ल 161 के तहत कहता हंू। महोदय, मुझे �ल के िलए कहा 

गया। मैं अ�ैल 2018 में आया था। मैंने पहला काम यह िकया िक मैं एक हफ्ते के अंदर �ल बुक पढ़ 

गया था। सर, �ल 161 में  there have been instances today, sorry to say this, maybe 

inadvertently, when motives were attributed to the Chair.  Expunge that, Sir.  One 

Member who was speaking, he said to the Chair िक * This was against the Chair.  

And motives were attributed to me that I am misquoting the Rule.  I don't have to say 

anything, Sir, I am just putting it on record.  If there are issues, it should be expunged 

from the proceedings of the House, because the House will remain, we may not be 

there.  Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  I will look into it.  Dr. John 

Brittas.                                                                                    (Followed by YSR/2T) 

----------------- 
*Expunged as ordered by the Chair. 
--------------------------------------------------------------------------------------- 
Pp. 114 onwards will be issued as supplement. 
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YSR-LP/4.15/2T 

RESOLUTION RE. SETTING UP AGARWOOD BOARD  
OF INDIA (CONTD.) 

 
DR. JOHN BRITTAS (Kerala):  Thank you, Sir.  सर, आप सुिनए। हमने राकेश जी को 

40-50 िमनट सुना है।  Sir, at the outset, let me express my profound sense of 

gratitude towards Biplab babu for bringing this Resolution on the floor of the 

House.  He was the Chief Minister of Tripura.  He could have brought this, I am 

sure, because he understands the agony of the agarwood farmers.  I understand 

the multiple levels of agony he is sharing.  *  The second agony is that  

...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Don't make personal 

remarks.  ...(Interruptions)... No.  ...(Interruptions)... This will be expunged from 

the proceedings.  ...(Interruptions)...  Don't make personal comments.   

...(Interruptions)... 

DR. JOHN BRITTAS:  Sir, I didn't say anything.  Please listen to the speech of 

Rakesh Sinha ji.  He has gone everywhere.  �ीलंका गए, मलेिशया गए, कहाँ नहीं गए?  

Sir, the second agony is this.  And it is a very, very important thing.  I have been 

patiently listening to the speech of my friend Pabitra ji from the BJP.   Generally, they 

were speaking about the hardships of the farmers and  

----------------------------------------------------------------------- 
*Expunged as ordered by the Chair. 
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in particular of the agarwood farmers.  Even the Ruling Party Members are 

concerned about the plight of our farmers in this country.  That is something 

which needs to be appreciated because, at least, they have the honesty to 

say that farmers are finding it extremely difficult to survive in this country.  I 

fully appreciate it.  कहाँ हैं िबप्लब बाबू? देिखए, चुपचाप बैठे हैं।   See the agony 

on his face.   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. John Brittas, 

you concentrate on the subject.  You are going out of the subject.  I 

understand your agony. ..(Interruptions)... 

�ी जॉन ि�टास :  मैडम, ि�समस का टाइम है।  ..(Interruptions)...  Sir, agony is 

not an unparliamentary word.  The Resolution is absolutely the manifestation 

of the agony which Mr. Biplab Kumar Deb shares, not the agony which I said 

in the first part.  It is the agony of the plight of the farmers of this country.  

The Resolution has been very elaborate.  I appreciate it.  He has 

meticulously drafted this Resolution.  Because he understands that if at all 

he takes up the matter bilaterally with the Minister or the Government there 

won't be any result. 

(Contd. by VKK/2U) 

 

file://%E0%A4%B6%E0%A5%8D%E0%A4%B0%E0%A5%80
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 VKK-MKG/2U/4.20 

DR. JOHN BRITTAS (Contd.): That is why, he thought it appropriate and 

befitting to draft his demand as a Resolution so that he gets the support of 

the Opposition for it.  I have no hesitation. ...(Interruptions)... I will tell you 

one thing.  I am sure why he framed this Resolution is because his faith in 

this House and this Opposition is overwhelming, more than his faith in the 

Government.   That is the point.   ...(Interruptions)... Otherwise, Biplab 

Babu is supposed to have so much clout in the Government.   

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI V. MURALEEDHARAN): Sir, I have a point of order under 

Rule 238, that is, rules to be observed while speaking.  It is about making a 

personal charge against a Member.  

डा. जॉन ि�टास : यह चाजर् है क्या? What is this, Sir? ...(Interruptions)...  

SHRI V. MURALEEDHARAN: Sir, the hon. Member has made a personal 

charge against the mover of the Resolution and on the motive of moving of 

the Resolution. ...(Interruptions)... He is saying that the *  So, such words 

should be removed from the proceedings.  ...(Interruptions)... 

------------------------------------------------------------------------------------- 
* Expunged as ordered by the Chair. 
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I will look into the 

record. ...(Interruptions)... You carry on.  

DR. JOHN BRITTAS: Sir, my hon. friend, Mr. V. Muraleedharan, has always been 

helpful to me.  ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You don't have to 

respond to him.  ...(Interruptions)... You address me.  I have already said that I 

will look into the record.  If something is unparliamentary, it will be removed. 

Please carry on.  

DR. JOHN BRITTAS: Sir, I am looking at you while speaking whereas my 

counterparts in the Treasury Benches were looking at our side.  

...(Interruptions)... Since they found us to be more palatable, let them look here. 

I have no issue at all.  Let them look at us.  What I am saying about this Resolution 

is this. I have gone through different paragraphs of this Resolution which go up to 

(g).   I appreciate one of the very important aspects which he has mentioned 

because he has written, "Provide adequate welfare measures for Agarwood 

cultivators". *- मैं बताता हंू।    

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Again, this is personal.  

...(Interruptions)...  

------------------------------------------------------------------------------------- 
* Expunged as ordered by the Chair. 
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DR. JOHN BRITTAS: Sir, Agarwood is used for religious purpose, for 

perfumes, medicinal purpose, spiritual purpose, etc.  I mean, this is very 

important for all facets of our lives -- spiritual side, material side and even the 

ambience.  We need to have such perfumes.   When there is so much of...... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It is used as an 

aromatic ingredient.   ...(Interruptions)... I just clarified it.  

DR. JOHN BRITTAS: Mr. Vice-Chairman, Sir, I am very thankful to you. I am 

sure about the fact that you must be knowing about this product much more 

than any one of us.  But, I just want to give a piece of information to my friend, 

Mr. Rakesh Sinha, because he spoke about this Resolution * मैंने बात की है, मैंने 

सुना है।  

Sir, paragraph (g) is very important.  ...(Interruptions)... My friend, 

Biplab Babu, has been absolutely correct when he brought in something 

about MSME units.   It is very important.  This Resolution has got a direction 

and a purpose.  Why do we support Biplab Babu's Resolution 

wholeheartedly?  It is because farmers can survive only if their products are 

turned into value added products and if that can be instrumental in giving  

------------------------------------------------------------------------------------- 
* Expunged as ordered by the Chair. 
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jobs to people.  Sir, in our country, maximum number of people work in 

MSME sector.  

(Contd. by BHS/2W) 

BHS-AKG/2W/4.25 

डा. जॉन ि�टास (�मागत) : नीरज जी, सह� है न!  सह� है। The one sector; why is 

he saying that?  I told you it MSME sector is developed on this front, that 

would help to give more jobs to people also, tribal people.  We have to help 

them.  That is why, we are wholeheartedly supporting.  The biggest issue of 

the MSME sector is that they do not have skill.  We do not impart skill to the 

MSME sector and there is a deficit for the credit.  They do not get bank 

loans unless they have collaterals.  Two death blows happened to the 

MSME sector in this country.  Do you know which those two death blows 

are?  The two death blows for the MSME sector, first was demonetization 

and the second was Covid.  …(Interruptions)…  These were the two death 

blows.  Thousands of MSMEs plunged into crisis.  Thousands of MSMEs 

wound up.  They were closed down. Lakhs of people lost their jobs because 

of the MSME closure.  So, the Resolution which harps on the imperative of 

the MSMEs, that is something very important.  
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   Coming to agriculture, our Members were underlining the importance 

of agriculture.  Can we think about India if we ignore the agriculture sector?  

Biplab Babu was the Chief Minister there.   Actually, agriculture used to 

come in the State subject but now he understands that everything is being 

monitored and done from the Centre.  That is why, despite agriculture being 

the State subject, the farm bills were pressed upon the States, and you 

know what happened to them.  So, he understands that there needs to be a 

strategy, and he needs to get the support of the Centre, and Vaikoji's 

Resolution also has a relevance to this point.  Do you know what is it?  

Unless the States are empowered, unless the States' finances are helped or 

enriched, how can they help the Agarwood farmers?    About Biplab Babu, I 

would tell you.  The biggest sorrow he has is that despite the fact he was the 

Chief Minister ruling Tripura and, for me, he was ruling well but, still, his 

friends found it otherwise; I mean, that's why it happened to him.  Anyway, 

none of the States can take care of the needs of… …(Interruptions)…   

SHRI G.V.L. NARASIMHA RAO:  Sir, there is a point of order.  

…(Interruptions)…   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Under which 

rule?  …(Interruptions)…   
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डा. जॉन ि�टास : 'िबप्लब बाबू' अनपा�लयामेंटरी है क्या?   

SHRI G.V.L. NARASIMHA RAO:  Sir, it is under rule 240.  …(Interruptions)…   

DR. JOHN BRITTAS:  Sir, you promised me one hour for my speech. 

…(Interruptions)…  I would speak.  …(Interruptions)…   

SHRI G.V.L. NARASIMHA RAO:  Sir, it is about 'Irrelevance or repetition.'  

…(Interruptions)…   

DR. JOHN BRITTAS:  What repetition?  …(Interruptions)…   

SHRI G.V.L. NARASIMHA RAO:  "The Chairman, after having called the 

attention of the Council to the conduct of a member…" 

DR. JOHN BRITTAS:  Is 'farmers' a repetition to you?  …(Interruptions)… Do 

you not like farmers?  …(Interruptions)…    

SHRI G.V.L. NARASIMHA RAO:  "…who persists in irrelevance or in tedious 

repetition…"   …(Interruptions)…  So, he is repeatedly mentioning the same 

false allegations.  …(Interruptions)…  Sir, he should be asked to discontinue 

as per Rule 240.  …(Interruptions)…  Sir, as per Rule 240, you can ask him to 

discontinue.  …(Interruptions)…   

DR. JOHN BRITTAS:  Sir, I want protection.  …(Interruptions)…  I want your 

protection.  …(Interruptions)…   
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SHRI G.V.L. NARASIMHA RAO:  Sir, you should ask him to discontinue the 

speech.  …(Interruptions)…   

DR. JOHN BRITTAS:  *     …(Interruptions)…   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  One minute.  

…(Interruptions)…   

DR. JOHN BRITTAS:  Sir, he is indirectly..…(Interruptions)…   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  The point of order 

under rule says about 'Irrelevance and repetition.'  …(Interruptions)…  So, I would 

have a look into it.  …(Interruptions)…   

डा. जॉन ि�टास : राव साहब, आप यह क्य� कर रहे ह�?  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please continue now.  

…(Interruptions)…   

DR. JOHN BRITTAS:  Okay, Sir. …(Interruptions)…  Thank you.  …(Interruptions)…  

Even if my friend Rao Saheb disowns Shri Rakesh Sinha, I would not disown him.  

…(Interruptions)…  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You need not reply to 

him.  …(Interruptions)…   

DR. JOHN BRITTAS:  Sir, I will tell you.  …(Interruptions)… 

------------------------------------------------------------------------------------- 
* Expunged as ordered by the Chair. 
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  He had 

addressed the Chair.  He has raised a point.  I have already said that I will 

have a look into that.  Please continue.   

DR. JOHN BRITTAS:  Sir, the issue is, as I said, Agarwood farmers, 

agriculture, MSMEs, everything is included in this elaborate Resolution.  

…(Interruptions)…  Sir, they are disturbing me.  …(Interruptions)…   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You continue. 

…(Interruptions)…  I have allowed you.  …(Interruptions)…  Please continue. 

…(Interruptions)…   

DR. JOHN BRITTAS:  How can I speak when they are disturbing?  

…(Interruptions)… I want your protection.  …(Interruptions)…   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You continue.  

…(Interruptions)…  You have to address to me. …(Interruptions)…  I am 

listening to you.  …(Interruptions)…  You do not worry about that.  

…(Interruptions)…   

DR. JOHN BRITTAS:  Sir, I will tell you.  …(Interruptions)…   

(Followed by RL/2X) 
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 RL-SCH/4.30/2X 

डा. जॉन ि�टास (�मागत) : आप बताइए, मैंने बता िदया है।...(व्यवधान)... आप 

बैिठए।...(व्यवधान)...  Sir, actually, I was patiently listening to Shri Biplab 

Babu.  Tripura's economy, tribal's lives and livelihood is very important to 

us.  It is very important to us.  ...(Interruptions)... Sir, tribals are all over the 

country.  ...(Interruptions)...  One thing is that in order to help the farmers of 

Tripura, we took it on ourselves to make sure that they start rubber 

cultivation. ...(Interruptions)... वहा ंरबर क�ल्टवेशन शु� हो गया है।  Sir, is this 

the way they have to behave? ...(Interruptions)...  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  I am listening to 

you.  ...(Interruptions)... You please continue. ...(Interruptions)... 

SHRI SYED NASIR HUSSAIN: Sir, you tell them also how to behave.  

DR. JOHN BRITTAS: Sir, I will tell you one thing. ...(Interruptions)...  In 

order to help the farmers of Tripura, the tribals of northeast, we imparted the 

skill and knowledge of rubber cultivation to them in a big way. 

...(Interruptions)... Biplab Babu knows that.  ...(Interruptions)...  The 

Tripura farmers ventured into rubber cultivation.  Sir, what happened?  The 

import policy of the Government of India ditched rubber cultivators in 

Tripura, North East and Kerala.   ...(Interruptions)... Yes. 
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...(Interruptions)...  Sir, what has happened? ...(Interruptions)... राकेश 

िसन्हा जी, क्या आप अगरवुड के बारे में बोले थे?...(व्यवधान)... Sir, I will tell you 

one thing. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You address the 

Chair. ...(Interruptions)... The Chair is listening to you and it is going on 

record. ...(Interruptions)...   So... ...(Interruptions)... 

DR. JOHN BRITTAS: Sir, I want to speak. 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Yes, please.   

DR. JOHN BRITTAS: Sir, I want twenty minutes more.  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Rakeshji... 

...(Interruptions)... 

DR. JOHN BRITTAS: Sir, my only submission is because I feel that my 

friends from the Treasury Benches will facilitate Vaikoji to move his resolution 

On that condition. ...(Interruptions)... 

�ी राकेश िसन्हा : आप बताइए अगरवुड क्या होती है?  

डा. जॉन ि�टास : सर, यह क्या है?  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  No, no. Mr. 

John Brittas, don't put a motive.  ...(Interruptions)... Don't put a motive. 

...(Interruptions)... 



126 
Uncorrected/Not for publication - 16.12.2022 

 
�ी राकेश िसन्हा : आप सदन के ऊपर एस्पशर्न कास्ट कर रहे हैं।   This is wrong. 

आप सवर्हारा वगर् के साथ अन्याय कर रहे हैं।  ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Mr. Brittas, you 

did the same thing when he was speaking. ...(Interruptions)...  So, you 

address the Chair. ...(Interruptions)... I am listening to you. 

...(Interruptions)... I am listening to you. ...(Interruptions)...  

डा. जॉन ि�टास : सर, यह क्या है?  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You don't have 

to reply to him. ...(Interruptions)... 

SHRI SYED NASIR HUSSAIN: Sir, how can he question?  He can address 

you but he cannot dictate it. ...(Interruptions)...  Sir, he has to address the 

Chair. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Now, I have 

allowed Shri John Brittas to address to me and not anybody else. 

...(Interruptions)... 

�ी सैयद नािसर हुसैन : सर, इन्होंने िरज़ॉल्यूशन का मज़ाक बना िदया है।  

DR. JOHN BRITTAS: Sir, I don't take note because when I speak.... 

...(Interruptions)... 

SHRI SYED NASIR HUSSAIN: Sir,... ...(Interruptions)... 
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DR. JOHN BRITTAS: Nasirji, just a minute. ...(Interruptions)... Sir, when I 

speak about the farmers of this country, they don't like it. 

...(Interruptions)... * ...(Interruptions)... Sir, 700 farmers had lost their lives 

because of their lopsided policies. ...(Interruptions)... Sir, Tripura farmers.  

Tripura farmers. ...(Interruptions)... They were speaking about the Tripura 

farmers. ...(Interruptions)...  

SHRI G.V.L. NARASIMHA RAO:  Sir, I have a point of order. 

डा. जॉन ि�टास : यह प्वॉइटं ऑफ िडसऑडर्र है।  

SHRI G.V.L. NARASIMHA RAO:  Sir, these are offensive expressions. Use 

of offensive expressions is not accepted while speaking in the House under 

Rule 238.  ...(Interruptions)... He has used very objectionable and offensive 

words regarding farmers.   ...(Interruptions)...  Have some concern and 

sensitivity for the farmers. 

DR. JOHN BRITTAS: Sir, what is this?...(Interruptions)... 

SHRI G.V.L. NARASIMHA RAO:  He used very offensive words while 

speaking in the House. ...(Interruptions)... 

डा. जॉन ि�टास : फामर्सर् के बारे में बोलने में क्या िदक्कत है? 

------------------------------------------------------------------------------------- 
* Expunged as ordered by the Chair. 
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SHRI G.V.L. NARASIMHA RAO:   He made allegations.   

डा. जॉन ि�टास : िकसान पर बोलना डेरोगेटरी है क्या ?   

SHRI G.V.L. NARASIMHA RAO: Under Rule 235, you cannot make 

allegations which you cannot substantiate.  Sir, he said something in relation 

to farmers. ...(Interruptions)... 

DR. JOHN BRITTAS: Sir, what is this? 

SHRI G.V.L. NARASIMHA RAO:   I am saying that under Rule 238 (A). Sir, 

those allegations must be expunged from the record. ...(Interruptions)... 

(Followed by DC/2Y) 

DC-BKS/4.35/2Y 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I will look into the 

record. 

DR. JOHN BRITTAS: Sir, I am so agitated by the fact that the Members of 

the Treasury Benches do not want to listen to the agonies of our farmers.  

How can they be like this?  How can they be impatient?  I am talking about 

the hardships being faced by the farmers, especially, in Tripura, not only 

agarwood farmers, the rubber farmers. ...(Interruptions)...  Yes; that is why 

the price of the rubber has plummeted to Rs.120.  ...(Interruptions)... You 

have imported 5 lakh tonnes of rubber from Malaysia and Vietnam.  You 
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have imported.  The price of the rubber in Kerala was Rs.200.  It has come 

down to Rs.120 because of their import policy. ...(Interruptions)...And the 

Government of Kerala...(Interruptions)... Sir, the Government of Kerala 

...(Interruptions)... Rakeshji, ...(Interruptions)... 

DR. V. SIVADASAN: Sir, I have a point of order.  ...(Interruptions)... He is 

continuously asking questions directly from him.  ...(Interruptions)... Not 

that he is asking question through the Vice-Chairman.  ...(Interruptions)... 

This is a wrong thing. ...(Interruptions)... Continuously, Rakeshji... 

...(Interruptions)... This is Rule 239; question to be asked from Chairman. 

...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It is good sense 

of the hon. Member to address the Chair on any issue.  ...(Interruptions)... 

Now I have allowed Dr. John Brittas.  ...(Interruptions)... Dr. John Brittas is 

speaking.  You are also interrupting him. ...(Interruptions)... 

DR. V. SIVADASAN:  It says, "When, for the purposes of explanation during 

discussion ...(Interruptions)...or for any other sufficient reason, any member 

has occasion to ask a question of another member on any matter then 

under the consideration of the Council, he shall ask the question through the 

Chairman."  ...(Interruptions)...  But, here, Shri Rakesh Sinha is 
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continuously violating this principle, violating the rule.  So, you please 

control him and allow Dr. John Brittas to speak. ...(Interruptions)... 

DR. JOHN BRITTAS: Thank you, Sir.  There was a question which was 

raised from this side: What were we doing?  ...(Interruptions)... Sir, I can 

submit, since it is a genuine question, I feel that I need to respond to the 

genuine question.  Sir, in Kerala, with the limited resources we have, we 

made it a point that the rubber cultivators get minimum Rs.170 for one 

kilogram. ...(Interruptions)... 

SHRI VAIKO: That is why, today, I made a request, even to the Leader of 

the House, to kindly allow us to put our views, to place our views.  That is 

democracy.  But what has happened today, it is a * the way in which the 

Ruling Party Members took the time. They took the time. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Vaiko, I think 

the Chair has permitted the Opposition and the Ruling Party equally.  

...(Interruptions)... Ruling Party has spoken, Opposition speaker also has 

spoken.  Now one Opposition Member is speaking, and you are interrupting. 

...(Interruptions)...  Please. 

------------------------------------------------------------------------------------- 
* Expunged as ordered by the Chair. 
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DR. JOHN BRITTAS: Sir, I want protection. ...(Interruptions)... I will tell you, 

Sir. ...(Interruptions)... 

SHRI G.V.L. NARASIMHA RAO: Sir, he said very objectionable words about 

the...(Interruptions)...proceedings of the Council and this must be expunged. 

...(Interruptions)...  This is Rule 238(iii). ...(Interruptions)... 

DR. JOHN BRITTAS: Rao saheb, you expunge it. ...(Interruptions)... 

SHRI G.V.L. NARASIMHA RAO: Sir, Mr. Vaiko called the proceedings *  

...(Interruptions)... I object to this word.  ...(Interruptions)... This must be 

expunged. ...(Interruptions)...  

PROF. MANOJ KUMAR JHA: What is * is * ...(Interruptions)... 

DR. JOHN BRITTAS: Vaiko saheb withdrew it. ...(Interruptions)...On behalf of 

Vaikoji, I am withdrawing that shameful word. ...(Interruptions)... 

PROF. MANOJ KUMAR JHA: No, that Chair will decide. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I will look into the 

record.  ...(Interruptions)... If something is unparliamentary or against the rule, 

it will be expunged.  Please. ...(Interruptions)... 

DR. JOHN BRITTAS: Sir, why I appreciate my hon. friend, Shri Biplab Deb is 

that,  mostly,  Ruling  Party  Members  used  to  come  with  Bills  and  

------------------------------------------------------------------------------------- 
* Expunged as ordered by the Chair. 
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Resolutions which are intended to create polarization of society.  But for a 

change, Biplabji has been very progressive enough to come up with a 

Resolution which has to have an impact on the lives of so many millions of 

people. So I find him an oasis in the midst of so much of cloudy people. 

(Followed by DPS/2Z) 

DPS-PSV/2Z/4.40 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Mr. Brittas, he is 

the mover of the Resolution.  He will have enough time to speak on his 

Resolution in his reply.  If you do not have anything concrete, please 

conclude.   

DR. JOHN BRITTAS:  Sir, I will just conclude.  ...(Interruptions)... The 

cardinal points on which this House has to debate: Can we leave the plight 

of farmers like this?  The second thing is that we have to protect our 

farmers.  For that, what we need to do, Sir, is that we have to give them 

remunerative price.  Sir, you also know what crisis the farm sector is facing 

now.  First of all, there is no insurance; there is no comprehensive insurance 

for their crops.   Second thing is that assuming that there is yield; there is no 

remunerative price for the production of the farmers.  That is the biggest 

crisis there.  The basic parameter on which we need to deliberate this issue 
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is the policy of this Government towards the farmers and agriculture.  The 

lopsided policies of this Government has provoked an hon. Member of this 

House to bring such a Resolution.  So, I sympathise with him and I fully 

support him that despite being a Member of the Treasure Benches, he had 

to resort to this means of a resolution to get justice and his faith in the 

Opposition.  We are reciprocating by wholeheartedly supporting this 

Resolution.   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you. 

DR. JOHN BRITTAS:  We are wholeheartedly supporting this Resolution.  

And, I would urge upon the Treasury Benches to support Biplab babu as we 

are supporting.  Please extend that much support.   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you. 

DR. JOHN BRITTAS:  Unless the House stands in unison; yes, unless the 

House is unified to support such Resolutions, the farmers cannot be saved.  

They are suffering because of the lopsided policies of this Government.  

And, I earnestly hope that in the light of the Resolution moved by Biplab 

Deb, the Government of India will seriously contemplate and  withdraw  their  
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anti-farmer policies to help the farmers of this country including the 

agarwood farmers.  I fully support and salute Biplab Deb. 

(Ends)   

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Now, next 

speaker is Dr. Amee Yajnik. 

DR. AMEE YAJNIK (Gujarat):  Thank you, Sir, for this opportunity.  First of 

all, I would like to congratulate hon. colleague, Mr. Deb for coming up with a 

Resolution that speaks of some kind of a sustainable cultivation of a product 

which is called agarwood.  Sir, this Resolution that is moved speaks of 

bringing about cultivation and empowering the farmers of a particular region. 

...(Interruptions)...  Sir, if I am not audible...  

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please continue, 

I am hearing.  I am listening.  You address to me. Everything is going on 

record. 

DR. AMEE YAJNIK:  Sir, the sustainable cultivation will empower the 

farmers of that particular region.  It is a very, very laudable and an ambitious 

way to bring about this Resolution and I fully support it.   

There is only one thing I would like to say, and would concentrate on a 

few points as far as this particular Resolution is concerned.  The Resolution 
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speaks of it that it will bring out potential of the farmers and thereby it will 

create an economic revolution within that region.  Today, when we talk 

about meeting our Sustainable Development Goals, where sustainable 

agriculture and empowering farmers is one of the issues in the country, 

here, we are trying to see that the farmers promote their products and they 

come out and get empowered in a way that the agriculture sector has not 

done so far in that particular region.  I, certainly, feel that bringing about this 

Resolution and talking about empowering a certain section of the society, 

that is, the agriculture sector and the farmers within, they may come up with 

innovative suggestions.  They may come up with different patterns of 

farming.   

(Contd. by KGG/3A) 

KGG-VNK/3A/4.45 

DR. AMEE YAJNIK (contd.): I think, it is a wonderful idea. But the prayer 

made is that the House urges the Government to come up with Agarwood 

Board of India. That Board should be empowered. Sir, 3-4 important points 

come out of this particular Resolution. The first is that you empower the 

farmers; secondly, the Resolution Mover has sought some kind of promotion 

of these products with the MSME. MSME is the backbone of our economy. 
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If this backbone of economy is not strengthened, specially in the backdrop 

of demonetization and Covid--and right now they are struggling to survive at 

this point of time; if Agarwood Board makes it one of its objectives to 

promote this Agarwood farmers and sees that the counterpart MSMEs, on 

the other hand, buy their products, then it would shift the burden from 

wherever they are; they will come up.  You will also see that the MSME 

sector also gets a boost by this measure. That is one point. 

 The second point, which nobody has touched, is the prayer that has 

been made by the Resolution Mover is that the Self Help Groups are one of 

the other backbones, which are coming up in the Indian economy. The Self 

Help Groups and cooperatives today are looking for some kind of credit 

facilities, some kind of hand-holding, some kind of support. If this Board is 

created, it would give a boost to these cooperatives and Self Help Groups in 

order to see that the products that come up are bought from the farmers 

after the farming; it would go a long way. Maybe, it would take some time, 

but definitely it would build the economy in that particular sector.  

 The third thing which is most required is the one that is required of any 

Board, apart from the Agarwood Board. Sir, research and development 

takes a back seat in our country. I wish, when the Government thinks of 
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forming this Agarwood Board, the Government will give sufficient investment 

and funds for research and development. Apart from that, it should give 

chance to young entrepreneurs whether they are StartUps or small 

companies. If these youngsters are given some kind of a role in the MSMEs 

or with the Self Help Groups or cooperatives, especially the women 

cooperatives, then it would go a long way. Then this Board would be able to 

do wonders.  

 I also would like to add to the Resolution of the hon. Member here. 

The Board composition should also be thought about. There should be 

experts because this is a new kind of a Board. There should be technical 

experts, more experts in order to see that the Board meets with the objects 

for which this is formed. The ultimate goal of empowering the farmers in that 

particular area will go a long way if the counterparts buy them and support 

them. When the farmers come up with their products, if there is nobody on 

the other side to promote their products, then we can’t go a long way in the 

economic uplift of that particular area.  

 The fourth important point is that we are talking of innovation every 

day. The Government today has got many schemes that promote 

innovation. Who are the people who would promote these innovations? The 
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farmers don’t have the wherewithal or the knowledge, right now, of the 

upcoming projects or programmes which the Government have. I think, 

there should be some awareness programmes which the Board should 

conduct.  

So, I am totally with the Resolution. I fully support the Resolution. This 

is one way of economic empowerment of a certain section of the people. 

Here, there are farmers. We should not forget that 50 per cent of India is 

totally dependant on agriculture. The other day I was talking about the 

global warming and I was talking about cropping patterns that need to be 

changed in the agricultural sector. Here, the word that is used is ‘inter-

cropping’ by the Resolution Mover. It is one of the innovative ideas which 

will go a long way in fighting the global warming and going further in our 

goals for the sustainable development goals which are set internationally. 

There are too many multiple issues in this. It is not a simple Resolution.  

I would, once again, congratulate the Resolution Mover for bringing 

this kind of a Resolution where there are multi-pronged approaches to a 

particular sector, empowering that sector which should be provided by the  
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counterpart, the Government, whether State Governments or the Union 

Government or the Local Government. 

(Contd. by SSS/3B) 

SSS-RK/3B/4.50 

DR. AMEE YAJNIK (Contd.): Sir, this Government should look into this 

when it comes before it.  When the Board is formed, it should be manned by 

technical experts.  They should know the knowhow.  They should know 

what the region is about.  They should know what the product is; how the 

product is going to be at the international market, if it is submitted so, and it 

should also try to find out whether such boards, where there are local 

products like this in the country, can be formed.  We cannot just take 

examples of one or two successful boards, but we need to promote such 

boards wherever in India in order to see that these different sections of 

people get empowered economically. Economical empowerment goes 

along with educational empowerment and so the board should also have 

some kind of an awareness teaching programmes where education or 

knowhow or some kind of knowledge can be imparted to these people 

because we can't imagine that one farmer who just cultivates wheat would 

also know something about rice as well or something about agarwood as 
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well. So, these kinds of specialized knowledge banks should be formed by 

the board and the board should be having a lot of investments, fund facilities 

and this would go a long way.  Sir, often we miss out on making rules for 

these boards and that is why we somewhere crumble. Whatever regime or 

reign we have, whatever products we have in a particular area should be 

cashed in specifically by way of bringing knowledge, experience, technical 

knowhow into the sector.  It is very easy to form a board, but unless and 

until the objectives are not met with, if there is no human power and if there 

is no human resources there, it will fail.  Hence, I completely support the 

Resolution and I think the Government will come up with a proper formation 

of this board.  We will see that the pharmas in that particular area, in the 

North-East region, are empowered both technically and economically and 

they have the knowhow in order to see that they function and they get 

economically empowered.  This would be one of the wonderful steps if the 

Government takes up this Resolution positively and comes up with a Board.  

Thank you. 

(Ends) 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):   Thank you.  

These were very good suggestions.  Shri Kamakhya Prasad Tasa. 
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�ी संजय िंसह : सर, हमें भी बोलने का मौका दीिजए। ...(व्यवधान)... 

उपसभाध्यक्ष (�ी भुबनेश्वर कािलता) : आप आगे बोल लीिजएगा। ...(व्यवधान)... यह 

इन्हीं के �ांत का है। ...(व्यवधान)...  

�ी कामाख्या �साद तासा (असम) : सर, मैं आपको और हमारे चीफ िमिनस्टर को 

धन्यवाद देता हँू िक मुझे बोलने का मौका िदया।। ...(व्यवधान)... मैं िबप्लब देब जी को 

धन्यवाद देता हँू िक व ेअगरवुड के िवषय पर ऐसी चच� लेकर आए िक पूरा िवरोधी पक्ष 

वहाँ पर लगा रहा। ...(व्यवधान)... इस अगरवुड को लेकर कम से कम हमारे िवपक्ष के 

मेम्बर बहुत व्यस्त रहे। मैंने देखा िक ऐसा कभी नहीं हुआ था। मैं िबप्लब देब जी को 

धन्यवाद देता हँू, क्योंिक यह िसफर्  ि�पुरा का ही मामला नहीं है, यह पूरे नॉथर्-ईस्ट का 

मामला है, जहाँ पर यह अगरवुड एनडेन्जडर् पोिज़शन में थी, अब ठीक हुई है। राकेश 

िसन्हा जी भी काफी लंबा बोले। ये काँ�स्ट�ूशन की बात कर रहे हैं। इन लोगों को 

काँ�स्ट�ूशन की बात करने का मौका िमल जाएगा।  मैं हमारे मेम्बर माननीय मनोज 

कुमार झा जी से िरक्वेस्ट क�ँगा िक आप बाद में कभी काँ�स्ट�ूशन की बात कर 

लीिजएगा, क्योंिक आपको बार-बार अगरवुड की बात करने का मौका नहीं िमलेगा। 

आपको काँ�स्ट�ूशन की बात करने का मौका िमल जाएगा। वाइको जी तो िकसी भी 

समय उठते रहते हैं, इसकी टेंशन नहीं है, लेिकन अगरवुड की बात नहीं उठेगी। 

आपको पता है िक अगरवुड के पीछे एक बहुत बड़ा वल्डर् है, जो दुबई तक फैला हुआ 

है। अगर दुबई, अरब में जाएंगे, तो वहाँ असम और परेू नॉथर्-ईस्ट के अगरवुड के तेल 

की बात उठती है। इसकी महंगाई के बारे में िबप्लब देब जी ने सही बताया है। पिब� 
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माग�िरटा जी, राकेश िसन्हा जी, सभी ने इसके बारे में िज़� िकया है। मैं चाहता हँू िक 

एक तो इसका रेग्युलेटरी बोडर् बने। िबप्लब जी चीफ िमिनस्टर थे, उन्हें पता है िक यह 

िसफर्  ि�परुा में ही नहीं है, ब�ल्क पूरे असम में फैली हुई है। आप लोग जानते हैं िक पूरी 

�रल इकोनॉमी इस पर िटकी हुई है। उपसभाध्यक्ष महोदय, आप जानते हैं िक असम में 

जो िकताब िलखी गई थी, वह अगरवुड पेड़ की �स्कन से िलखी गई थी। उसे Hasi 

Pator puthi बोलते हैं। वह अभी भी हमारे असम में मौजूद है। उसमें जो िलखा है, वह 

500, 600 या 700 साल से अभी तक �ोटेक्टेड है।  

(3सी/डीएस पर जारी)    

DS-NBR/4.55/3C 

�ी कामाख्या �साद तासा (�मागत) : जो अगरवुड का तेल है, इसका साइलेंटली 

िबज़नेस करने वाला एक �ुप है, जो असम में बड़े-बड़े पेड़ों को कम दाम में काटकर 

उनसे तेल िनकालता है और िफर उसको बाहर लेकर जाता है।  उसका नाम शायद 

...(व्यवधान)... यह सही बात है।  हमारे असम में वे लोग इसका पेड़ काटकर ले जाते 

थे, िजसको रेगुलेट करने के िलए असम गवनर्मेंट और वहाँ के चीफ िमिनस्टर ने 

देरगावं में इंटरनेशल अगरवुड माक� ट बनाया है, िजसमें इसके पौधे लगाने से लेकर 

इसका तेल िनकालने तक की व्यवस्था की गई है।   

सर, आप शायद यह जानते होंगे िक िजन एिरयाज़ में इसका नैचुरल इन्क्यूबेशन 

नहीं होता है, उसके िलए रेन फॉरेस्ट िरसचर् इं�स्ट�ूट में एक िरसचर् हुई है और डा. 

राजीव वोरा नामक साइंिटस्ट के नेतृत्व में उसको आ�टिफिशयली इन्क्यूबेशन करने के 
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िलए, जो फंगस है उसको डालने की व्यवस्था भी की गई है।  मैं िरक्वेस्ट करता हँू 

िक जो लोग सुन रहे हैं, वे भी अगरवुड लगाएँ, क्योंिक यह एन्डेंजडर् पोिज़शन में है 

और इसकी संख्या िजतनी होनी चािहए, उतनी नहीं है।  लेिकन इसकी माक� ट काफी 

िवस्तृत है और इसकी माक� ट को इंिट�ेट िकया जाए।  यहाँ पीयूष गोयल जी और 

कृिष मं�ी नरेन्� िंसह तोमर जी, दोनों बैठे हुए हैं।  मैं पंचायती राज मं�ी एवं उनके 

िडपाटर्मेंट से यह िरक्वेस्ट करता हँू िक इसके पौधे को लगाने का िजम्मा पंचायत को 

देना चािहए, तािक हर जगह पर इसके पौधे लगें।   

 आप लोग जानते हैं िक हम लोगों का जो टी गाडर्न है, उसमें हमने 5 परसेंट 

लैंड डायव�सिफकेशन के िलए दी है।  ऐसा ही िबप्लब जी के ि�पुरा में भी है।  अगर 

5 परसेंट लैंड डायव�सफाई हो जाती है और उस 5 परसेंट लैंड में अगरवुड के पौधे 

लगाए जाते हैं, तो it will be more precious than chandan.  चन्दन की तो 

तस्करी भी होती है, लेिकन कम से कम इसकी तस्करी नहीं होगी, क्योंिक इसके 

तेल िनकालने की जो व्यवस्था है, वह बहुत िसस्टेमैिटक है और इसका तेल कोई भी 

इमीिडएटली नहीं िनकाल सकता है।  आप लोगों को चन्दन की तस्करी के बारे में 

पता है, लेिकन अगरवुड के तेल की तस्करी करने के िलए पहले इसकी 

मैन्युफैक्चिंरग करनी पड़ेगी, िजसके िलए एमएसएमई सेक्टर में इसकी छोटी-छोटी 

इंडस्�ीज़ भी लगाई सकती हैं।  मैं इसके िलए िबप्लब जी को धन्यवाद देता हँू। 
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 जैसा िक कहा गया, यह बहुत ही पुराना पेड़ है, िजसको उगाने के िलए और 

उसे बड़ा करने के िलए ज्यादा लैंड नहीं चािहए।  मैं गवनर्मेंट से यह िरक्वेस्ट करता 

हँू िक इसको िवशेषकर पंचायती राज मं�ालय और कृिष मं�ालय एक िमशन मोड 

पर ले जाएँ।  मुझे इस बात को बोलना नहीं चािहए, लेिकन मैं बताना चाहता हँू िक 

जब हम लोग गवनर्मेंट में नहीं थे, तब इसकी तस्करी ज्यादा होती थी, लेिकन अब 

इसके िलए धरपकड़ शु� हो गई है।  जो फॉरेस्ट सम्पदा है, इसको संरक्षण देने के 

िलए हमारी गवनर्मेंट और डा. िहमंत िबस्वा सरमा ने व्यवस्था की है।   

वाइस चेयरमैन सर, इसके ऊपर एक िरसचर् भी होनी चािहए।  अगर इसके 

ऊपर िरसचर् होगी, तो हम लोगों को यह पता चलेगा िक इसके क्या-क्या यूज़ेज़ हैं।  

अगर आप दुबई या अरब जाएँ, तो पता चलेगा िक वहाँ के लोग इसके तेल के िलए 

िकतने िच�न्तत हैं।  इसिलए हम सोचते हैं िक इसके ऊपर जो िरज़ॉल्यूशन लाया 

गया है, वह ठीक है।  आप लोग बोल रहे हैं िक िरज़ॉल्यूशन क्यों लाना चािहए, 

लेिकन ऐसे ही जब िबल्स बनते हैं, तो आप लोग हल्ला करते हैं और जब 

िरज़ॉल्यूशन पर चच� होती है, तब भी आप लोगों को आपि� है। ...(व्यवधान)...  

इसके िलए असम के िसबसागर, जोरहाट, नगाँव और पूरे ि�पुरा में इसकी व्यवस्था 

है।  वहाँ की लैंड इसके िलए स्यूटेबल है।  सरकार को भिवष्य में इसे रेन फॉरेस्ट 

िरसचर् इं�स्ट�ूट (आरएफआरआई) को देकर इस पर िरसचर् करानी चािहए तथा 

एमएसएमई सेक्टर में इससे जुड़ी छोटी-छोटी इंडस्�ीज़ भी स्थािपत करनी चािहए।  
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सर, यहाँ ऑनरेबल पीयूष गोयल जी बैठे हैं।  इनको भी पता है िक इसकी कम�शयल 

वैल्यू क्या है।  मैं चाहता हँू िक भिवष्य में सें�ल गवनर्मेंट इस िरज़ॉल्यूशन की बातों 

को ठीक से लागू करे और इसकी जो संख्या है, इसको बढ़ाने की भी व्यवस्था करनी 

चािहए। 

वाइस चेयरमैन सर, आप िजस एिरया से आते हैं, वहाँ नैचुरल इन्क्यूबेशन 

नहीं होता है।  नैचुरल इन्क्यूबेशन के िलए िरसचर् िसस्टम जो एक नया तरीका लाया 

है, वह साइंिटिफक इन्क्यूबेशन है।  साइंिटिफक इन्क्यूबेशन में उसको बाहर से 

आ�टिफिशयली इन्क्यूबेट िकया जाता है और फंगस डाला जाता है।  उसके बाद जब 

इसका तेल िनकाला जाता है, तो उस तेल का दाम भी महँगा ही होता है।  यहाँ से 

बहुत कम दाम में तेल लेकर उसका एक्सपोटर् िकया जाता है।  असम में हम लोगों ने 

बहुत सी जगहों पर देखा है िक इस तेल के पैसे को फंडामेंटिलस्ट्स भी थोड़ा यूज़ 

करते हैं। 

(3डी/एमज़ैड पर जारी) 
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USY-MZ/3D/5.00 

ी कामाख्या साद तासा (कर्मागत) : वे कौन फंडामेन्टिल ट्स ह, हम इसको 

डेिफनेट्ली बताएंगे। सबको पता है िक जो िरलीिजयस फंडामेन्टिल ट िस टम है, वह 

उसको भी कभी-कभी चला रहा है। इसको सीिरयसली देखना चािहए और म होम 

िमिन टर्ी से भी आगर्ह करंूगा िक जहां से तेल का पैसा आता है, उसको देखना चािहए।  

(समा त) 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Tasaji,  it is 

5 o’clock now.  

 Hon. Members, I have an important announcement to make.  

ALLOCATION OF TIME FOR DISPOSAL OF GOVERNMENT LEGISLATIVE 
AND OTHER BUSINESS 

 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have to inform 

Members that the Business Advisory Committee in its meeting held today 

i.e., on the 16th of December, 2022, has allotted time for Government 

Legislative Business as follows:- 

1.  Consideration and passing of the 
Repealing and Amending Bill, 2022,  
after its introduction, consideration     
and passing by Lok Sabha.     Two Hours 
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2.  Consideration and return of the 
Appropriation Bills relating to  
following Demands, as passed by  
Lok Sabha:- 
 
(i) First Batch of Supplementary  
Demand for Grants for 2022-23; and 
 
(ii)Excess Demands for Grants for     Eight Hours 
the year 2019-20      (to be discussed together)  
          

 (Ends) 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Hon. Members, 

the Private Member’s Resolution remains inconclusive.  Now, we will take 

up Special Mentions. 

 Shri Satish Chandra Dubey – not present;  Shri Derek O’Brien – not 

present.  Next, Shri Pabitra Margherita. 

SPECIAL MENTIONS 

Demand for Declaring Assamese Language as Classical Language of India 
 

SHRI PABITRA MARGHERITA (Assam):  Thank you, Vice-Chairman Sir.  

With your permission, I would like to speak in Assamese.  I also thank this 

august House for having the facility of Assamese to English interpretation.   
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 My subject pertains to an appeal to declare Assamese language as a 

classical language of India. "Among the languages included in the larger 

Indo-European linguistic family, Assamese is an ancient language that is 

recognized by the Indian Constitution and spoken by about 23 million 

people.   

Multiple States in the North-Eastern India have been using Assamese 

as the lingua franca.   This language has continuous history of about 2,000 

years.  Along with the development of the language, examples of literary 

work in Assamese have been found since the eighty-ninth century BC.  The 

most important aspect is Ramayana was translated into Assamese language 

– the first translation of the epic in any language in the Northern part of India 

– way back in 14th century by Madhav Kandali.  

 Considering the glorious history of the language and its literature, 

Assamese is eligible for being recognized as a classical Indian language 

alongside the six already-recognized classical languages because 

Assamese language fulfils all the criteria required for this recognition.  Under 

                                         
 English translation of original speech made in Assamese. 
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the leadership of hon. Assam Chief Minister Himanta Biswa Sarma, 

academic measures have already been initiated for this.  Therefore, I appeal 

for steps from the Central Government to recognize Assamese as a classical 

language."           (Ends) 

ी कामाख्या साद तासा (असम) : महोदय, म माननीय सद य ारा उठाए गए िवषय 

के साथ वयं को संब  करता हंू।  

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member.  

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member.        (Ends) 

Demand for Establishing Central Tribal University in Rairangpur in 
Mayurbhanj District of Odisha 

 
ीमती ममता मोहंता (ओिडशा) : माननीय उपसभाध्यक्ष महोदय, म एक महत्वपूणर् 

िवषय पर ओिड़या म बोलना चाहती हंू। आपने मुझे यहां बोलने का मौका िदया, आपका 

बहुत-बहुत धन्यवाद। *"महोदय, म आपको बताना चाहंूगी िक ओिडशा के जंगल पहाड़ 

घेरा ाकृितक संपदा पिरपूणर् तथा आिदवासी अंचल के िहसाब से मयूरभंज िजला को 

जाना जाता है। वषर् 2011 की जनगणना के अनुसार इस िजले म 25 लाख से ज्यादा लोग 

------------------------------------ 
English translation of original speech made in Odia. 



150 
Uncorrected/Not for publication - 16.12.2022 

 
रहते ह। इस िजले की िशक्षा हार 85.89 ितशत है िजसम 90.77 पुरुष और 80.82 

ितशत मिहलाएं िशिक्षत ह। इस िजले म आिदवासी समुदाय के शांताल, को हा, 

बथुडी, भिूमज, हो, भइुयां, माहली, मंुडा, ग ड, मनकीिडया, खिड़या समेत समेत 

आिदवासी मांग करने वाले कुमीर्, पुराण, तमुिरया, भांज पुरान और कु भार जाित के 

लोग रहते ह। इस सं दाय के सामािजक, आिर्थक िवकास के िलए कदर् सरकार 

ित ुितबढ़ है। िशक्षा के्षतर् के िवकास िबना सामािजक और आिर्थक िवकास संभव नहीं 

हो सकता। इसीिलए इसी िजले के 60 परसट आिदवािसय  के सामूिहक िवकास के 

िलए मयूरभंज िजला के रायरंगपुर म कदर् सरकार की तरफ से एक कदर्ीय आिदवासी 

िव विव ायल ित ठा करना पदके्षप िलया जाए। यहां िव विव ालय ित ठा होने से 

मयूरभंज िजला सिहत केन्दुझर, संदरगढ़, देवगढ़ बाले वर और पि चम बंगाल, 

िबहार, झारखंड के छातर्-छातर्ाओं को िविभ  आिदवासी भाषा अध्ययन सिहत 

आिदवासी भाषा के गवेषणा भी हो पाएगा और राज्य के आिदवासी सं कृित की सुरक्षा 

सिहत िशक्षा के्षतर् म आिदवासी भाषा का चार- सार हो पाएगा, धन्यवाद।" 

(समा त) 

(3E/DN पर आगे) 

PK-DN/3E/5.05 

DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the Special 

Mention made by the hon. Member. 
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SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

(Ends) 

Need for Strengthening Pre-Legislative Consultation Policy 

SHRI DEREK O’BRIEN (WEST BENGAL): Sir, the Pre-Legislative 

Consultation Policy was adopted in 2014 to ensure public consultation for all 

legislations.  However, the policy has failed to achieve its objective.   One, 

there is no official database on Bills  put up for public consultation.  Two, 

according to independent research, only 74 out of 301 Bills introduced in 

Parliament were circulated for consultation between 2014 and 2021.  Of 

these 74 Bills, at least 40 were not circulated for 30 days, as specified in the 

Policy.   The 2014 Policy stated that the Manual for Parliamentary 

Procedures, and the instructions on writing Cabinet Notes would be 

modified to enable public consultation.   This has not been done.  

 Sir, through you, I want to request the Government, through this 

Special Mention,  that there is an immediate need to take steps to 

strengthen the 2014 Policy.   The Ministry of Law and Justice must create a 

public dashboard reflecting the Bills that have been sent for public 

consultation and also the details of such consultations such as dates, links 
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to draft Bills, etc.    Each Minister, while introducing a Bill, should lay a copy 

of the summary of the Public Consultations, done for 30 days, in the 

Parliament.   If,  for some reason, the Bill has not been circulated for 

comment,  the Minister should lay a reason for it.   It must be ensured that 

the Bills that are circulated for comments adhere to the 30-days time limit  

provided in the Policy.    To make public consultation binding on all 

Ministries, the Manual for Parliamentary Procedures in the Government of 

India and the instructions issued by the Cabinet Secretariat on writing 

Cabinet Notes should be modified to incorporate the procedures   for this 

crucial part of legislation, which is public consultation.   Thank you, Sir.  

(Ends) 

DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the Special 

Mention made by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 
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SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

(Ends) 

(Followed by PB/3F) 

PB-PRB/3F/5.10 

Need for Sympathetic Consideration to Allow Extra Attempt to UPSC 
Aspirants in Relaxation of Rules 

 

DR. L. HANUMANTHAIAH (Karnataka): Sir, my Special Mention today is a 

on a very important issue on the youth of this country, 'Relaxation of an 

attempt to UPSC aspirants.'  

Sir, the students who wanted to write the examination of UPSC have 

been denied it during Covid pandemic.  Many youth who were eligible did 

not get the chance of writing the examination.  On account of it, their future 

is at stake.  

 Sir, they have requested the Government of India to give relaxation 

under special condition for those who have completed the age and attempt 
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to write the examination.  But the Government has taken a decision that it is 

not possible.   

Sir, in other cases, the Government has taken a decision of relaxing 

the age-limit for categories of candidates in the recruitment of Army, Delhi 

Judicial Services, UGC and CAA examinations.  Many States have also 

given the age relaxation as one-time measure due to Covid pandemic.  This 

has been done by 17 States in the country.  

 Sir, during the same situation, the relaxation was given by UPSC in 

1979, 1990, 1992, 2014 and 2015.  The students in the interest of their future 

have gone to the court requesting for the relaxation.  Sir the court in the 

judgement has said that this has to be looked into sympathetically.  There 

are many students belonging to Scheduled Castes, Scheduled Tribes and 

marginalized communities who have no ceiling on the attempts but age 

restriction is debarring them from writing the examination.  Sir, this is 

another important issue.  The Government has to look into it 

sympathetically.  

 So, Sir, I demand the Government to consider this issue in the interest 

of the youth of this country who are eligible and missed the opportunity for 

no fault of them.  Thank you very much, Sir.     (Ends) 
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I would like to associate 

myself with the Special Mention made by the hon. Member.  

DR. JOHN BRITTAS (Kerala): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member.  

DR. V. SIVADASAN (Kerala): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala): Sir, I would also like to associate 

myself with the Special Mention made by the hon. Member.  

PROF. MANOJ KUMAR JHA (Bihar): Sir, I would also like to associate 

myself with the Special Mention made by the hon. Member.  

DR. FAUZIA KHAN (Maharashtra): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member.  

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

SHRI IMRAN PRATAPGARHI (Maharashtra): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member.  

(Ends) 
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Concern over Air Pollution in Ramgarh District of Jharkhand 

ी खीरू महतो (िबहार) : उपसभाध्यक्ष महोदय, आपने मुझे बोलने का मौका िदया, 

इसके िलए म आपका आभारी हंू।  म पहली बार बोलने जा रहा हंू।  महोदय, झारखंड 

देश के रामगढ़ िजला हजारीबाग के्षतर् के अंतगर्त कोतरे, बसंतपुर, पचमो - केबीपी 

ोजेक्ट बनाया गया है, िजसम सीबीए एक्ट, 1957 के तहत स  1981 म 3,070 एकड़ 

भिूम अिर्जत की गई थी।  यह भिूम कोल इंिडया िलिमटेड, सी.सी.एल. के िलए की गई 

है।  43 वषर् बीत गए ह, परन्तु सी.सी.एल. ने आज तक कायर् शुरू नहीं िकया है, जो 

1,140 एकड़ रैयती भिूम है, बाकी 1,931 एकड़ वन िवभाग की भिूम है। महोदय, उसके 

बाद अभी 1,057 एकड़ िरज़वर् फॉरे ट की भिूम की भी मांग की गई है, िजसम पांच गांव  

के लोग शािमल ह, िजसम बसंतपुर, पचण्डा, हुरदाग, पचमो, रहावन आिद शािमल ह।   

(3G/GS पर जारी) 

SKC-GS/3G/5.15 

ी खीरू महतो (कर्मागत) : अगर 1,931 एकड़ भिूम और ली जायेगी, तो  वन्य जीव के 

रहने के िलए थल समा त हो जायेगा तथा पयार्वरण संतुलन खत्म हो जाएगा, इसिलए 

वन को बचाया जाए और वन भिूम को इतनी अिधक मातर्ा म नहीं िदया जाए।   

महोदय, झारखंड म बड़े-बड़े कारखाने एवं िव ुत पावर टेशन्स ह, ह जैसे 

रामगढ़ िजला म पतरातू, बोकारो थमर्ल पावर, भंडारीदाह, बोकारो टील िसटी, पूवीर् 

                                         
 Not recorded. 
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िंसहभमू िजला म सैकड़  लौह अय क फैिक्टर्यां ह। कोयले की भी सैकड़  कोयला 

खदान संचािलत ह। अन्य देश  म भी कोयले की खान ह, जैसे - वै ट बंगाल, 

ओिडशा, मध्य देश, छ ीसगढ़, नागपुर, महारा टर् आिद।  कोयला खान के चलते 

कोयला खनन देश  म बड़े-बड़े ड पयाड्सर् म आग लगी हुई है, जैसे झारखंड का 

धनबाद िजला है, रामगढ़ िजला है एवं अन्य  थान ह। इसके कारण पूरा वायु दूषण हो 

रहा है तथा कोयला खान के चलते वन भिूम को भी बचाना मुि कल हो गया है। वहां  

अगल-बगल म फैिक्टर्यां ह।  

उपसभाध्यक्ष ( ी भुबने वर कािलता):  आपको िसफर्  िलखा हुआ ही पढ़ना है। 

ी खीरू महतो : महोदय, वन भिूम के अिधगर्हण पर रोक लगाई जाए। जनिहत म 

िजतना आव यक हो, उतनी ही भिूम का अिधगर्हण िकया जाए।  

उपसभाध्यक्ष ( ी भुबने वर कािलता):  आपने जो िलखकर िदया है, केवल उसी तक 

सीिमत रिहए। 

ी खीरू महतो : हम सरकार से मांग करते ह िक वन भिूम के अिधगर्हण पर रोक 

लगाई जाए और वन भिूम का अिधगर्हण नहीं िकया जाए, धन्यवाद।  

(समा त) 

SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I associate myself with 

the Special Mention made by the hon. Member. 

                                         
 Not recorded. 
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DR. FAUZIA KHAN (Maharashtra):  Sir, I too associate myself with the 

Special Mention made by the hon. Member. 

DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special 

Mention made by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala):  Sir, I too associate myself with the 

Special Mention made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I too associate myself with the Special 

Mention made by the hon. Member. 

SHRIMATI JEBI MATHER HISHAM (Kerala):  Sir, I too associate myself 

with the Special Mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I too associate myself with the Special 

Mention made by the hon. Member. 

(Ends) 

Demand for Starting Oral History Project in Universities of India 
 

ी राकेश िसन्हा (नाम िनदिशत) :  उपसभाध्यक्ष महोदय, भारत एक ाचीन स यता है 

और इसकी सं कृित म योगधिर्मता एवं िविवधता अवणर्नीय है। देश म सू म सं कृितय  

के रूप म थानीयता आधािरत अनेक पर पराएं, जीवनमू य हजार  वष  से उपि थत 

ह।  देश के अलग-अलग िह स  म कला, नृत्य, िचतर्कला सिहत बहुतायत वरूप म 

सां कृितक चेतना पाई जाती है। चाहे गर्ामीण के्षतर् हो या जनजाितय  का के्षतर् हो, अनेक 
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कार की सू म सं कृितय  का आधार आध्याित्मक और पीढ़ी दर पीढ़ी अिर्जत अनुभव 

है। साथ ही देश म ज्ञान का उपाजर्न िनरन्तर होता रहा है।  यहां तक िक आकर्मण काल 

और औपिनवेिशक काल म भी ज्ञान उपाजर्न, रचनात्मक लेखन का दौर नहीं रुका। जब 

हम पयर्टन के िलए िकसी के्षतर् म जाते ह, तब वहां की सू म सं कृितय , वहां की ज्ञान 

की पर पराओं की जानकारी िमलती है।  

 एक ाचीन स यता िजसका इितहास दस हजार वष  का है, उसकी धरोहर , 

ज्ञान की पर पराओं, सू म सं कृितय  को लेखन म नहीं समेटा जा सका है। वैज्ञािनक  

तरीके से एकितर्त करना, जानकािरय  का इन्साइक्लोपीिडया बनाना हमारा दाियत्व 

है। यह कायर् आजादी के बाद से उपेिक्षत रहा है। नई िशक्षा नीित म भारतीय ज्ञान 

पर परा पर बल िदया गया है। देश म अपनी धरोहर  के ित उत्सुकता बढ़ी है।   

 अत: ओरल िह टर्ी ोजेक्ट आर भ करने की आव यकता है।  इसके तहत 

ुितय  म और अिलिखत रूप से उपि थत जानकािरय  को एकितर्त िकया जाए। आज 

यूरोप के अिधकांश देश  के िव विव ालय  म यह ोजेक्ट मुखता से चल रहा है। 

भारतीय संदभर् म इसकी आव यकता और भी अिधक है।  अत: मेरा अनुरोध है िक भारत 

के िव विव ालय  म इस ोजेक्ट को आर भ िकया जाये, धन्यवाद।  

(समा त) 

DR. AMAR PATNAIK (Odisha): Sir, I too associate myself with the Special 

Mention made by the hon. Member. 

(Ends) 
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उपसभाध्यक्ष ( ी भुबने वर कािलता) :  ीमती दशर्ना िंसह।  

Demand for Setting Up Agro-Industries Related to Paddy in Chandauli 
District of Uttar Pradesh 

 

ीमती दशर्ना िंसह (उ र देश) :  उपसभाध्यक्ष महोदय, म पूवीर् उ र देश के 

चन्दौली िजले की िनवासी हंू, जहां धान की खेती चुर मातर्ा म की जाती है, िजसके 

कारण इसे धान का कटोरा भी कहा जाता है।  इसिलए यहां कृिष आधािरत उ ोग की 

अनन्त स भावनाएं ह। हमारे यश वी धान मंतर्ी जी ने आत्मिनभर्र भारत अिभयान की 

घोषणा की है और यह ेरणा दी है िक िकसी भी के्षतर् म औ ोिगक िवकास की अनंत 

स भावनाओं को तलाशा जाए।  माननीय धान मंतर्ी जी ने फसल कटाई के बाद फसल  

की साज-संभाल, खा  सं करण और मू यवधर्न के्षतर् म कर्ांित लाने की आव यकता 

पर जोर िदया है।  

(एलपी/3एच पर जारी)  

LP-HK/5.20/3H 

ीमती दशर्ना िंसह (कर्मागत) : आम तौर पर चावल की भसूी बरबाद हो जाती है, 

जबिक चावल की भसूी का तेल एक खा  तेल है, िजसे राइस ान तेल के रूप म जाना 

जाता है, इसिलए चंदौली म चावल की भसूी के तेल के िलए औ ोिगक इकाइय  की 

अच्छी संभावना है। महोदय, इतना ही नहीं धान के कचरे से इथेनॉल का उत्पादन भी 

िकया जा सकता है, जो जैव ईंधन के उत्पादन और उपयोग को बढ़ावा देने म मदद 
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करेगा। इससे िकसान  के िलए आिर्थक लाभ के साथ-साथ रोजगार के नए अवसर भी 

बढ़गे और माननीय धान मंतर्ी जी की 'वोकल फॉर लोकल' नीित को भी बढ़ावा 

िमलेगा, अत: म आपके माध्यम से सरकार से अनुरोध करना चाहती हंू िक चंदौली 

जनपद म धान से संबंिधत औ ोिगक इकाई लगाने पर िवचार िकया जाए, धन्यवाद।  

(समा त) 

DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the Special 

Mention made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

(Ends) 

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House 

stands adjourned to meet at 1100 hours on Monday, the 19th December, 

2022. 

--- 

The House then adjourned at twenty-one minutes past five of the clock till 
eleven of the clock on Monday, the 19th December, 2022. 
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